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Short title;
extent,
application
and commence=~
ment.

Definitions.

TAMIL NADU ACT NO. 2 OF 1982, *
THE BHARATHEDASAN UNIVERSITY ACT, 1981.

[Received the assent of the President on the 12th December
1981, first published in the Tamil Nadu Government
‘Gazette Extraordinary on the Tth January 1982
(Margazhi 23, Thunmathi-2013-T hiruvalluvar Aandu).]

An Act to provide for the establishment and incorporation
of a University at Tiruchirappalli. B

BE it enacted by Legislature of the State of Tamil Nadu
in the Thirty-Secord Vear of the Republic- of India

as follows +—
CHAPTER 1.

PRELIMINARY.

1, (1) This Act may be called the Bharathidasan Univer-

sity Act, 1981, - - - R
(2) It extends to the area comprising the districts of

Tiruchirappalli, Thanjavur and Pudukkottai. =

~ (3) It applies to all colleges and institutions situate
within the University area and affiliated to or approved by,
the University in accordance with the provisions.of this
Act or the statutes, ordinances and regulations made there-
under and also to all colleges and institutions deemed to
Re affiliated to, or approved by, the University under this
ét. :
(4) This section and sections 2, 3, 4, 5, 9, 10, 11, 12,
13, 14, 15, 16, 18, 19, 45, 54, 55, 56, 64 and 65 shall come
into force at once and the rest of this Act, shall come into
force on such date as the Government may, by notification,
appoint, ' AR

2. Inthis Act, unless the context otherwise requires,—

(a) “affiliated college” means any college situate
within the University area and affiliated to the University
and providing courses of study for admission to the
examinations for degrees of the University and includes
a college deemed to be affiliated to the University under
this Act ; SR |

"~ #Fcr Statement of Objects and Reasons,see Tamil Nadu Govern-
ment Gazetle Extraordinary, dated the 29th August 1981, Page 872
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(b) “‘approved college” means any college situate
within the University area and approved by the University
and providing courses of study for admission to the
examinations for titles and diplomas of the University
and includes a college deemed to be approved by the
University under this Act ;

(¢) “autonomous college” means any college
designated as an autonomous college by statutes ;

(d) “college” means any college or any institution
maintained or approved by, or affiliated to, the University
and providing courses of study fer admission to the

examinations of the University ;

- (e) “Government” means the State Government ;

(/) <“hostel”” means a unit of residence for the students
of the University maintained or rtecognized by the
University in. accordance with the provisions of this Act
and includes a hostel deemed to be recognised by the

University under this Act ;

(2) “notified date” means the date specified in the
notification issued under sub-section (4) of section 1 ;

(h) “‘post-graduate college” - means a University
college or an affiliated college situate within the University
area and providing post-graduate courses of study leading
upto the post-graduate degrees of the University ;

(i) “prescribed” means prescribed by this Act or
the statutes, ordinances or regulations ;

(j) “principal” means the head of a college ;

(k) “professional college” means a college established
or maintained by the University or affiliated to the
University and providing courses of study leading upto the
professional degrees of the University :

() “registered graduate” means a graduate registered
under this Act ; ‘ _

(m) “‘statutes”, “ordinances” and “regulations” mean
respectively, the statutes, ordinances- and regulations
of the University made or continued in force under this Act;

e T A TR g
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(n) “teachers” mean such Iecturers, Readers,
Assistant Professors, Professors and other persons giving
instructions in University colleges or laboratories, in
affiliated or approved colleges, or in hostels, and Librarians
as may be declared by the statutes to be teachers;

(o) “teachers of the University” mean pérsons
appointed by the University to give instruction on its
bebalf ;

(p) “University” means the Bharathidasaa University;

(g) “University area” means the area to which this
Act extends under sub-section (2) of section 1

(r) “University Centre” means any area within the
University area recognised by the Government on the
recommendaticn of the University and containing one or
more colleges competent to engage in higher teaching and
research work and to promote University life in a manner
calculated to prepare for the institution of a new
University ; |

(5) “University college” means a college or a college
combined with & research institute maintained by the
University, whether instituted by it or not, and providing
courses of study leading upto the post-graduate and
professional degrees ; ‘

(1) “University Grants Commission” means the
Commission established under section 4 of the University
Grants Commission Act, 1956 (Central Act 3 of 1956); |

() “University laboratory” means a laboratory
meintained by the University whether instituted by it or not
and intended for the carrying on and advancement of
research work ; :

(v) “University Lecturer”, “University Reader” or -
- *University Profersor” means Lecturer,Reacer or Professor
respectively, appointed or deemed to be appointed as such
by the University ; | ,'

_ w) “University library” means a library maiﬁtained
by the University, whether instituted by it or not.
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CHAPTER II.
fTH:E UNIVERSITY.

3. (1) There shall be a University by the name “the N
‘Bharathidasan University”. The University.

(2) The University shall be a body corporate, shall
have perpetual succession and a common seal and shall sue
and be sued by the said name.

(3) The headquarters of the University shall be
1 ocated within the limits of the Tiruchirappalli Municipality
or in any place within a radius of twenty-five kilometres
around those limits.

4, The University shall have the following objects objects ang i

and powers, namely:— powers of the
University.

(1) to provide for instruction and training in such b

branches of learning as it may determine ; |

e e s

(2) to provide for research and for the advancement
and dissemination of knowledge; o

(3) to institute degrees, titles, diplomas and other
academic distinctions;

(@) tohold examinations andto confer degrecs,
titles, diplomas and other academic distinctions on per-
sons who—

(a) shall have pursued an approved course of study
in a University college or laboratory or in an affiliated or
approved college unless exempted therefrom in the manner
prescribed by the statutes and shall have passed the
prescribed examinations of the University ; or

' (h) shall have carried on research under conditiors
prescribed ; ' |

(5) to_confer degrees, titles, diplomas and other
academic distinctions on persons who shall have pursued
an approved course of study in an autonomovys college ;

b4

(6) to hold examinations and to

. ) . confer d
titles, diplomas and other academic distinctions on pi%gf)ilss’
who shall have pursued an approved coursc of study by
correspondence Whether residing withir the University
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area or not, and to provide such lectures and instructions
for persons not being residents within the University area
under conditious prescribed ;

. (7) to confer honorary degrees or other academic
distinction under conditions prescribed ;

(8) to institute, maintain and manage institutes of
research, University colleges and laboratories, libraries,
museums and other institutions necessary to carry out the
objects of the University ;

(9) to affiliate colleges to the University as afiiliated,
professional or post-graduate colleges under conditions
prescribed and to withdraw affiliation from colleges ;

(10) to anprove colleges providing courses of study
for admission to the examinations for titles and diplomas
of the University under conditions prescribed and to
withdraw such approval ;

“11) to designate any college as an autonomous
~ollege with thc concurrence of the Government in the
manner and under conditions prescribed and to cancel such
designation ;

(12) to institute lecturerships, readerships, professor-
ships and any other teaching post required by the Univer-
sity and to appcint persons to such lecturerships, reader-
ships, professorships and other teaching posts ;

(13) to institute and award fellowships, travelling
fellowships, scholarships, studentships, bursaries, exhibi-
tions, medals and prizes in accordance with the statutes;

(14) to establish, maintain and manage hostels, to
recognise hostels not maintained by the University and to
withdraw recognition therefrom ;

L S)) to exercise such control over the students of the
University through the colleges as will secure their health
and well-being and discipline ; L

(16) to hold and manage endowments and other

B < o
(17) to borrow money with the approval of. the
Government on the security of the property of the University
for the purposes of the University ;
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(18) to fix fees and to demand and receive such fees
as may be prescribed ;

e WA SR AV S S

(19) to make grants from the funds of the University g
for the maintenance of a National Cadet Corps ;

(20) to institute and maintain a University Extension
Board ;

(21) toinstitute and provide funds for the maintenance
of— |

(é) a publication bureau ;

(b) an employment bureau ;

e R g o e e e

(¢) students’ unions ;
(d) University athletic clubs ; and
(e) other similar associations ;

(22) to encourage co-operation among the cclleges
laboratories and institutesin the University area and
co-operate with other Universities and other authorities
in such manner and for such purposes as the Universiy
may determine ;

(23) to recommend to the Government the
recognition of any area within the University area as
University Centre ; and,

(24) generally to do all such other acts and things as
may be necessary or desirable to further the objects of the
University.

5. (1) No college within the University area shall be Colleges not
affiliated to any University other than the Bharathidasan to be a liated
University. to any other |

University and o

L. ) recognition ot ‘

~ (2) No institution affiliated to, or associoted with, or IDstitutions by

maintained by, any other University in the State of Tami] h¢ University.
-Nadu shall be recognised by the University for any pur-
pose except with the prior approval of the Government

and the concerned University.
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6. (1) No person shall bs qualifisd for nomination or
electionas a m:mber of any of th: authorities of the
University, if, on ths date of such nomination or election,

he is—

(@) of unsound mind, a deaf-raute or suﬁ‘ering from

leprosy ; or

(b) an applicant to be ad judicated as an insolvent
or an undischarged insolvent ; or

(c) sentenced by a criminal court to imprisonment
for any offence involving moral turpitude.

(2) In case of dispute or doubt the Syndicate shall
determine whether a person is disqualified under sub-section
() and its decision shall be final.

7. (1) Notwithstanding anything contained in section
20 or 24, no person who bas held office as a member for
a total period of six years in any one or both of the following
authorities, namely :~-

(i) the Senate ; and
(i) the Syndicate,

shall be eligible for election or nomination to any of the
said two au‘horities. | o

Explanation ]—For the purpose of computing the
total period of six years referred to in this sub-section, the
period of three years during which a person hcld office
in one authority either by election or nomination and the
period of three y2ars during which he held office in another
authority either by election or nomination shall be taken
into account and accordingly such person shall not be eligi-
ble for election or nomination to any one of the said
two authorities :

Provided that forthe purposes of this sub-section, a
person who has held office in any one of the said two
authorities in a causal vacancy, shall be deemed to have
held office for a period of three years in that authority &

Pr~vided further that for the purpose of this sub-
eaction, it & person was elected or nominated to ome
authority and such person became a member of another

T e R
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authority by virtue of the membership in the first mentioned
authority, the period for which he held office in the first
mentioned authority alone shall be taken into account.

(2) Nothing in sub-section (1) shall have applicatiori
in respect of—

(i) ex-officio members referred to in section 20 (2),
Class I, but not including members of the Syndicate who
are not otherwise members of the Senate referred to in item
(13) ;and

(ii) ex-officio members referred to in section 24

(b), Class L

8. (1) The Chancellor shall have the right to cause an
jnspection or inquiry to be made, by such person or persons
as he may direct, of the University, its buildings, labo;a-
tories,museums,workshops and equipment,and of any libra-
1i-8, institution maintained, recognized or approved by, or
affiliated to, the University and also of the examinations
teaching and other work conducted or done by the
University, and to cause an inquiry to be made in respect of
any matter connected with the University. The Chancellor
shall in every case give notice tc the University of his inten-
tion to cause such inspection or inquiry to be made and
the University shall be entitled to be represented thereat.

(2) The Chancellor shall communicate to the Syndicate
his views with reference to the results of such inspection or
inquiry and may, after ascertaining the opinion of the
Syndicate thereon, advise the University upon the action
to be taken and fix a time limit for taking suc) action.

(3) The Syndicate shall report to the Chancellor the
action, if any, which is proposed to be taken or has been
taken, upon the results of such inspection or inqu.iry. Such
report shall be submitted within such time as the Chancellor
may direct.

(4) Where the Syndicate does not take action to the
satisfaction of the Chaacellor within a reasonable time, the
Chancellor may, after consideringany explanation furnished
or representation made by the Syndicate, jusuz such direr-
tons &she me2y EnE 2 oz2nd the Yndian 40
comply with such Cirectisns. Tnthe event of fe F}yﬁfii(;’;{e
not complying with such directions within such time as méy

Visifaticn
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fixed in that behalf by the Chancellor, the Chancellor

shall have power to appoint any person or body to comply
with such directions and make such orders as may be
necessary for the expenses thereof. | ;

9. The Urlversity shall consist of the following 6ﬁicer8,
namely :—

(1) The Chancellor ;

(2) The Pro-Chancellor ;
(3) The Vice-Chancellor ;
(4) The Registrar ;

(5) Tﬁe Finance Officer ;

(6) The Controller of Examinations ; and

(7) Such other persons as may be declared by the

statutes to be officers of the University.

10. (1) The Governor of Tamil Nadu shall be the
Chancellor of the University. He shall, by virtue of his
office, bethe head ofthe University andsh:1l,when present,
preside at any convocation of the University and confer
degrees, diplomas or other academic distinction -upon
persons entiled to receive them. LT

(2) Where power is conferred upon the ChahceliOr to.

nominate persons to the authorities, the Chancellor shall,

in consultation with the Vice-Chancellor, and to the extent - |

necessary, nominate persons to represent interests“'not
otherwise adequately represented. o T

(3) The Chancellor may of his own motion on
application call for and examine the record ofany officer
or authority of the University in respc ct of any proceedings
to satisfy himself as to the regularity cf such proceedings or
the correctness, legality or propriety of any decision passed
or order made therein, and, if, in any case, it appears to the
Chancellor that any such aecision or order "shou 1d*be
modified, annulled, reversed or remitted for reconside-
ration, he :nzy pass orders accordingly : e

o
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Provided that every application to the Chancellor for
the exercise of the pow.rs under this section shall be
preferred within three months from the date on whick the
nroceedings, decision or order to which the application
relates was communicated to the applicant:

Provided further that no order prejudicial to any person
shall be passed unless such person has been givenan oppor-
tunity of making his representation.

(4) The Chancellor shall exercise such. other powers
and perform such other duties as may be conferred on him
by or under this Act.

11. (1) The Minister in-charge of the portfolio of Edu- The Pro.C:
cation in the State of Tamil Nadu shall be the Pro- cehl?orro-Caan—
Chancellor of the University. )

(2) In the absence of the Chancellor, or during the
Chancellor’s inability to act, the Pro-Chancellor shall
exercise all the powers and perform all the duties of the
Chancellor.

(3) The Pro-Chancellor shall exercise such other
powers and perform such other duties as may be conferred
on him by or under this Act.

12. (1) Bvery appointment of the Vice-Chancellor shall ppe vice-
be made by the Chanceuor fivw out of a panel of three Chancellor.
names recommended by the Committes referred to in
sub-section (2). Such panel shall not contain the name of
any member of ths said Committee.

(2) For the purpose of sub-section (1), the
Committee shall consist of three persons of whom one shall
be nominated by the Government, one shall be nominated
by the Senate and one shall be nominated by the Syndicate :

Provided that the person so nominated shall not be a
member of any of the authorities of the University .

(3) The Vice-Chancellor shall hold office for a period
of three years and shall be eligible for re-appointment for
a further pericd of three years :

Provided that no person shall hold the office of the
Vice-Chancellor for more than six years in the aggregate :
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fixed in that behalf by the Chanceilor, the Chancellor
shall have power to appoint any person or body to comply
with such cirections and make such orders as may be
necessary for the expenses thereof. ‘ ~

Officers_of the 9, The University shall consist of the following oﬂiceré,
University. namely :— ,

(1) The Chancellor ;
(2) The Pro-Chancellor ;
(3) The Vice-Chancellor ;

(4) The Registrar ;
(5) The Finance Officer ;

(6) The Controller of Examinations ;and

(7) Such other persons as may be declared by the
statutes to be officers of the Umversity.

The 10. (1) The Governor of Tamil Nadu shall be the
Chancellor.  Chancellor of the University. He shall, by virtee of his
office. bethe head of the University andsh: ll,wiaen prasent,
mreaids  E aaw comvadsiion of the Uzivershy zad comfer

- .
- -
S T L -G,
bel N LR, e U .._’ ey S w4 t’& T

(2) Where power is conferred upon the Chancellor to
nominate persons to the authorities, the Chancellor shall,
in consultation with the Vice-Chancellor, and to the extent
necessary, nominate persons to represent interests*'not
otherwise adequately represented. T

_(3) The Chancellor may of his own motion on
application call for and examine the record ofany officer
or authority of the University in respect of any proceedings
to satisfy himself as to the regularity of such proceedings or
the correctness, legality of propriety of any decision passed
or order made therein, and, if, in any case, it appears to the
Chancellor that any such decision or order should*be
modified, anaulled, reversed or remitted for reconside-
ration, he may pass orders accordingly : nsice
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is appointed as Vice-Chanceiior, be shai te slvwed @0
continue to contribute to the Provident Furd to which he
is a subscriber and the contribution of the University shall
be limited to what he had been contributing inmediately be-
fore his appointment as Vice-Chancellor

(iii) The Vice-Chancellor shall be entitled to tra-
velling allowances at such rates as may be fixed by the

Syndicate ;

(iv) The Vice-Chancellor shall be entitled to earned
leave on full pay at one-cleventh of the periods spent by
him on active service. |

Provided that when the earned leave applied for by
the Vice-Chancellor in sufhcient time before the date of
expiry of the term of his office is refused by the Chancellor
in the interest of the University and if he does not avail of
the leave before the date of expiry of the term of his office
he shall be entitled to draw cash equivalent to leave
salary after relinquishment of his office in respect of earned
leave at his credit subject to a maximum of one hundred

and eighty days ;

(v) The Vice-Chancellor shall be entitled on medical
grounds or otherwise, to leave without pay for a period not
exceeding three months during the term of his office ;

Provided that such leave may be converted into
leave: on full pay to the extent to which he is entitled to
earned leave under clause (iv).

- 13. (1) The Vice-Chancellor shall ‘be the academic head ars and
and the principal executive officer of the University and: shall ﬁS&';: of ?he
in the absence of the Chancellor and Pro-Chancellor, Vice -~ Chan—
preside at any convocation of the University and confer cellor.
degrees, titles, diplomas, or other academic distinc-

tions upon persons entitled to receive them. He shall be a

member ex-officio and Chairman of the Senate, Syndicate,

Standing Committee on Academic Affairs and the Finance
Committee and shall be entitled to be present at, and to

address, any meeting of any authority of the University

but shall not be entitled to vote thereat, unless he isa

member of the authority concerned. ST

125—~12=44
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(2) It shall be the duty of the Vice-Chancellor to
ensure that the provisions of this Act, the statutes,
ordi -ances and regulations are observed and carried out
and he may exercise all powers neccssary for this purpose,

(3) The Vice-Chancellor shall have power to convene
meetings of the Senate, the Syndicate, the Standing Commi-
ttee on Academic Affairs and the Finance Committee. : . .~

(4) (a)The Vice-Chancellor shall have power to take
action on any matter and shall by order take such action as
he may deem necessary but shall, as soon as may be,
thereafter report the action taken to the officer or authority
or body who or which would have ordinarily dealt with the
matter : ‘

Provided that no such der shall be passed unless
the person likely to be affected,.:3s been given a reasonable
opportunity of being heard; * ~

(b) When action taken by the Vice-Chancellor under
this sub-section affects any person in the service of the
University, such person shall be entitlcd to prefer an appeal
to the Syndicate within thirty-days from the date on which
he has notice of such action. The Vice-Chancellor shall
give effect to the order passed bythe Syndicate onsuch
appeal.

{5) Th: Vice-Chancellor shall give effect to the orders
of the Syndicate regarding the appointment, suspension and
dismissal of the teachers and other employees of the
University. : , )

6) The Vice-Chancellor shall exercise control over
the affairs of the University and shall be responsible
for the due maintenance of discipline in the University,

(7) The Vice-Chancellor shall be responsible for the
co-ordination and integration of teaching and research,
extension education and curriculam development.

~ (8) The Vice-Chancellor shall exercise such other
powers and perform such other duties as may be prescribed
by statvtes. |
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14. (1) The Registrar shell be a whole-time salaried The Registras,
officer of the Univrsity appoint.d by thc Syndicatc for
such period as may be specificd by the Syndicate and the
terms and condicions of service of the Regisirar shall be
such as may be specificd in the first statutes,

(2) The Registrar shall exercise such powers and
perform such duties az may be nrescribed, |

Inall suiis and other legal proceedings by or
against the University the pleadings shall be sign¢d and

ﬁ verified by the Registrar and all processes in such suits
and proccedings shall be issucsd to, and served on the
Registrar, "

15. (1) The Finance Officcr shall be a whole-time The Finance
salaricd ‘officer of the University appointed by the Officer.
Government for such period as may be specified by the

 Government in this behelf and the terms and conditions
of service of the Finance Officer shall be such as may be
specifitd in the first statutes,

16. (1) The Controller of Examinatious shall be a The Controller
whole time officer of the University appeointed by the of Examina-
Syndicate for such period and on such terms and condi-~ HODs.
tions as may be prescribed,

. (2) The Controller of Examinations shall exercise

su%h dpowers and perform such duties as may be pres-

cribed,

17. Thé authorities of the University shall be the "
Senstc, the Syndicate, the Standing Committee bt prmcos,
Academic Affairs, the Faculties, the Finance Committee,
the Boaids of Studies and such other author ties as may
be declared by the statutes to be authorities of the

. University. |

18. (1) There shall be constituted 2 Planning Board
of the University which shall advise gcner:lly on the
planning and development of the Uniwersity and keep
Under revicw the standard of education and rescarch in
the UniveTsity.

(2) The constitution of the Planning Board and the
menner of appointm nt of its members skall be such as
may be specifi d in the first stetutes, |

“°(3) The Chencellor may determine a date with
effect from which the Planning Board sball stand dis-
solved, )

19. The Vice-Chancellor, the Registrar, the Finance Vice-Chane

Offict 1, the Controllcr of Examinayions end other ¢ mplo. cellor and
yees of the University shall be deemed when acting or gtt:»;r tgﬂib(;ers,

public servants.

]

The Planping
Board.

125012 44 A
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* “'purporting to act in pursuance of any of the provisions

The Senate.

of this Act to be public servants within the meaning, of
i%cg(l)()m 21 of the Indian Penal Code (Central Act XLV of :

CHAPTER 111,

THE SENATE AND THE STANDING COMMITTEE ON ACADEMIC
AFFAIRS—POWERS AND DUTIES, ‘

20. (@) The Senate shell consist of the following
persons, namely :— ,

Class I -Ex-Officio Members.

(1) The Chancellor ;

(2) The Pro-Chancellor ;

(3) The Vice-Chancelior ; . .,
(4) The Director of Collegiate Education ;

(5) The Director of School Education (incharge of:
Higher Secondary Education); o

(6) The Director of Technical Education ;
(7) The Director of Legal Studies ;
. (8) The Director of Medical Education ;

Y

~ (9) Heads of University Departments of Study and -

Research ; - :
(10) Principals of all Affiliated Colleges; -
(11) The Librarian of the University Library.; S

. '1f)

(12) The Director of Physical Education of 'the

University ; and o AT S
(13) Members of the Syndicate who are not. otﬁef.

. wise members of the Senate,

Class II—Other Members.

(1) One member elecied by teachers of each il

ated college ;

( 2) Cne member elected irom among themselves-by-
the Secretaries of the College Committees of the private
colleges, as deflncd in the Tamil Nadu Privete Colleges
(Reguletion) Act, 1976 (President’s Act 19 of 1976).
within the Univcrsity area ; T

- (3) One member elected by Headmasters of Higher

' Secondary Schools in each revenue district Within the
-+ .. Unlversity arca ; ‘ ’ R
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(4) Two members elected by registered graduates in
¢ ch revenue district within the University area from
among themselves

5) Two members clected by th: Membcrs of the
‘Tamil Nadu Legislative Assembly from emong them-
sclves and one member elected by the members of the
Tamil Nadu Legislative Council from among thems¢lves;

(6) Not more than ecight members nominated b
the Pro-Chancellor representing— |

(i) recognised research insptudons |

(ii) recognised cultural associations :

(iii) Chambers of Commerce :
(iv) Industries :
(v) Authors

(vi) Journalists ;
(vii) Lawyers ;
(viii) Sports; and

(7) (a) Six members nominated by the Pro-Chen-
cellor of whom not less than three shall be nominated to
secure the representation of the Scheduled Castes and
Scheduled Tribes not otherwise adequatcly represented.

(b) Save as oth rwise provided; clccted and nomj-
nated members of the Senate shall hold office for a period
of threc years; and such members shall be eligible for
election or nomination for not more than another period
nf three years :

Provided thnt where a member is elected or nomj.
nated to the Senaie to a casu”l vacancy, the period of
office held by any snch member shell be construed as a
full period of three years for the purpose of this clauge p

-

M at o e S i
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‘Provided further that where an elected or nonfinated
member of the Sebate is appointed temporarily to any
of the offices by virtue of which he is entitled to be a
member of the Senate ex-officio he shall, by notice in
writing signed by him and communicated to the Vice-
Chancellor within seven days from the date of his taking
charge of his appcintment choose whether he will continue
.16 be a member of the Scuate by virtue of his election or
nomination or whether he will vacate office as such member
and become a member ex-officio by virtue of his appoint-
ment and the choice shall be conclusive. On failure to
make such choice, he shall be deemed to have vacated
his office as an elected or nominated member.

(c) When a person ceases to be a member of the
Senate he shall cease 1o be a member of any of the authori-
ties of the University of which he may happen to be a
member by virtue of his membership of the Senate.

21. Subject to other provisions of this Act, the
Senate shall have the following powers and functions,
namely :— .

(a) to review, from time to time, the broad policies
and programmes of the University and to suggest mea-
sures for the improvement and development of the Uni-

versity;

(b) to advise the Chancellor in respect of any matter,
which may be referred to it for advice ; and

(c) to exercise such other powers and perform such

other functions as may be prescribed by the statutes.
- 22. (1) The Senate shall meet at least twice in every
year on dates to be fixed by the Vice-Chancellor. One
‘of such meetings shall be called the annual meeting. The
Senate wav also meet at such other times as it may from
time to time, determine. ) AT

(2) One-third of the total strength of the members
of the Senate shall be the quorum required for a meeting
of tbe Senate : : -

Provided that such quorum shall not bz required 4t a
vo nvocation of the University or a raeeting of theSenate,
held for the purpose of conferring degrees, titles, diplomas
or other academic distinctions. | |
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(3) The Vice-Chancellor may, whenever he thinks fit,
and shall, upon a requisition in writing signed by not less
than fifty per cent of the total members of the Senate,
convene a special meeting of the Senate.

23. (1) There shall be a Standing Committee on Acade- The Standing
mic Affairs of the University under the Senate which shall Committeeon
subject to the provisions of this Act, the statutes and the Acauemic
ordinances, co-ordinate and exercise general supervision AFa1Ts:
over the academic affairs of the University.

_ (2) The constitution of the Standing Committee on
Academic Affairs and the term of office of its members
and its powers and duties shall be such as may be prescribed
by the statutes.

CHAPTER 1V.
THE SYNDICATE,

24. (@) The Chancellor shall, as soon as may be, after The Syndicate.
the first Vice-Chancellor is appointed under section 54
constitute the Syndicate.

(b) The Syndicate shall, in addition to the Vice-
Chancellor, consist of the following persons, namely :—

Class I—Ex-officio Members.—

(1) The Secretary to Government, in-charge of
Education ;

(2) The Director of Collegiate Education ;

(3) The Director of Technical Education ; and
(4) The Director of Medical Education.

Class II—Other Members .~

(1) Six members elected by the Senate from among
its members ;. |

(2) Two members elected by principals of affiliated
colleges from : mong themselves in accordance with the
system of proportional representation by means of the
single transferable vote ;
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. (3) Two University Professors to be elected :from
among themselves of whom one shall be from the Faculty
of Science ; o

(4) Two members elected by teachers of afﬁliatqd
colleges, other than principals from among themselves in
accordance v/ith the system of proportional representation

- by means of the single transferable vote ; e

(5) Three members from among the Academic Ex- .

perts to be nominated by the Chancellor ; S

~ (6) One University Reader to be nominated by the
Yice-Chancellor by rotation according to seniority ;

_ (7) One University Lecturer to be nbminz}téd by the
Vice-Chancellor by rotation according to seniority ;

(c) The Vice-Chancellor . shall be the ex-officio
Chairman of the Syndicate.

N (d) In case the Secretary to Government, Education
Department, is unable to attend the meetings of .the
Syndicate for any reason he may depute any officer of

his Department not lower in rank than that of a Deputy

Secretary to Government to attend the meetings.

(e) Save as otherwise provided the members of the
Syndicate other than the ex-officio members shall hold
office for a period of three years and such members shall
be eligible for election vy aoiaiastion for not more than
another period of three years: e

Provided that where a member selected or nominated
to the Syndicate to a casual vacancy, the period of office
held by any such member shall be construed as a full
period of three years for the purpose of this clause :

Provided further that where an elected or nominated
member of the Syndicate is appointed temporarily tc any
of the offices by virtue of which he is entitled to be a
member of the Syndicate ex-officio, he shall, by notice in
writing signed by him and communicated to the Vice-
Chancellor within seven days from the date of his taking
charge of his appointment, choose whether he will con-
tinue ‘to be member of the Syndicate by virtue of his
election or nomination or whether he wili vacate office-as
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 such member and become as member ex-officio by virtue
of this appointment and the choice shall be conclusive. On
failure to make such choice, he shall be deemed to have
vacated his office as an elected or nominated member.

~ (f) When a person ceases t0 be a member of the
Syndicate, he shall ceasc to be a member of any of the.
quthorities of the University of which he may happen to
be a member by virtue of his membership of the Syndicate.

| (g) The members of the Syndicate shall not be
entitled to receive any remuneration from the University
except such daily and travelling allowances as may be
prescribed :

Provided that nothing contained in this clause shall
preclude any member from drawing his normal emolume-
nts to which he is entitled by virtue of the office he holds.

A member of the Syndicate, other than ex-officio
member, may tender resignation of his membership at aay
time before the term of his office expires. Such resig-
nation shall be conveyed to the Chancellor by a letter in
writting by the member, and the resignation shall take
effect from the date of its acceptance by the Chancellor.

25. (a) The Syndicate shall have the following powers
namely:)—- , |

(1) to make statutes and amend o. repe
statutes except the first statutes; poal the

| (2) tomake ordinances and amend or repeal the
same;

(3) to co-operate with other Universities, o ,
academic authorities and colleges in such manﬁerté‘,fé |
for such puiposes as it may determine;

(4) to provide for instruction and training in such
branches of learning as it may think fit;

s Powers of the
Syndicate,

(5) to prescribe, in consulation with the i
Committee on Academic Affairs, the conditiscflzll;'1 d}’;%
appioving colleges or institutions in which provision is
made for the preparation of students for titlcs or diplo-
mas of the University and to withdraw such approval;

(6) to provide for research and advancomen
dissemination of knowledge ; Tment and i

(7 to institute, after consultation with th J

. 1 7 ! e Stand-
ing Commiittee on Academic Affairs, lecturerships

I.eadprshlps, profes§orsh1ps and any other teachin ost§
required by the University; £P
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(8) to prescribe, in consultation with the Standing

- Committee on Academio Affairs, the conditions for affi-

liating colleges to the University acd to withdraw affi
liation from colleges; |

(9) to prescribe, in consultation with the Standing
Committee on Academic Affairs, the manner in which,
and the conditions subject to which, a college may be
designated as an autonemous college and such designa-
tion may be cancelled;

(10) o provide, after consuitation with the Standing
Committee on Academic Affuirs, such lectures and
instructions for students of University colleges, affilia~
ted colleges and approved colleges as the "Senate may
determine and also to provide for lectures and instruc-
tions to persons not deing students of colleges and to
grant diplomas to tkem; o

~ (11) to institute degrees, titles, diplomas and other
academic distinctions;

(12) to confer degrees, titles, diplomas and other

academic distinctions on persons who— o

(@) shall have pursued an approved course of
study in University college or laboratory or in an affiliated
or approved college or have been ecxempted therefrom

in the manner prescribed and shall have passed the pres-

cribed examinations of the University ;
~ (b) shall have carried on research under condi-
tions prescribed ; L

| (13) tc confer honorary degrees or other diétincﬁbns
on the recommendation of not less than two-thirds of the
members of the Syndicate ; o

(14) to establish and maintain hostels ;:

(15) to institute, after consultation with me.gmnaing

Committee on Academic Affairs, fellowships, travelling
fellowships, scholarships, studentships, bursaries, exhibi-

‘tions, medals and prizes ;

: (16) to prescribe the fees to be chargéd for ,tﬁe
approval and affiliation of colleges for admission to the

‘examinations, degrees and diplomas of the. University,

for the registration of graduates, for the renewal of such
registration and for all or any of the purposes specified
in section 4 ; | ki Sty

AR Sy~
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(17) to consider and take wuch zition 33 i may
deem fit on the annual report, the annual accounts and
the financial estimates ; _

(18) to institute, after consultation with the Standing
Committee on Academic Affairs, a University Extension
Board and to maintain it ;

(19) to institute, after consultation with the Standing
Committee on Academic Affairs, a publication bureau,
student’s unions, employment bureau and University,
athletic clubs and to maintain them ;

(20) to enter into any agreement with the Central
or any State Government or with a private management
for assuming the management of any institution and for
taking over its properties and liabilities or for any other
purposes not repugnant to the provisions of this Act ;

(21) to make statutes regulating the method of
election to the authorities of the University and the pro-
cedure at the meeting of the Senate, Syndicate and other
authorities of the University and the quorum of members
required for the transaction of business by the authorities
of the University other than the Senate ;

- (22) to recommend to the Government recog-
xéi;ion of an area within the University area as University
ntre ;

(23) to holg, cosircl and administer the properties
and funds of the University ;

(24) to direcr. the form, custody and use of the com-
mon seal of the University ;

(25) to regulate and determine all matters concerning
the University in accordance with this Act, the statutes,
the ordinances and the regulations ;

(26) to administer all properties and funds placed

at the disposal of the University for specific purposes ;-

(27) (a) to appoint the University Lecturers, Unj-
versity Readers, University Professors and the teachers
of the University, fix their emoluments, if any, define their
duties and the conditions of their services and provide
for filling up of temporary vacancies ;
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(b) to make ordinances specifying the made of
appointraent of administrative and other similar posts
and fix their emoluments, if any, define their duties and
the conditions of their service and provide for filling up
of temporary vacancies ;

(28) to suspend and dismiss the University Lecturers,
University Readers, University Professors and the teachers
and the other employees of the University;

(29) to accept, on behalf of the University, endow-
ments, bequusts, donations, grants and transfers of any
movable and immovable properties made to it:

Provided that, all such endowments, bequests,
donations, granis and transfers shall be reported to the
Senate at its next meeting ; ’

(30) (i) to raise, on behalf of the University, loans
from the Central or any Staie Government or the Univer-
sity Grants Commission or the Public or any Corporation
owned or controlled by the Central or any State Govern-
ment ; |

(ii) to borrow money with the approval of the
Government on the security of the property of the Univer-
sity for the purposes of the University ;

(31) to affiliate colleges within the University area
to the University and to recognise colleges as approved
colleges ; -

(32) to designate any college as an autonomous
colle>~ with the concurrence of the Government and ‘to

~ancel such designation ;

(33) to recognise hostels not maintained by the
University and to suspend or withdraw recognition of any
hostel which is not conducted in accordance with the
ordinances and rhe conditions imposed thereunder;

(34) to arrange for, and direct, the inspection of all
lIlJm'vcrsity colleges, affiliated and approved colleges and
ostels ; ‘ : R

(35) to prescribe, in consultation with the Standing
Committee on Academic Affairs, the qualifications of

 teachers in University colleges, affiliated and approved

colleges and hostels ;

S T e e P e )
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(36) to award fellowships, travelling fellowships,
scholarships. studentships, bursaries, cexhibitions, medals
ard prizes i accordance with the statutes ;

(37 to sarge bod ono el Ul fesw B3 Tl v

cribed ;

(38) to conduct the University examinations and
approve and publish the results thereof ;

Ly

Fey

(39) to make ordinances regarding the admission
of students tc the University or prescribing examinations
to be recognised as equivalent to University examinations ;

(40) to appoint members to the Boards of Studies :

(41) (i) to appoint examiners, after consideration
of the recommendations of the Boards of Studies ; and

(i1) to fix their remuneration ;

~ (42) to supervise and control the residence and
discipline of the students of the University and make
arrangements through the colleges for securing their health
and well-being ;

(43) to institute and manage University Centres,
‘University colleges and laboratories, libraries, museums,
institutes of research and other institutions established
or maintained by the University ;

(44) to manage hostels instituted by the University ;

(45) to regulate the working of the University Exten-
sion Board ;

(46) to manage any publication bureau, students
unions, employment bureau and University athletic clubs
instituted by the University ;

_ (47) to review the instruction and teaching of the
University ;
(48) to promote research within the University and
to require reports, from time to time, of such research ;

(49) to excrcise such other powers and perform such
other duties as may be conferred or imposed on it by this
Act or the statutes, ordinances or regulations ; and
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(50) to delegate any of its powers to the Vice-

‘Chancellor, to a committee from amongits own members

;)r to a committee appointed in accordance with the sta-
utes. ‘

26. (1) The Syndicate shall meet at such times and
places and shall, subject to the provisions of sub-sections
(2) and (3) observe such rules of procedure in regard to
transaction of business at its meetings including the quorum
at meeting: as may be prescribed : o

~ {Provided that the Syndicate shall meet at least once
in every three months.

(2) The Vice-Chancellor or in his absence any mem-
ber chosen by the members present, shall preside at a
meeting of the Syndicate. | b

(3) All questions at any meeting of the Syndicate
shall be decided by a majority of the votes of the members
present and voting and in the case of an equality of - votes
the Vice-Chancellor or the members presiding, as the case
may be, shall have and exercise a second or casting vote,

(4) (a) The Syndicate may, for the purpose of con-
sultation, invite any person having special knowledge
or practical experience in any subject under consideration
to attend to any meeting. Such person may speak in,
and otherwise take partin, the proceedings of such meetings
but shall not be entitled to vote ; : :

(b) Tke person so invited shall be entitled to such
daily and travelling allowances as are admissible to a
member of the Syndicate. ,‘ -

27. The annual report of the University shall be
prepared by the Syndicate and shall be submitted to the
Senate on or before such date as may be prescribed by
the statutes and shall be considered by the Senate at its
next annual meeting. The Senate may pass resolutions
thereon and communicate the same to the Syndicate
which shall take action in accordance therewith. The
Syndicate shall inform the Senate of the action taken by it.
A copy of the report with a copy of the resolutions thereon,
if any, of the Senate shall be submitted to the Goverpment
for information. |
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28. (1) The annual accounts of the University shall Annual
be submitted to such examination and audit as the Govern- 26counts.
ment may direct.
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(2) The University shall settle objections raised in
such audit and carry out such instructions a« may be
issued by the Government on the audit report.

(3) The accoants whea audited shall be published
by the Syndicate in such manner as may be prescribed by
the ordinances and copies thereof shall be suybmitted to
the Senate at its next meeting and to the Government
within three months of such publication.

CHAPTER V.

THE FACULTIES, THE BOARDS OF STUDIES, THE
FiNANCE COMMITTEE AND OTHER AUTHORITIES,

29. (1) The University shall include Faculties of Arts, Constitution
Science, Law, Medicine, Engineering and Technology, a7d functions'
Education, Commerce, Indian and other languages, Indian °f Faculties.
systems of Medicine, Fine Arts and such other Faculties
as may be prescribed by the statutes.

(2) The constitution and functions of the Faculties

shall in all other respects, be such as may be prescribed
by the regulations :

Provided that not less than three-fourths of the total
number of members of every Faculty shall be members
of the Standing Committee on Academic Aff:irs.

(3) Notwithstanding anything' Contained in sub-

. section (2), the Standing Committee on Academic Affairs

may, on the recommendations of the Syndicate,

o, appoint
any teacher of the University as a member of a Fa iy,

culty.

(4) Each Faculty shall comprise such departments

of teaching as may be prescribed by the first statutes,

30. There shall be Boards of Studies attached to eaéh The Boards cf
d«;:‘pai:tr]r;ent dof tygac]él.ng.h’Il‘lhﬁ constitution and powers Studies.
of the Boards of Studies shall be such as may be prescri
by the ordinances. y be prescribed

- 31. The constitution of such other bodies as may be Constitution
declared by the statutes to be authoritics ¢1 the University of other
shall be provided for in the manner prescribed, authoritics,
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Finance Com- _ 32 (1) The Finance Committee shall consist of the
mittee. following members, namely :—

(i) The Vice-Chancellor ;

. (ii) The Secretary to Government in-charge of
Finance ;

_(iii) The Secretary to Government in-charge of
Education ;

(iv) Three members nominated by the Syndicate
froi. ~mongits members of whom ore shall be a Professor
and one shall be a person nominateg to the Syndicato
by the Chancellor .

(2) If for ary reason the officer referred to in clause
(ii) or clause (iii) of sub-section (1) is unable to attend
any meeting of the Finance Committee, he may depute
any officer of the Denartment concerned not lower in
rank than that of a Deputy Secretary to Government to
attend such meeting. The officer so deputed shall have
the right to take part in the discussions of the Committee’
and shall have the right to vote.

(3) The Vice-Chancellor shall be the ex-ofﬁcib'
Chairman and the Finance Cfficer shall be the ex-officio
Secretary of the Finance Committee. ‘ |

(4) All the members of the Finance Committee,
other than the ex-officio members, shall hold office for
a period of three years. | o

(5) Th: Finance Committee shall meet at’ Ieast
twice in evely year to examine the accounts and to scruti-
nise propdsals for expenditure. D

(6) The annual accounts of the University prepared
by the Finance Officer shall jbe laid before the Finance
Committee for consideration and comments and thereafter
~ . gubmitted to the Syndicate for approval.

(7) Tne Finance Committee shall recommend limits
for the total recurring expenditure and the total non
recurring expenditure for the year based on the income

% and resources of the University which, in the ‘case of
.4 1 productive works, may include the proceeds of loans.” "~

*

R 5
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(8) The Finance Committee shall—

_(a) review the financial position of the University
fromtime to time ; '

i o~
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estimates or wilich mvolves expenditre 1 excess Of the
amount provided for in the annual financial estimates ;

(¢) prescribe the methods and procedure and forms
for maintaining the accounts ofthe Universityand colleges ;

* (d) make recommendation to the Syndicate on
all matters relating to the finances of the University ;
and

(e) perform such other fumctions as may be
prescribed.

- (9). The financial estimates of the University prepared
by the Finance Officer shall be laid before the Finance
Committee for consideration and comments. The said
estimates, as modified by the Finance Committee, shall
then be laid before the Syndicate for consideration. The
Syndicate may accept the modifications made by the
Finance Committee,

CHAPTER VI.

STATUTES, ORDINANCES AND REGULATIONS.

33. Subject to the provisions of this Act the statutes Statutes.

may provide for all orany of the rollowing matters,
namely:— , -
(i) the holding of convocation to confer degrees;

(ii) the conferment of honorary degrecs and académic
distinctions ;

(iii) the constitution, powers and functions f the
authorities of the University ;

(iv) the manner of filling vacancies among members
of the authorities ; o

1251245
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(v) the allowances to be paid to the members of the
authorities and committees therecof ;

(vi) the procedure at  meetings of the authorities
including the quorum for the transactions of business at
such meetings ; : -

'(vii) the authentication of the orders of decisions
of the authoiities ;

(viii) the formation of departments of teaching at
the University and the University Colleges :

(ix) the term of ¢Zicc and methods of appointment
and conditions of service of the officers of the University
‘other then the Chancellor and the Pro-Chancellor ;

(%) the qualifications of the teachers and other persohs
employed by the University ;

(xi) the classification, the method of appointment
and determination of the terms and conditions of service
of teachers and other persous employed by the University ;

- (xii) the institution of pension, gratuity, insurance
or provident fund for the benefit of 1he officers, teachers
and other persons employed by the University ;

(xiii) tae institution of fellowships, travelling fellow-
ships, scholarships, studentships, bursaries, exhibitions,
medals and prizes and the conditions of award thereof ;

(xiv) the establishment and maintenance of halls,
hostels and laboratories ; ,

(xv) the conditions for residence of students of the -

University in the halls and hostels and the levy of fees
and other charges for such 1esidence ;

(xvi) the conditions of registration of graduates
and the maintenance of register thereof ; :

(xvii) the conditions of recognition of approved
¢olleges and of affiliation to the University of affiliated
colleges ; ' :
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(xviii) the . manner *in which, and the conditions
subject to which, college may be dpsngn-ated as an auto-
nomous college or the designation of such college may be
cancelled and the matters incidental to the administration
of autonomous colleges including the constitution or
reconsitution, powers and duties of Standing Committee
on Academic Affairs, Staff Gouncil, Boards of Studies

and Boards of Examiners ;

(xix) the delegation of powers vested in the autho-
rities or officers of the University ; and

(xx) any other matter which is required to be or
may be prescribed by the statutes.

34. (1) The first statutes shall be those as set out in Statlutes, how
the Schedule. | made.

(2) The Syndicate may, from time to time, make
statutes and amend or repcal the statutes, except the first
statutes, in the manner hereinafter provided in this sec-
tion.

(3) The Standing Committee on Academic Affairs,
may propose to the Syndicate the draft of anjy sta ute to
bepassed by the Syndicate and suchdraft shall be considered
by the Syndicate at its next meeting :

Provided that the Standing Committee on Academin
Affairs shall not propose the draft of any statute or of
amendment to a statusc aff:ciing the status, powers of
constitution.of any authority of the University until such
authority has been given an opportunity of expressing
its opinion upon the proposal and any opinion so expressed
shall bz in writing and shall be considered by the Syndi-
cite.

(4) The Syndicate may consider the draft proposed
by the Sianding Committee on Academic Affairs under
sub-section (3) and may either pass the draft statute or
reject or return it with or without amendments to the
Standing Qommittee on Academic Affairs fcr reconsi-
deration.

(5) (@) Any member of the Syndicate may propose
to the Syndicate the draft of a statute and the Syndicate
may either accept or reject the draft, if it relates to a matter
not falling within the purvicw of the Standing Committee
on Academtic Affairs;

125—12—454A
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(b) In case such draft relates to a matter’ within
the purview of the Standing Committee on, Academie
Affairs, the Syndicate shall refer it for consideration to the
Standing - Committee on Academic Affairs, ‘which ' may,
after following the procedure laid down in the proviso
to sub-section (3), either report to the Syndicate that'it
does not approve the draft or submit the draft to the
Syndicate in such form as the Standing Committee’ on
Academic Affairs may_approve and the 'Syndicate may
either pass with or without amendment or. reject the draft.

(6) A statute passed by the Syndicate shall be sub-
mitted to the Chancellor who may assent! there'to or with-
hold his assent. A statute passed by the Syndicate shall
have no validity until it has been assented to by the Chan-

- cellor.

35. Subject to the provisions of this Act, ai;d the
statutes, the ordinances may provide for all or any of the
following matters, namely (— : e

(i) the admission of the students to the University
and its approved or affiliated colleges and the levy of
fees in University colleges and laboratories.; = = -

. (i) the courses of study leading to: all ‘degrees,
titles, diplomas and other academic distinctions of the

University ; s

(iii) the conditions of residence of students of the
University and the levy cof fees for residence in- hdstels
maintained by the University ; AN S I

| ~(iv) the conditions of recognition of hostels not.
maintained by the University ; o

(v) the conditions under which the students shall
be admitted to the ~ovrees of study leading to degrees,
titles, diplomas and other academic distinctions "of the
University ; : o

(vi) the conduct of examinations of thQ/UQiirégsity
and the conditions on which students shall be - ddmitted
to such examinations ; o o

(vii) the manner in which exemption relating to the
admission of students to examinations may be given ;
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.+ (viii) the conditions and mode of appointment and
‘duties of examining bodies and examiners ;

(ix) the maintenance of discipline among the students
of the University ; ,

(x) the fees to be charged for courses of study,
research, experiment and practical training and for
admission to the examinations for degrees, titles, diplomas
and other academic distinctions of the University. ;

(xi) the qualifications and emoluments of teachers
of the University ;

(xii) the conditions subject to which persons who
‘may hereafter be permanently employed may be recognised
as qualified to give instruction in affiliated and approved
cc'leges and hostels ; and

i
i

(xiii) any other matter which by this Act, or the
statutes is to be made or may be provided for by an
ordinance.

36. (1) In making ordinances, the Syndicate shall Ordinances,
‘consult— | how made,

(i) the Boards of Studies when such ordinances
-affect the appointment and duties of examiners ; and

(i) the Standing Comnittee on Academic Affairs
when they affect the conduct or standard of examinations
or the conditions of residence of students.

(2) All ordinances made by the Syndicate shall
have effect from such date as it may direct, but every
ordinance so made shall be submitted as soon as may be
to the Chancellor and the Senate and shall be considered
by the Senate at its next succeeding meeling.

(3) The Chancellor may direct that the operation
cf any ordinance shali be <ven=nded until such time as

the Senate has had an opportunity cf corsidering the
same.

37. (1) The Standing Committee on Academic Affairs Regulations,
- may make regulations consistent with this Act, the statutes how made,

-and the ordinances to carry out the duties assigned to it
thereunder. | | . |
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(2) All such regulations shall have effect from such
date as the Standing Committee on Academic Affairs
may direct but every regulation so made shall be submitted
s soon as may be to the Senate for its consideration at
its next succeeding meeting.

CHAPTER VIIL

ADMISSION AND RESIDENCE OF STUDENTS.

38. (1) No person shall be admitted to a course of
study in the University for admission to the examinations
for degrees or titles or diplomas of the University unless

(i) has passed the examinations prescribed therefor;
and '

(ii) fulfils such other conditions as may be pré.
scribed by the University.

(2) Every candidate for a University examination
shall, unless exempted from the provisions of this sub-
section by a special order of the Syndicate made on the

- recommendation of the Standing Committee on Academic

Affairs, be enrolled as a member of a University college
or laboratory or of an affiliated or approved college.
Any suchexemption may be made subject to such conditions
as the Syndicate may think fit. '

(3) Students exempted from the provisions of sube
scction (2) and students admitted, in accordance with the
conditions prescribed, to courses of study other than courscs
of study for a degree shall be non-collegiate students of
the Universty. T

39. No candidate shall be admitted to aay Uaiversity
examination uiless heisenrolled as a member of a Univ:r-
sity college or laboratory or of an affiliated or approvsd
college and has satisfied the requirements as to the atten--
dance required under the regulations for the same or: -
unless he is exempted from such requirements of ‘enrol-: .

ment or attendance or both by an order of the Syndicate *

_ passed on the recommendation of the Standing Committee .

- .on Academic Affairs made under the regulations prescribed. =
. Exempiions granted under this section shall be subject
“to such conditions as the Syndicate may think fit, ..
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40. No attendance at instruction given in any college Atteridance
or institution other than that conducted, affiliated  or qualifying for
approved by the University shall quelify for admission UBiversity
to any examinatior of the University. cxaminations.

41. Every student of the Uniyersity other than a non- Residences and
collegiate student shzll be required to reside in a hostel hostels.
or under such other conditions as may be prescrit=d.

CHAPTER VIII,
UNIVERSITY FUNDS,

42. The Univeisity shall have a General Fund to qen?fél‘fu‘u_t}s.
“which shall be credited— ;

(a) its income from fees, grants, donations and gifts,
ifany ;

(b) any contribution or grant made by the Central
Government, any State Government, the University
Grants Commission or like authority, any local authority
or any corporation owned or controlled by the Govern-
ment ; and o

(¢) endowments and other receiptss
| CHAPTER IX.
CONDITIONS OF SERVICE,

43. (1) The University 'shall institute for the benefit Pension,
of its officers, teachers and other perscns employed by the 8ratuity, etc.
University, such pension,gratuity, insurance and provident
fund as it may deem fit, in such manner and subject to
such conditions, as may be prescribed.

(2) Where the University has so instituted a Provident
Fund under sub-section (1), the Government may declare
that the provisions of the Provident Funds Act,
1925 (Central Act XIX of 1925), shall apply to such fund
as if the University were a local authority and the funda .--. .
" Government Provident Fund. | L

(3)“ The University may, in consultation with the
Finance Committee, invest the provident fund amount in
such manner, as it may determing,
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Conditions of 44. Subject to the provisions of this Act, the agpomt-,

semc,e,, a ment, procedure for selection, pay and allowances and
L other conditions of service of officers, teachers and othér,
R I - persons employed in ‘the University shall be such as m y
| be prescribed. ‘

: « Explanation.—For the purposes - of this secuon,g the‘
word: ‘¢ officers ** shall not include the Chancellor and %he

Pro-Chancellor.
| Terms and 45. (1) Each Department of the University shall have a
conditions of Head who shall be a Professor or Director and whose
Aiﬁ:ﬁ?&f duties and functions aad terms and conditions of appoint-

“Departments, ment shall be prescribed by the ordinaaces:

Provided that if there is more than one Professor in
any Department, the Head of the Department shall be
appointed in the manner prescribed by the ordmances

Provided further that in a Department where there
~is no Professor, an Assistant Professor c¢r a Reader may be
“appointed as Head of .the Department in thc manner
prescribed by :he ordinances.

(2) It shall be open to a Prcfessor or Assxstant Pro-

fessor or Reader to decline the offer of appomtment as
Head of the Department

(3) A person appomted as Head of the Depar‘ment
shall hold office as such for a period of three years and shall
be eligible for reappointment.

;l (4) A Head of the Department may resign hls office
" at any time during his tenure of office.

(5) A Head of the Department shall perform such
~§ as may be prescribed by the ordinances.. :

Nean of Faculties shall be appointed in such

Adm. ' exercise such powers and perform such
Unive. . . ~ccribed by the first statutes.
eXamiL - Co
C sPTER X.
,CELLANEOUS,

;ancies among the members (other
abers) of any authority or.~ other bbdy

o shall be filled as soon as. conveniently
& :;rson or body who or which. nominated
R member whose place has become vacant
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and the person nominated or elected to a casual vacancy
shall be a member of such authority or body for the
residue of the term for which the person whose place he
fills would have been a member:

Provided that vacancies arising by effiux of time among
elected members of any authority or other body of the
University may be filled at elections which may be fixed
by the Vice-Chancellor to take place on such days not
earlier than two months fromthe date on which the vacan-
cies arise, as he thinks fit:

Provided further that no casual vacancy shall be filled
if such vacancy occurs within six months before the date

of the expiry of the term of the member of any authority
or other boay of the University.

48. No act or proceeding of any authority or other body Proceedings of
of the University shall be invalidated merely by reason of the the University
existence of any vacancy or of any defect or irregularity ?,33‘32;‘},@ -
in the election or appointment of a metnber of any autho- invalidated’
1ity or other body of the University or of any defect or irre- by vacancies .
gularity in such act or proceedingnot affecting the merits
of the case or on the ground only that the Senate did not
meet twice in any year.

49 (1) The Syndicatc may— Removal from

(@) on the recommendation of not less than two- ;‘1‘;“‘3;23,‘;%;;;‘.
thirds of the members of the Syndicate, remove by an order o
in writing made in this behalf the name of any person
from the register of graduates; or

(b) remove by an order in writing made in this
behalf any person from membership of anyauthority of the
University by a resolution passed by a majority of the total
membership of the Syndicate and by a majority of not less
than two-thirds of the members of the Syndicate present
and voting at the meeting,

if such person has been convicted by a criminal court for
an offence which in the opinion of the Syndicate involves
moral turpitude or if he has been guilty of gross misconduct
and for the same reason, the Senate may withdraw any

degree or diploma conferred on or granted to that person
by the University.

(2) The Syndicate may also by an o>rder in writing
made in this behalf remove any person from the member—
ship of any authority of the University if he becomes of
unsound mind or deaf-mute or suffers from leprosy or

has applied to be adjudicated or has been adjudicated as
ap insolvent,
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~'(3) No action under this section shall be taken

against any person unless he has been given a reasonable

l«;ppo_litumty to show cause against the action proposed to
e taken, A

(4) A copy of cvery order passed under sub-
section (1) or sub-section (2), as the case may be, shall, as
soon as may be aftzr it is sc passed, be communicated to the
person concerned in the manner prescribed by regulations.

50. If any question arises whether any person has been
duly elected or nominated as,or is entitled to be a member
of any authority of the University or other body of the
University, the question shall be referred to the Chancellor

whose decision thereon shall be final.

51. All the authorities of the University shall have .
power to constitute or reconstitute committees and to
delegate to them such of their powers as they deem fit.
Such committees shall,save as otherwise provided, consist
of members of the authority concerned and of such other
persons, if any, as the authority in each case may think

fit. Cos
52. Notwithstanding anything contained in this Act

- or any other law for the time being in force, the Govern-
* ment may, by order in writing, call for any information
from the University on any matter relating to the affairs of

the University and the University shall, if such information
js available with it, furnish the Government with such
information within a reasonable period : o

‘vaidcd t’ﬁait in case of information yvhich the Univér;
sity considers confidential, the University may place the
same before the Pro-Chancellor. |

53, (1) On and after the notified date every person

“ordinarily resident within the University area, who—

(i) has been for at least three years a graduate of

‘any University in the territory of India; or

(i) is a registered graduate of any University in the
territory of India, | L
shall be entitled to have his name entered in the register of
graduates maintained under this Act for a period of five years
on payment of such fee and subject to sich conditions gg.
may be prescribed by the statutes. .
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(2) All applications for registration under sub-
section (1) shall be sent to the Registrar together with the
prescribed fee any such proof of qualifications as may be
prescribed by the statutes.

(3) The Registrar shall, on receipt of an application
made under sub-section (2) and after making such enquiry
as he deems fit, enter in the register of graduates the name
of the applicant.

(4) Every person whose name has becn entered in the
register of graduates under sub-section (3) shall be entitled
to have such entry -enewed every five years on application
made in that behalf to the Registrar within such time, in
such manner and on payment of such fee as may be prescii-
bed by the statutes.

54. Notwithstanding anything contained in sub-section Appoint-
(1) of section 12, within three months from the date of meng of
publication of this Act in the Tamil Nadu Government %,hfce_m
Gazette, the first Vice-Chancellor shall be appointed by Chancello
the Government on a salary to be fixed by them for a ‘
period not exceeding three years and on such other condi-

tions as they think fit:

Provided that a person appointed as first Vice-
Chancellor shall retire from office, if, during the term of
his office, he completes the age of sixty-five years.

55. Notwithstanding anything contained in sub-section Appoint-
(1) of section 14, within three months from the date of ment of
publication of this Act in the Tamil Nadu Government ‘é‘:g?sﬁ;,
Gazette, the first Registrar shall be appointed by the ’
Government on a salary to be fixed by them for a period not
exceeding three years and on such othcr conditions as

they think fit -

Provided that the person appointed as first Registrar
shall retire from office, if, during the term of his office, he
completes the age of fifty-eight years.

56.(1) It shall be the duty of the first Vice-Chancellor 10 Transitor

. - . N y
make arrangements for constituting the Senate, the Syndicate powers
and the Standing Committee on Academic Affairs and such of the
other authorities of the University within six months fé’hs; Vclecl;'
after the notified date or such longer period not exceeding o o
one year as ths Government may, by notification, direct.

(2) The first Vice-Chancellor shall, in consultation
with the Government,make such rules as may be necessary
 for the functioning of the University.
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(3) The authorities constituted under sub-section @
shall commelice to exercise their: functions on such date as

the Government may, by notification, specify in this
behalf.

(4) 1t shall be the duty of the first Vice-Chancellor
to draft such statutes, ordinances and regulations as may
be necessary and submit them to the respective authorities
compeient to deal with them for their disposal. Such
statutes, ordinances and regulations when framed shall be
published in the Tamil Nadu Government Gazette.

(5) Notwithstanding anything contained in this Act
and the statutes and until such time an authority is duly
constituted the first Vice-Chancellor may appoint any
officer or constitute any committee temporarily to exercise
and perform any of the powersand duties of such authority

" under this Act and the statutes.

57. (1) Every person who immediately before the

- notified date is serving in connection with the affairs of the

University of Madras in the University Centre at Tiruchira-
ppalli shall, as from the said date, become an employee of
the Bharathidasan University and shall cease to bean emp-
loyee of the University of Madras. -

(<, (@) Assoon as may be, after the notified date, the
Government may, after consulting the Vice-Chancellors
of the University of Madras and the Bharathidasan
University, direct by general or special order that such
of the employees of the University of Madras asare

* specified in such order shall stand allotted to serve in

conenction wita the affairs of the Bharathidasan Univer-
sity with effect on and {from such date as may be speci.
ficd in such order: ,

~ Provided that no such direction shall be issued in
respect of any such person without his consent for such
allotment ; o

(b) With effect from the date specified inthe o£'dér
under clause (a), the persons specified in such order shall
become employees of the Bharathidasen University and

o ~ shall cease to be employees of the University of Madras. .

(3) Every person referred to in sub-section (1) or
sub-section (2) shall hold office under the Bharathidasan

‘University by the same tenure, at the same remuneration

and upon the same terms and conditions and with the same
rights and privileges as to pension or gratuity, if any, and

5]
& ]
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other matters as he would have held the same on the
notified date or the date specified in the order under sub-
section (2), as the case may be, as if this Act had not
been passed. |

(4) The liability to pay pension and gratuity to the
persons referred to in sub-sections (1) and (2) shall be the
liability of the Bharathidasan University.

58. (1) The sums at the credit of the provident furd Trarsfer of
accounts of the persons referred to in sub-section (1) of f.ccuqmla-
section 57 as on the notified date and of the persons referred provident
to in sub-section (2) of that section as on the date specified fund and
in the order under clause (@) of the said sub-section (2) other like
shall be transferred to the Bharathidasan University and fands:
the liability in respect of the said provident fund accounts

shallbe the liability of the Bharathidasan University.

(2) There shall be paid to the Bharathidasan
University out of the accumulations in the superannuation
fund or other like funds, if any, of the University of Madras
such amounts as have been credited to the superannuation
fund or other like funds, if any, on behalf o7 the persons
referred to in sub-sections (1) and (2) of section 57. The
amount so paid shall form part of the superannuation
fund or other like funds, if any, that may be established by
the Bharathidasan University for the benefit of its
employees. '

59. (1) The University of Madras shall, out of its funds Payment of
as on the notified date, pay to the Bharathidasan University €%712i2 2mount
by the Univer-

such amount as the Government may, in consultation with sity of Madras

the University of Madras, specify.

(2) The amount payable under sub-section (1) shall be
in addition to the amounts payable by the University of
Madras to the Bharathidasan University under sectiop

58.

60. (1) Subject to the provisions of sub-sections (2) to Tami! Nadu
9), the Madras University Act, 1923 (Tamil Nadu Act Act VI of
VII of 1923) (hereafter inthis section referred to as the ;,92? not to
1923 Act) shall, with effect on and from the notified date, PRy
cease to apply in respect of the areas to which the p-~-
visions of this Act extend.

(2) Such cessor shall not affect—

(a) the previous operation of the 1923 Act in respect
of the areas to which the provisions of this Act extend,or
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_ (6) ‘any penalty, forfeiture or punishment incurred
in respect of any offence committed against the 1923 Act,
or

) (c) any investigation, legal proceeding or remedy
1n respect of such penzhy, forfeiture or punishment and
any such investigation, legal proceeding or remedy may be
instituted, continued or enforced and any such penalty,

forfeiture or punishment may be imposed as if this Act

had notbeen passed.

(3) Notwithstanding anything contained in sub-section

(1),all statutes, ordinances and regulations made under the
1923 Act and in force on the notified date, shallin so far as -

they are not inconsistent with this Act, continue to be in
force in the University area until they are replaced by the
statutes, ordinances and regulations to be made under this
Act.

(4) Notwithstanding anything contained in this Act,
the statutes, ordinances and regulations continued in
force under sub-section (3) or made under this Act, every
person who immediately before the notified date was a
student of a college withir the University area affiliated to
or approved by the University of Madras,and of the Depart-
ments of the University or was eligible for any of the exami-
nations of the University ofMadras, shall be pemitted to
complete his cow se of study in iuc DhaiathidasanUniversity
and the BharathidasanUniversity shall make arrangements
* for the instiuctic n, teaching and training for such students
for such period and in such manner as may be determined
by the Bharathidasan University in accordance with the
course of study in the University of Madras and such
students shall Juring such period, be admitted to the
examinations held or conducted by theUniversity of Madras

and the corresponding degree, diploma or other academic

distinctions of the University of Madras shall be conferred
upon the qualified students on the result of such exami-
nations, by the University of Madras. :

(5) All property, whether movable or immo_vable,
including lands, buildings, equipments, books and library
and allrights of whatsoever kind owned by.or vested in,
or held in trust immediately before the notified date, by
the University of Madras at _the‘ University Centre at
Tiruchirappalli as well as all liabilities legally subsisting
against that University at the Centre shall, stand trans-
ferred to, and vest in, the Bharathidasan University.
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(6) All colleges including oriental colleges, within the
University area which immediately before the notified date--

(a) continue to be affiliated to, or recognised by,
the University of Madras ; and

(b) provide courses of study for admission to the
examination for degrees of the University of Madras,

shail be deemed to be colleges affiliated to the Bharathi-
dasan University under this Act and the provisions of this
Act shall, as far as may be, apply. accordingly.

(7) All colleges within the University area which imme-

‘diately beforethe notified date, continued to berecognised

by the University of Madras as oriental colleges providing
courses of studyfor admission to the examinations of the

said University for titles and diplomas; shall be deemed

to be col.leges approved by the Bharathidasan University
under this Act and the provisions of this Act shall, as far
as may be, apply accordingly.

(8) All hostels within the University area which continue
to be recognised by the University of Madras immediately
before the notified date shall be deemd to te hostels recog-
nised by the Bharathidasan University under this Act and
the provisions of this Act shall,as far as may be, apply
accordingly. |

(9) Subject tothe provisions of sub-section (2) but with-
out prejudice to the provisions of sub-sections (3)to (7,
anything done or any action taken before the notificd dafe
under any provision of the 1923 Act in respect of any area
to which the provisions of this Act extend shall be deemed
to have been done or eny action taken under the corres-
ponding provision of this Act and shall continue to have
effect accordingly unless and until superseded by any-
thing done or any action taken under the corresponding
provision of this Act.

61.(1) The Librarian shall bc a whole-time officer of the
University appointed by the Syndicate on the recommen-
dation of the Selection Committee constituted for the
purpose, for such period and on such terms and
conditions as may be prescribed.

(2) The Librarian shall exercise such powers and per-
form such duties as may be assigned to him by the
Syndicate.

1982 : T.N. Act 2] Bharathidasan University 19

The Librarian,
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‘Special mode ~ 62.(1) The Syndicate may invite a person of highacademic
-of appointment. distinction and professional attainments to accept a post

of Professor in theUniversity on such terms and conditions
as it deems fit,and on the person agreeing to do so, appoint
himtothe post.

(2) 1% Syndicate may appoint a teacher or any other
me.uber of the academic staff working in any other Uni-
versity or organisation for undertaking a joint project in
accordance with the manner laid down in the ordinances.

Report on 63. The Syndicate shal!, at the end of every three years
affiliated from the notified date submit a report to the Government
colleges. on the condition of affiliated and approved colleges with-

in the University area. The Government shall take such
action on it as they deem fit. ‘

Power to amend 64- The Government may, by notification, alter, amend

the Schedule, or add any statute to the Schedule and upon the issue of
~ such notification, the Schedule shall be deemed to be
amended accordingly. S

Power to 65. (1) If any difficulty arises as to the first constitution

remove or reconstitution of any authority of the University after

difficulties.  +po notified date or otherwise in giving effect to the pro-
visions of this Act, the Government may, by notification,
make such provisien, not inconsistent with the provisions
of this Act as m1iy appear to them to be necessary or
expedient for removing the difficulty : |

Provided that no such notification shall be issued after
the expiry of five years from the date of establishment
of the University under section 3. )

(2) Every notification- issued under sub-section. (1) -
or undsr any other provisions of this.Ordinance - shall, .-
as soon as possible after it is issued,be placed on the table

- of both Houses of the Legislature and if, before the expiry
of the session in which it is so placed or the next session, .
both Houses agree in making any modificatior in any such
notification or both Houses:agree that the notification
should not be issued,the notification shall thereafter have
effect only in such modified, form or be of no effect,as the
case may be, so however, that any such modification o,
annulment shall be without ‘prejudice to the validity. o¢
anything previously done under that notification. sl
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THE SCHEDULE.
[See section 34(1).]
THE FIRST STATUTES_OF THE UNIVERSITY.

1. Terms and corditions of service of the Registrar.—(1) The holder of
the post of Registrar shall be an academician 1ot lower in rank than
that of a University Professor or a Professor of an affiliated college.

(2) The emoluments and other terms and conditions of service
of the Registrar shall be such as may be prescribed by the ordinances &

Provided that the Registrar shall retire on attaining the age of fifty-
eight years or on the expiry of the period specified by the Syndicate,
whichever is earlier.

(3) When the office of the Registrar is vacant, or when the Registrat
is, by reason of illness, absence or any other cause, unable to perform
the duties of his office, the duties of the office of the Registrar shall be
performed by such person as the Vice-Chancellor may appoin* for the
purpose. , .

(4) (a) The Registrar shall have power to take disciplinary action
against such of the employees excluding teachers of the University and
academic staff, as may be specified in the ordess of the Syndicate and to
suspend them pending inquiry, to administer warnings to them
or to impose on them the penalty of censureor withholding of incre-
ments J

Provided that no such penalty shall be imposed unless the person
concerned has been given a reasonable opportunity of showing cause
against the action proposed to be taken in regard to him ;

(b) An appeal shall be lie to the Vice-Chancellor against aﬂy
order of the Registrar imposing any of the penalties specified in clause

(@;

(0 In any case where the inquiry discloses that punishment
beyond the powers of theRegistrar is called for, the Registrar shall,upon
conclusion of the inquiry, make a report to the Vice-Chancellor along
with his recommendations : : -

Provided that an appeal shall lie to th: Syndicate against an
order of the Vice-Chancellor imposing any penalty ;

(d) No appeal under clause () or clause (c) shall be preferred
afier the expiry of sixty days from the date on which the order appealea
sgainst was received bythe appellant, S
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o o ey




#22 . Bharathtdasan University 11982 ¢ T.N. Act 2
(5) The Registrar shall be the ex-officio Secretary of the Senate, 1 |
the Syndicate,the Faculties and the Boards of Studies, out shall not be ‘f"

~ deemed to be a member of any of these authorities.
(6) It shall be the duty of the Registrar,—
(@) to be the custodian of the records, the common seal and

such other property of the University as thc S;=dizate shall commit to
his charge ; a

(b) to issue all notices convening meetings of the Senate, the
Syndicate, the Faculties, the Boards of Studies, the Boards of Examiners
and of any Committee appointed by the authorities of the University;

| - (¢) to keep the minutes of all the proceedings of the meetings of
the Senate, the Syndicate, the Faculties, Boards of Studies and of any
Committee appointed by the authorities of the University ;

(d) to conduct the official correspondence of the Syndicat'e ;

: (e) to supply to the Chancellor, copies of the agenda of the
meetings of the authorities of the University as soon as they are issued ?
and the minutes of the proceedings of such meetings ; and

() to exercise such other powers and perform such other duties
"as may be specified in the statutes,the ordinances or the regulations or as
‘may be required, from time to time by theSyndicate or the Vice-Chancellor.

2. Terms and conditions of service of the Finance Officer.—The emolu-
ments and other terms and conditions of service of the Finance Officer
shall be such as may be prescribed by the ordinances. '

The Finance Ofnw.. shall retire on attaining the age of ﬁfty-eight
years or on the vxpiry of the period specified by the Government under
-section 15, whichever is earlier :

Provided further that the Finance Officer shall, notwithstanding
his attaining the age of fifty-eight years,continue in office until his successor
is appointed and enters upon his office or until the expiry of a period of

one year, whichever is earlier.

- . (2) When the office of the Finance Officer is vacant or when the
Finance Officer is by reason of illzess, absence or any other cause, unable
to perform the duties of his office, the duties of the Finznce Officer
shall be performed by sach person as the Vice-Chancellor,may appoint
forthe purpose. . - :

(3) The Finance Officer shall be the ex-officio Secretary of the

: Finance Committee, but shall not be deemed tc be a member of such

Committee. | SRR
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(4) The Finance Officer shall,—

(@) exercise general supervision cver the funds of the University
and shall advise the University as regards its financial policy ; and :
o (b) exercise such other powers and perform such other financial
functions as may be assigned to him by the Syndicate or as may be pres-
cribed by the statutes or the ordinances :

Provided that the Finance Officer shall not incur any expenditure
or make any investment exceeding such amount as may be prescribed
without the previous approval of the Syndicate. ,

. (5 Subject to the control of the Syndica.., “he Finance Officer
shall— | ‘
(@) hold and manage the property and investments of the Univer-
sity including trust and endowed property ; | ‘

(b) ensure that the limits fixed by the Syndicate for recurring
and non-recurring expenditure for a year are not exceeded and that all
moneys are expended on the purposes for which they are granted or
allotted ;

(c) be responsible for the preparation of annual accounts, financial
estimates and the budget of the University and for their presentation to

the Syndicate ; ,
(d) keep a constant watch on the cash and bank balances and of

jnvestments ;
(¢) watch the progress of the collection of revenue and advise
on the methods of collection employed ;

(f) ensure that the registers of buildiags, land, furniture and
equipment are maintained up-to-date, and that stock-checking is con-
ducted of equipment and other consumable materials in all offices
special centres, specialised laboratories and colleges maintained by thé
University ; ' , _

(g) bring to the notice of the Vice-Chancellor any unauthorised
expenditure or other finauciai urcgularity and suggest appropriate
action to be taken against persons at fault ; and |

(h) call from any office, centre, laboratory and college maintained
by the University, ary information or returns that he may consider
necessary for the performances of his duties, =

(6) The receipt of *he Finance Officer or of the person or persons
duly authorised in this behalf by the Syndicate for-any money payable
to the University shall be sufficient discharge for payment of such

money. o
3. The Planning Board.—(1) The Planning Board shall consist of

the following members, namely:—
(i) the Vice-Chancellor, who shall he the Chairnian of the

Board ; and f
(ii) not more than eight persons of high academic standing,

125—~12—46A
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(2) The members of the Planning Board sh-1l be appoin‘ed
ttgpn_Chanccllor and shall hold office for such peri od as he pgxa.y getet?-' L
mine, | it

) The Planning Board shall, ih addition to all other powers
vested in it by this Act, have the right to advise the Syndicate alfd the
Stgndmg Committece on Academic Affairs or any academic matter. -

(4) On the date detcrmined by the Chancellor under sub-section
€) of section 18, this statute stali ccase to have effuct. “

"4, 'Dep.art'ments under Faculties—Each Faculty shall comprise cf
the following departments of tcaching, namely :— o

. (1) Faculty of Arts.— '
(i) Departments of Indian and other languages.
(ii) Dcpartment of Philosophy.
(iii) Dcpartment of History.
(iv) Department of Economics.
{v) Department of Political Science.
(vi) Deg artment of Library Science.
(vii) Department of Geography. |

Q) Faculty of Science.— '
(i) Dcpartment of Mathematics.
(ii) Department of Statistics.
(iii) Department of Physics and Astro-physics,
(iv) Department of Chemistry.
(v) Derartment of Botany.
(vi) Department of Zoology.
(vii) Department of Home Science.
(viii) Depaitment of Nursing.
(ix) Department of Computer Science.
- (x) Department of Space Science.
- (xi) Department of Geology.
(aii) Department of Environmental Studi s .

(3) Faculty of Law—
' Department of Law.

- @) Faculty of Teaching.—
D:partment of Education.
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(5Y Faculty of Social Science.—

(i) Department of Archaeolegy.

(ii) Department of Anthropology.

(iii) Department of Social Work.

(ivy Department of Public Administration.
(v) Department of Population Studics.

(vi) Department of Business Management and Management
Sciences.

(vii) Department of Journalism.
(viii) Department of Sociology.
(ix) Department of Psychology and Applied Psychology.

(6) Faculty of Fine Arts.—

(i) Department of Painting and Sculpture.

(ii) Department of Music and Dance.

(iii) De¢partment of Miniature Painting.

(iv) Department of Graphic A1t and Tiaditional Crafts.
(v) Department of Commercial Art ard Photography.

(7) Faculiy of Technology.—

(i) Energy Ergineering.
(i) Micro El:ctronics.
(iii) Process Engineering—
(a) Textile;
(b) Chemical;
(¢) Food Processing,

(iv) Foundry Engineering.
(v) Nuclear Engineering.

(vi) Management Courses in—
(@) Transportation Management
(3) Educaticnal Management;
() Water Management;
(d) Hospital Management ;
(e) Bnergy Management;

(vii) Industrial Design.

(viii) Acoustics Engineering,

(ix) Ilumination Engineering,

(x) Instrumentation.
(xi) Environmental Engincering,
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&xii) Bio-Enginecring,

«iii) Polymer Technology.

«xiv) Timber Technology.

(xv) Oil Technology.

(xvi) Computer Techrology.

(xvii) Pharmaceutical Technology.
(xviii) Ceramic Technology.

¢xix) Machine Tool Technology.

¢xx) fumping Machinery,

(xxi) Industrial 7' etronics.

(xxii) Indu.rial Management,

(xxiii) Operations Rescarch.

(xxiv) Market Rescarch.

(xxv) Technological Forecasting.
(xxvi) Instrumental Technclogy,
(xxvii) Control Engineering and Automatioxn,
(xxviii) Process Vessel Design. -
(xxix) Thermal Plant Design.

(xxx) Industrial Radiography.

) Faculty of Medicine.—

The System of Modern Medicine and all Indian lsyStems ct
Medicines with their branch specialities. '

5. Deans of Faculties.—(1) Every Dean shall be aprointed by the
Vice-Chancellor from among the Professors in the Faculty for a period
of three years and he shall be eligible for re-appointment :

Provided that a Dean o) attaining the age of fifty-<ight years

shall cease to hold office as such : :

Provided further that if at any time there is mo Professor in a-
Faculty, the Vice-Chancellor, shall exercise the powers of the Dean of

the Faculty. :

" (2) When the office of the Dean is vacant or when the Dean is,
by reason of iliness, absence or any other cause, unable to perform the
duties of his office, the d uties of his office shall be performed by such
person as the Vice-Chancellor may appoint for the purpose.

@) The Dean shall be the Head of the Faculty and shall beres-
pensible for the conduct and maintenance of the standards of teaching

and research in the Faculty. The Dean shall have such other -functions

as may be prescribed_ by the ordinances. L,
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(4) The Dean shall have the right to be present and to speak at
any meeting of the Boards of Studies or Commitrees of the Faculty,
as the case may be, but shall not have the right t. vete thereat unless
he is a member thereof.

-s.:«,-ss;;gw«.# o ~ ,

6. Selection Committees.—(1) There shall be Seleciion Committees
for making recommendations to the Syndicate for appomntment to the
posts of Professor, Assistant Professor, Reader, Lecturer and Liorarian
of institutions maintained by the University.

(2) The Selection Commuttee tor appointment to the posts specified
in column (1) of the Table below shail cousist of the Vice-Charcellor,
a nominee of the Government and the persons specified in the correspon-
ding entry in column (2) of the said Table and in the case of appointment
of a Professor, Assistant Professor, Reader or Lecturer in a department
‘where there is no Head of the Department, shall also consist of a person
nominated by the Standing Committee on Academic Affairs from among
its members:— ’

THE TABLE.
| | M )]
- Professor, Assistant Pro- (i) The Head of the Department concerned,
tessor or Reader. if he is a Professor. :

(ii) One Director or a Dean or a Professor
to be nominated by the Vice-Chancellor,

(iii) Three persons not in the service of the
University, nominated by the Syndicate,:
out of a panel of names recommended by
the Standing Committee on Academic
Affairs for their special knowledge of,
or interest in, the subject with which
the Professor, Assistant Professor or
Reader will be concerned.

- Lecturer . .. (i) The Head of the Department concerned.

(ii) One Professor to be nominated by the
Vice-Chancellor.

(iii) Two persons not in the service of the
University, nominated by the Syndicate
‘ out of a panel of names recommended
by the Standing Committee on Academic
Affairs for their special knowledge of,
or interest in, the subject with which the
Lecturer will be concerned.
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TABLE —cont,

" Librarian. ws . (i) Two persons not in the service of the

University, who have special knowledge
of the subject of Library Science or Library
Administration, to be nominated by the
Syndicate.

(ii) One person, not in the service of the
University, nominated by the Syndicate,

. Explanation I—Where the appointments are being made for an
inter-disciplinary project, the Head ot the Fruject shall be deemed to
be Head of the Department concerned.

~ Explanation II—The Professor to be nominated shall be the Professor
concerned with the speciality for which the selection 1s being made -and
‘that the Vice-Chancellor shall consult the Head of the Department
and the Dean of Faculty hefore nominating the Professor.

Explanation III.——At-]east three out of four or two out of three
‘'members, as the case may. be, concerned with the speciality referred
‘to under column (2) shall be present at the Selection Committee meeting.

< (3) The Vice-Chancellor shall preside at the meetings of a Selection
Committee. |

.- . (4).The meetings of a Selection Committee shall be convened
by the Vice-Chancellor. .

, (5) The procedure to be foliowed by a Selection Committee in
making recommendations shall be laid down in the ordinances.

(6) If the Syndicate is unable to accept the recommendations
made by a Selection Committee, it shall record its reasons and submit
the case to the Chancellor for final orders.

(7) Appointments to temporary posts shall be made in the manner
mdicated below :— :

(i) If the temporary vecancy is for a duraticn longer than one
academic session, it shall be filled or the advice of the Selection Committee
in‘accordance with the proczdure indicated in the foregoing provisions :

Provided that if the Vice-Chancellor is satisfied that in the interest
=t work it is necessary to fill the vacancy, the appointment may be made
on a temporary basis by a local selection committee referred to in sub-
clanse (i) for a period not e¢xceeding six months. :
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(ii) If the-temporary vacancy is for a period less than a year,
an appointment to such vacancy shall be made on the recommendation
of a local selection committee consisting of the Dean of the Faculty
concerned, the Head of the Department and a nominee of the Vice-
Chancellor :

Provided that if the same person holds the offices of the Dean and
the Head of the Department, the selection committee may consist of
two nominees of the Vice-Chancellor :

Provided further that in case of sudden casual vacancies in teaching
posts caused by death or any other reason, the Dean may, in consultation
with the Head of the Department concerned, make a temporary appoint-
- ment for a month and report to the Vice-Chancellor and the Registrar

about such appointment.

(iii) No teacher appointed temporarily shall , if he is not recoms
mended by a regular Selection Committee for appointment under these
statutes be continued in service on such temporary employment unless
he is subsequently selected by a local selection committee or a regular
Selection Committe, for a temporary or permanent appointment,
%s tbe case may be.
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Part W-—-—Sectmn 2 S
'hnul Nadu Acts and Ordmamea. e

The fol'owing Act of the Tamil Nadu Leglslhture recerved the.jiﬂ -
assent of the President on the 15th Aprll 1985 and is hereby pubhshe;
for general information :— : '

) o ACT No. zo;OF 1985.
An Act further to amend the Bharathzar Umvenszty Act,,1981 and,‘-
to amend the Bharathidasan Umversaty Act 1981. .

BE it enacted by the Leglslatute of the State of Ta.tml Nadu m the
Thnty—smth Year of the RepubIlc of Ind1a as fo]lows -

PR
PART I =
~ ' PRELIM]NAR¥ ’

1. Short gitle and: commencement —(1) ThJ.S. Act . may be
called the Bharathiar University. and the: Bharathldasan Umve"
slty (Amendment) Act, 1985 '

2) (1) This Act, except sectwns 11, 13 and 14
and sections 25 and 27 in Part III, shafl be deemed to
mto force on the 5th July 1984; . ¢ ‘

(A Group) IV-2 Ex. (165)=1 [ 67 1"
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(i)- Section 11 in Part IL. and section 35 in Part TiI shy
emed to -have come into: force on the 15th May 1983; )
(i) “Sections 13 and. 14 in Part I and section 27 in Parf
be deemed to haye ‘come into force on the 7th January,

/

y .

|
!

| PARTIL

. .AMENDMENTS TO THE BHARATHink UKIVERSITY AcT, 1981, For
2. Amendment of section 7, Tamil Nadu Act I of 19825
~section-7 of the Bharathiar University g&ct, 1981 {Tamil Nadu A
1 of 1982) (hereafter in this Part referred to as the principal Act), be a
(1) in the heading, for the words *Senate and Syndicate *, tShyE;ld
he: words - “ Senate, Syndicate and Standing  Committee ¢ of th
“Academic Affairs * shall be*substituted ; | | first

- "’-M-;'(i’Z)'* in sub-section (1),—-_‘ '

(D for the portion commencing with the words “ Notwith- @
-standing’ anything contained . and ending with ‘the words “ shall 4 g+ Iecol

‘beeligible for election or nomination to any of the

el , ‘said  two 3
authorities , the following- shall be substituted, namely :— tf‘
- L ) - : L ' - secin
* "~ “Notwithstanding anything contained n  section 20. 23} -
‘or 24, no person who has held office as a member for a total period | g
of six years in any onc®or more of the following authorities of the In s
.. University or auy other University in the State of Tamil Nadu :
:f:lf_eStaﬁléished_.by, or under, any law in force, namely:— | |
| if;ffv(i) the Semate; * - - - Me.g
" ,‘_'('ii)-"ti;; Svndicate ; and , , L _
gt ; L WOr¢
(i) the Standing Committee on  Academic Affairs,
e eligible for election or * nomination to any of the said .j
aut,lgofi_tics."’;_»_’ ' S C S -
(i) -in Explanation 1, for, the word “two”, the word F “ hel
- shall be substituted ;. - . | oo 3
- (iii) after Explanation I, the following Explanation shall be In s
o - . Sdhan R , ns
e xplnnanon I—For the purpose of this: sub-section, * o
the .expi ssion. “ period * shall include the period of office held by shal
Y. person.prior to the, 5th July 1984 ¢ 7 o
U T e g e T ’ fi
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(1v) in the first prowso, for t e wOi'd"s’ « held : 'o
gny one of the said two authorities ”}® the words “held ' offi
for a period not less than one year m any one of th_e,
ﬁaree aathorities » shall be subsututed : SR

(3) in sub-sectlon (2) i clause (11), for. the )
“section 24 (b), Class I, the: expression sectlon 23
mass I and sectlon 24 (b), Class I » sha]l be substltutcd.\ ,

l

3. Substztutzon of section 15, Tamil Nadu Act 1 of 1 82;—
For section 15 of the pnnc1pa1 Act the followmg sectlon shall

be substituted, namely —

“ .15 The anance Oﬂicer.—-(l) The Fmance Ofﬁc
be.a whole-time salaried officer of . the Umversﬂ:y appo
the Syndicate for such .period - as may bg, spemﬁed by_ xh
Syndicate in this behalf and the terms and -conditions ‘6f * service
of the Finance Officer shall be such as may be speczﬁed mﬁ th
first statutes. , iy

(2) Every appomtment of the Finance Officer sha]l"’
made by the Syndicate from out-of a panel of three m
recommended by. the Governmcnt R Y L

4. Amendment of sectzon 18 Tamtl Nadu ‘Act- I of 1982
scctlon 18 of the pr1nc1pal Act, sub-secnon (3) sha]l be omltt__

5. Amendment of section 20 Tamtl Nadu Act 1 of,‘l'f 982.:
In section 20 of the pr1nc1pa1 Act-—- ’ f ARRENT SR

Mcmbers — T 6 g —-(}l;"h :

(1) in item (6), for the word e Pro- Chancc]lor
word “ O‘1ancellor » sha]l be substltruted and -

(2) clause (b) , ‘in the ﬁrst proﬁnso after - th
“ held 7, the words “ fcr not less Ihan one: year ? shall b inser

In sect;on 23 of the prmmpal Acrt-—: i e

(1) in sub sectmn (1), the ‘ words mndcr f -
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o (2) for sub-section (2) tihe follewmg _sub?sections shall be °
-ﬁsubstn‘uted namely —

. (2) (a) The Standmg Comrmttee on Academlc Aﬁau's |
shall in ‘addition ic the Vice-Chancellor, consist of the following |

g persons, name]!y -—

o

kN

e '; : Clasq I—Ex-officio Members.
. The Director of Collegiate Education;
("' (2): The Director of Technical Education;
E) The Director of Medical Education; | .

" (4) The Chairmen of all _Boards for Under-graduate  and
‘ ‘ugte courses of studies; and=

(5) The Deans of all Faculties.

Class, II—=-0ther Members.

T o members elebted by pnnc1pals of afﬁhated colleges 'from
non hemselves in accordance wrth the system of proportional

(c) ‘The members of the Standmg Commxttee on Academic

;Aﬁaaré other than the ex-officio members, shall “hold office for a
1 "fj three years and such members shall be ellglble for electlon

~ that where a member is elected to the Standm
mittee on:'Académic Affairs to a’ casual vacancy, the period o

eld for- not less than one year by any such 'member shall
e construed asa full penod of three years for the purpose of this

valded further that where an elected member of the
}Standmg Comm1ttee on Academic  Affairs’ is appomted tem-

‘to any of the offices by virtue of which he is entitled
zmember of the Standlng Committee on Academic Affairs

fﬁcto .he “shall, by notice in izvntmg signed by him and com-
mun aged ‘to the Vice-Chancellor within' seven days from  the
date; his. takmg eharge of his appointment, choose whether
he wilt be .2 member of the Standmg Committee on
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.ne Umversmty Professor for every ten Heads of
ents of study ‘and . research, schools’ of- “excellence  or
trese-of eed S qdles or part: thereof to 'be . nominated - by
ton”” ‘among “such departments,™ ‘schools and - ' centres by the.

C ,j]o’r. on the recommendauon of’ the Vlce-C‘hancellor e

]
|‘~ - N ‘;

‘(4) One member pot falhng under -any- of the above

¥

hree : _ategorles elected by the Senate from among its - members;

(5) Three members from among the Academlc Experts
( bek nommatcd by the Ghancellon

(6 ) One Unlversny Reader to be nominated - by the Vice-
ancellor by rotatlon accordmg to semonty, and

(7 One Umvermty Lecturer to be nommated by the
Chancellor by rotahon aucordmg to semonty

‘ (2) in clause (e), in the ﬁrst proviso, after the word “held”,
(the, wmds “for not le;s than one year” shall be mserted |

LY

8 Amendment of sertzon 25, . Tamil Nadu Act 1 of 1982.—
In sectlon 25 of the pr1nc1pa1 Act,— :

(1) 1n clause (a)-—-— e

(1) the expressmns “in 'consultation with the ”Standli’x'lg
'?'Comrmttee on Academic Aﬁalrs” and  “after consultation  with
“the. Standing Committee en Acadenuc Affairs ”, wherever  they

,oc‘cur, shall be- omltted‘ | SR | .

(11) n sub—clausc (30), in item (1), the words “or. the
Un1ve51:51ty Grants Comnnssmn” shall be omltted S _
s }

L (2) after. clause (a), the fdﬁowmg clause shall be added
namely-—- e | o , A M%;
(b) The Syndlcate may consult the Standing Committee

S an Academlc -Affairs in respect of .any academlc matter, where
";i00n51ders zveh consultation i necessary

i 9 Amendment of secttom 29, - Tamll Nadu Act 1 of 1982. —-—In’
_,sectlon 29 of the prlnc1pal Act, 1n sub-sectlon (2), the proviso
shalﬂ he onutted el TN LT s
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10, Amendment of ~section ’4 Tamzl Nadu Act 1 ﬁof 198:
In scctlon 34 of the prmc1pa1 Act b .

(1) for the proviso to sub sectxon (3) fthe followmg p '
shall be substituted, namely:— " :

“Provided that the Standing Commlttee oon Aca- emi
Aflairs shall not propose the draft of any statute or. of ..ny amen?
ment to a statute relating to  matters othcr fhan ::1cadémlcw
affairs.”; ' L

7 (2) in sub-section (5), .in clause (b), the exprésswon “ af )
following the procedure la1d down in. the pr0v1so to sub seouon {)
‘shall be omitted- AT | - Domit gy
11. Amendment of section 49 Tamzl Nadu Act 1 of I _2‘
In section. 49 of the principal Act, sub-séction
word ‘Senate ', the wmd 2 Syndlcate bhall be substltuted

12. Amendment of section 5,,, Tamil Nadu Act 1 of ICS.

. In the proviso to section 52 .of the principal Act, for- the

“ Pro-Chancellor””, the words * Chancellor and
Chancellor” shall "be substltuted

-

in secdon 66 of the. pr1nc1pal Act in sub-secuon (5),
word Tlruchlrappa]h” the word *“ Coimbatore” .
substituted.” R =

14. Amendment of “section 63, Tanul Nedu Ac.t 1 OI
In section 65 of the principal Act, .in  sub-section (2),;' _
word “Ordmance- .the word *° Act B shal be subsututed

15. Amendment of Schea’ule T amzl Nadu Act 1 of .15
the Schedule to the prmc1pal Act m the Flrst Statutes
UIHVEI‘Slty, : A

LT

1ng the age Of ﬁfty-elght Yeal'sl.”’._“‘

(2) in, statute 2 m c]ause { A for me wov "d
fhP \;Vﬂl‘d b q‘?ﬁd‘l(‘gf@ 2 qha‘“ hp qnhst]t"feﬁ P ;
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be Acadeuuc Affsirs by virtae of his elect,mn or whether ,_
vacate office ag such ‘member’ and become a membe Fex
virtue of his appointment and, the choice shall be conclusi
- fajlure to make such a choice, Jhe shall be} deemed"'_ o h
his office 88 an electerl member, . "

irs
ng

_ (d) The members of . Lhe St&ndmg €
Academic  Affairs shall not: be- pntltled {0 recewe an: munera

tion from the University except auch dally and ﬁmvellmg allownncel
as may be prescribéd:

Provided that nofhing contained ‘m thls clause sha,»ll pr
clude ahy member from drawmg his - normal emolumén
which he is entltled by virtue of the ofﬁw he holds._

(e) A member of the - Sigandmg Commlttee on A dexmc
Affairs, other ‘than. ex-officio member, m?®y tender resig
of his membership at any time ‘before: the f,erm of his> office
expires. Such resignation shall be conveyed to the Chancéllor
by a letter in writing by ‘the member, and the resignatio 1
take “effect from the date of 1ts acceptance by the ‘Chancellor

(3) The powers and dut1es of the Standmg Comimittee: bt
-Academic Affairs shall be such .as. may be prescnbed by 'h'
statutes. 7', " - , . :

7. Amendment of section 24, Tamtl Nadu Act I of 1982 ---',:
In section 24 of the prlnclpal Act, . _ S
) (1) clause (b), under: the headlng “Glass II*—MO _her
Members ', for items (1) to. (7,, the following Jtems sha,ll be
substituted, namely — . i _ L

“(1) Two members elected by prmmpa,ls of - a,fﬁhated
colledes froin among. themselves in accordance - with . the syst,em
of prOportlonal representatlon by means of f,he smgle trans-

ferable vote;

L

\

(0) Two members eTected by - teachers ' Of a,fﬁlla,ﬁed .
colleges, other than prmclpaﬂs, from among themselves ‘who'
are members of the: Senate- i “accordarice- with ‘the syste’m,..o'f

~ proportional representahon by means of fhe smgle tra,nsferable
vote. : :

E’x?plaization —For the ’purpose'. of . this ltem,:fﬁ
“teachers ”’ shall mean those teachers elected to the Sen&ﬁe,
by the ‘teachers of the affiliated callacag fenar -ox-e
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(3)'?111 st'&(tute-_&- cl&use.‘-.({i) shall be omitted :

S (4) in statute 6, in clause (2), for the expression g ]
- nominee of the Government’’, the expression ‘‘a nominee of the

Ohancellor a mommee of the Govemment” shall be subntltuted

. PART L
AMENDMENI‘S T0 THE BHARATHIDASAN UNIVERSITY AoT, 1981.

16 Amendment of sectzon 7,  Tamil Nadu Act 2 of 1982 —In
secuon 7 of the  Bharathidasan University Act, 1981 (Tamil
. Nadu Act 2 of 1982) (hereafter in thls Part referred to as - the
prmmpal Lot — j

(1) in the beading, for the Words ““ Senate and Syndicate’’,
tha*words “Senate, Syndicate and Standing Committee on Academic
Aﬁan's ** shall be substituted ;

J (A) In sub section (1), o 1

I
(i) for the portion commencing with the words ‘' Not-
¢ withstanding anything contained *” and ending with the words
"% shall be eligible for election or nomination to any of the said
two authorities , the following. shall be substituted, namely:—

e F Nothlthsrcgndmg anythmg contamed in section 20, 23
f24 o person who has held office as a member for a total 3
d»‘i:of six years in any one or. more of the following authorities
> University or any othex Umversn;v in the St¢ate of Tamll
“estabhshed by, or under, any law in force, namely —_ _

(1) the Senate' o I

ot

(n) the Syndlcate, and
(ﬁi) rthe ‘rtandmg Commzttee on Academlc Aﬁaurs,

xplanatzon | II.——~For 'the purpose of this sub;-secmon
expression- ‘ ‘period’” shall includg the - peraod -of ofﬁce held
_any. pe 'son prlor to the 5t’h July 1984 AP ’




| perlod nof; leeq fhan one . Vear 1n : jany c)ne of ﬁhe
authorltlee ’ hhall l\e substltuted

(3) In.. qub sectlon (2) m (,],a,use (i), Ior t]le exp
“section 24 (b), Class D7, the ’ ekpressmn ~“Section 23 (2
\lacs I and sectlon 24 (b) Clas*s I” sh,all be_substltuted

_,Ifor sectxon 15 of the prmcmaﬁ Act the followmg
b ‘-hbstltuted namely —_ e &3

w

“15 The Fmance Oﬂwer.__
!g- a uhole 111119 ealamed ofhcer,_

4

,\tatuteb. _ o

(“7) Tivery appoihtment of the - Iunanc'e
made ., by the Syndzcate from , out of a panel of
recommended by the Government

18. Amendment of section 18, T amzl Nadu Act 5_2) of
In sectlon 18 of the prmmpal Aet,?;/ g
omltted O

_secuon 20 ot the - prmmpal Act, =k 1

¥

(1) in clause (a) under g he
Members - e

(1) in Jtem (6), for the: word ‘Pro Chancellor
' word ““.Chancellor " -shall be substltut,ed and i =

(i) in item (7) the expressmn' w (a) AR shall be oimt‘t:ed:;‘

. (2) in clause (b) in the hrst provxso after the word
~the words ““ for not 1ess than one Veer shall be mserte,

‘\‘ECtyl(lll 23 of the prlnclpel Act,

» 1)y m sub-section (1), the wordq \, :Plndﬂr'_{“{ﬁe Senatc”shaﬂ
- be omitted; ; o N

(A Group® IV-2 Ex. (165)-—-2

B
“
-




“(‘)) (a) The Standlnfr Committee on Academlc Affairs
Sh)a]l _m addition to the Vlce-Chancellor, consist of the followin

las.s I~——Ex oﬁ‘iczo Members

‘v-'?‘..;(,l) The Dn‘ector of Colleglate Educatlon
: 0) Thei“DlreCtOr of Techmcal Educatmn

j- (3) The“DiI‘eCtOl‘ of Medlca,l Dducatlon,

,\4) Tle Chaurmen of all Boards for Under- draduat,e and.
Post—graduate courses of studles and

() The Deans of anl Facultles

z

| Class H—Other Me’mbem
< Two members elccted by pnncxpah of afhhated colleges from -
\,(mong t,hemselves 1n accordance w1th the system of proportional
i.representatlon by means of the single transferable vote

(b) The Vlce-ChaneeIIor shall be the ex-cfficic Chairman
£ the Standmg Committee | on Academic Affairs.

- ((‘)’ The members of the Stanqu Committee on Acadermc
other than the ex-officio members shall hold. office for a
of three yedrs and such members shall be eligible for
,;’for not more than another period of three years:

e Cth

A Prowded that where a member is elected to the Standing
Commlttee on ‘Acddemic Affairs to a casual vacancy, the period
'oﬂice held for not less than one year by any such member

be’ construed as a full perlod of three years for the purpose
Is clause ‘

Prowded further that Whel‘e an eleCted member of the
Sj;andlng Committee on Academic Affairs .is appointed tempo-
1‘31'11}’ to -any- of ithe offices by virtue of which he is entitled to
e ‘a‘member of the Standlnd Commlttee on . Academic Affairs
_ex—oﬁiczo ‘he shall, by notlce In writing mgned by him and
+ communicated to the' Vice- Chancellor wlthm seven days  from
".the date-of his taking charge of his appointment, choose- whether
he W111 contmue to be a member of .the’ Standing ngmml*tee ‘on.
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Academlc Affairs by virtue of hlS electlon or whether
vacate office as such member ‘and - ‘become a - member £X-0;
virtue of his appo'ntment and . the choice " shall ' be
On failure to make such a choice, he shall be deemeJ 0

vacated . hzs ofﬁcc as an elected membcr

(d) The members of the Standmg Comm1ttee i
Academic Affairs shall not be entitled- to réceive: any -réemunera-’
tion from the University except such daxly and travellmg
allowances as may be prescribed :-

Provided that nothmg containied in tlm claus« shall preclude
any member from drawing his' normal emoluments to - whtch he ts
entltled by virtue of the office, he holds. | A

(e) A member of the Standing Commlttee on Academlv
Affairs, other than ex-officio member, may tender resmnatmn ~of
his membership at any time before the term of his office expn'es )
Such resignation shall be conveyed to the (Bhancellor by -a letter:
in writing by the member, and the resignation shall take eﬁ‘ect
from the date of its acceptance by the Chancellor. - = .

(3) The powers and duties of the Standmg Commlttee con T
Academtc Affairs °hall be such as may be. prescrlbcd by the'::-i_"'"
statutes L : R

.

21, Amendment of section 24, Tarml Nadu Act 2 of 1982--{ ,
In section 24 of the principal Act,— ' A

. (1) in clause (b), under  the heading “ Clas'.g-vl;l—-o_gl_ier[ ’
Members ", for items (1) to (7), the following items __s'hauf:-‘be:;j,
bubetltuted namely:— T

“(1) Two members elected by principals of affiliated
colleges from among themselves in accordance with the systém. .
of proportional representatvon by means of the smglc transferable
vote; , | L y':;;}_‘_ﬁ

(2) Two members elected by teacherq of affiliated colleges, |

other than principals, from -among themsclves who are -members
ot the Senate, in accordance with the system of nroportlo,nal bpre-

sentatton by means of the single transferable vote. |

Explanation. —-Por the purpose of thlS 1tem

’

8
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3y Qne Unwermtv Professor for every ten Heads of
“Deaartments of study and research,. schools of excellénce or
' of ‘advariced ':tudles or part-therect, to be nomiinated by
_ among such . Dcpartmenta schoois' and. centrcs by the
h '“cellor on the 1ecommendamon of Lhe Vice- Chamellur

(4) ‘One ‘member, not faulhng under any of the a,bove three
i ’eiected by the- Senafe from among its members;

‘ .(o) 'lhree members fr0m among the Academlc Expertq
0 _be. nommated by the. Chancellor, oo

(6) One Umvemtv Reader to he nommated by . me Vice-
AC‘hancellor by rotatlen according to semorlty, and

| (7) One Umversltv Lecfurer to be - nommaterl bv  the
'!,Vlce Ch&ncellor by retatlon accordmg {6 seniority. '’;

e (2) in clause (e), in the first prov1so after the word “ held ”
o the Words “for not, le ss than one vear”’ shall be inserted.

Y .

.2‘2 Amendmernt of sectwn 25 Tamtl Nadu Act 2 of 1982.—
:_Jn sectlon 25 of the prmmpal Act — |

(1) in Jrise (a) —

(i) ‘the expressions ““in ' consultation with the Qtandm”
(Jommlttee on Acad,emlc Affairs’’ and “‘after consvltation with

- the Standlng Comzmttee on Academic Affairs ”, wherever they occur, -
’ mlaﬂ be omltted : o

| (11) in sub clause (30), mn 1tem (1), the Woras‘ ““or the
;U;uverswy Grants COInmISSIOIi "' shall be omitted;

(2) aftel claruse (@), the following clause shall e added, 5

“ (b)y The* Syndlcate may consult the Standlng Com-

/ mendm‘en : of Sectzon 2‘) Tamzl Nadu det 9 of 1982.—
n 9 _of the pmnmpa.l Act m sub-sectxon (2) the proviso- shall
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24. Amendment of section 34, [amll Z\'adu Act 2 of 1982_..1n
section 34 of the principal Act,—_ B B

(I, for the proviso to sub- sectmn (3), the follovnng pmv.mo |
shall. be substituted, name}y — b

-

~ —

“ Provided that.the Standing. Comlmttee on Academc Aﬁalrs
shall not propose the draft of any statute or of any amendment ’to'
a statute relating to matters. other than academlc aﬂa.lrs.” ‘j S

“—  (2).in sub-section (5) in clause (b) the expressmn ‘ éftérj
Hollowing the procedure laid down in ‘the: prowsd to: suboa,,ectwn (2)
all be" dmltted

b

{ 5

' :

. 25. Amendment of sectzon 49, Tami/ ‘Nadu Act'2 of 1982 --—In
sect;on 49 of the principal Act, in sub-section (1), for, the Word
" Senate 7, the word S yndlcate ”” shall be substlfuted '

26. Amendment of section 52,  Tamil Nadu Act 2 of 1982-—~—In L
' the proviso to section 52 of the principal ‘Act, for the word “Pro-

Chancellor , the words Chanwﬂor and the Pro-Chanca]flor - shall ©
be subqututed - | ! o | B

27. Ame'ndmem of section 65, Tamzl Z\/adu Act 2 of ]982—-‘11
section 65 of the principal Act, in- sub-sdction (2) for e
' Ordmanoe . the word “Act” saa]l be subsututcd i

28. dmemlment of Schedulg Tamzl Na(lu Act 2 of 1982. In

the Schedule to the pr mupal' Act in the Fll'bt Statutes ot the Umver-
Sity,—

(1/ in statute 1, in clause (2), for the pr0v1so, thc fbllowmg‘z.ff;‘-
provisos shall be substituted, namely :— . z

" Prowdcd that the Iieglstrar shall ho}d oﬁce Eor a penod%;_f
of three years: S - L R

Provided - further tbat tae Remstrar shall retire’ on attammg
age of fifty-eight years.””; ' . I AR

(2) in statute 2,7in clause (1), fof“:the word “,;dee.rhmé’ﬂff}’f;j the
word “ Syndicate ” shall be substituted; . e R

(3) in statute 3, clause (4) shall e cmmed RS  R

\.

(4 in statute J in clause (2) for the expre.sslon «“ ‘,nmﬂj‘ng‘c_
‘the Government”, the expression “a nominee of the Chance]lor,_
nominee of the Government ™ shai!« be, sqbsntu{ed e :

¥A Gronm) TV-? Fx (168)-—3
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© . PARTIV.
DI © REPEAL AND SAVING. |

729, Repeal .and saving.—(1) The Bharathiar University
“\the Bharathidasan University (Second Amendment)
- 1984 {Tamil Nadu Ordinance 27 of 1984) is hereby rep

‘ ‘3“‘(24)‘*No.twith'standing such’ repeal, -anything done  or _any
sction taken vnder the Bharathiar University Act, 1981 (Tamil
“Nadu'Act ‘1 of 1982), or, as the case may be, ' the Bharathidasan
niversity Act, 1981 * (Tamil Nadu Act 2~ of 1982), as ~amended
by the said Ordinance, shall be deemed to have been done or
“taken under the . ' Bharathiar University: Act, 1981 (Tamil Nadu
Act T of 1982), or, as the case may be, the Bharathidasan University
ot 1981 (Tamil Nadu Act 2 of 1982), as amended by tais Act.

and
Ordinance,
ealed,

' (By ‘order of ‘the Governor.)

- . . 8. VADIVELLU, .
e L - «Commissioner and Secretary to Government
e Lo " Law Department,
s . ‘: |
|
i .
, 4..:\' -
v ) .
’ |

~
~
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b The following Act uf the Tamil Nadu Legislature received the

. assent of the Governor on the 19th February 1986 and is hereby
_pubhshed for gencral information :—

3"__‘ P ' ACT No. 20 OF 1986.

An Act further to amend the Bharathiar University Act, 1981 and the
, Bharathidasan University Act, 1981,

: : B it enacted by the Legislature of the State of Tamil Nadu in the
“Thirty-seventh Year of the Republic of India as follows :-—

) PART 1.
PRELIMINARY.

1. Short title and commencement.—(1) This Act may be called

the Bharathiar University and the Bharatniaasan University (Amend-
ment) Act, 1986. '

(2) 1t shall come into force at once.

PART 11,

AMENDMENTS TO THE BHARATHIAR UNIVERSITY ACT,
1981.

2 Amendment of sect:on 1, Tamil Nadu Act 1 of 1982.—In
ffsecllon 1 of the Bharathiar Unlvcr51ty Act, 1981 (Tamil Nadu Act
1 of 1982) (hereafter in this Part referred to as the principal Act),

., _in sub-section (4), the figures “64 " shall be omitted.

,\;8—-- 3, Substitution of section 14, Tamil Nadu Act 1  of 1982.—For

é,., sgction 14 of the principal Act, the following section shall be substi-
“""tuted, namely :—

““ 14, The Registrar.—(1) The Registrar shall be a whole-time
salaried officer of the Universily appointed by the Syndicate and the
terms and conditions of service of the Registrar shall be as follows:

~ (i) T*= holder of the post of Registrar shall be an academi-

cian not lower in rank than that of Professor of a college affiliated to
any University ;

- (1) The Regist_rar- shall hold office for a period of three
years : |
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Provided that the Registrar shall retire on attaining the age
of fifty-eight years or on the expiry of the period specified in this
clause, whichever is earlier ;

(iii) The emwoluments and other terms and conditions of
service of the Registrar shall be such as may -be prescribed ;

(iv) When the office of the Registrar is vacant, or when the
Registrar is, by reason of illness, absence or any other cause, unable
to perform the duties of his office, the duties of the office of the
Registrar shall be performed by .such person as the Vice-Chancellor
may appoint for the purpose. o

(2) (a) The Registrar shall have power to take disciplinary
action against such of the employees, excluding teachers of the Uni-
versity and academic staff, as may be specified in the orders of the
Syndicate and to suspend them pending enquiry, to administer
warnings to them or to impose on them the penalty of censure ' or
withholding of increments : - o

Provided that no such penalty shall be imposed unless- the
person concerned has been given a reasonable opportunity of showing
cause against the action proposed to be taken in regard to him ;

(5) An appeal shall lie to the Vice-Chancellor against any
order of the Registrar imposing any of the penalties specified in
clause (a);

(c) In any case where the inquiry discloses that pm:lisl-:t“.lll ‘
ment beyond the powers of the Registrar is called for, the Registrar
shall upon conclusion of the inquiry, make a report to the Vice-
Chancellor along with his recommendations :

~ Provided that an appeal shall lie to the Syndicate against
an arder of the Vice-Chancellor imposing any penalty ;

,. (d) No appeal under clauyse (8) or clause (¢) shall be pre'-
ferred after the expiry of sixty days from the date on which the order

appealed against was received by the appellant.

(3) The Registrar shall be the ex-officio Secretary of thé
Senate, the Syndicate, the Faculties and the Boards of Studies, but
shall not be deemed to be a member of any of these authorities.
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(4) It shall be the duty of the Registrar,—

(@) to be the custodian of the records, the common seal
and such other property of the University as the Syndicate shall com-
mit to his charge;

(b)' to issue all notices convening meetings of the Senate,
the Syndicate, the Faculties, the Boards of Studies, the Boards of
"Examiners and of any Committee appointed by the authorities of the

University ;

(¢) to keep .. minutes of all the proceedings of the
meetings of the Senate, the Syndicate, the Faculties, the Boards of
Studies, the Boards of Examiners and of any Committee appointed by
the authorities of the University,

- (d) to conduct the official correspondence of the Syndi-
cate ;

(¢) to supply to the Chancellor, copies of the agenda of
the meetings of the authorities of the University as soon as they are
issued and the minutes of the proceedings of such meetings; and

o (N to exercise such other powers and perform such other
duties as may be specified in the statutes,” the ordinances or the
regulations or as may be required, from time to time, by the Syndi-
cate or the Vice-Chancellor.

(5) In all suits and other legal proceedings by or against the
University, the pleadings shall be signed and verified by the Registrar
.and all processes in such suits and proceedings shall be issued to,
and served on, the Registrar. "'.

4. Amendment of section 15, Tamil Nadu Act 1 of 1982.—In
section 15 of the principal Act,—

) (1) in sub-section, (1), the words *““and the terms and condi-
tions of service of the Finance Officer shall be such as may be spec-
- fied in the first statutes ” shall be omitted ;

.«.. (2) after sub-section (2), the following sub-sections shall be
added, namely :—

“ (3} The emoluments and other terms and conditions of ser-

‘:viqe of the Finance Officer shall be such as may be prescribed by the - .

ordinances. R

| <),
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I

~ (4) The Finance Officer shall retire on attaining the 'age' of
fifty-eight years or on the expiry of the period specified by the Syadi-
cate under sub-section (1), whichever is ¢arlier :

Provided that the Finance Officer sha!' notwithstanding his
atlaining the age of fifty-eight vyears, continue in office until his
successor is appointed and enters upon his Office or until the expiry
of a period of one year, whichever is earlier.

(5) When the office of the Finance Officer is vacant, or when
the Finance Officer is, by rcason of illness, absence or any other
cause, unable to perform the duties of his office, the duties of the
Finance Officer shall be performed by such person as the Vice-

Chancellor may appoint for the purposs.

(6) The Finance Officer shall beshe ex-officio Secretary of the
Finance Committee, but shall not be deemed to be a member of
such Committee.

(7) The Finance Officer ;haII‘,__

t?;; (@) exeicise general sppenﬁsion over the .funds of the Univer.

adi- sity and shall advise the University as regards its financial _ policy ;
and ' :

the () exercise such other powers and  perform such other

‘rar financial functions as may be assigned to him by the Syndicate or as

may be prescribed by the statutes or the ordinances :

Provided that the Finance Officer shall not incur an{ expen~
diture or make any investment exceeding such amount.as may be
prescribed without the previous approval of the Syndicate.

vdli- (8) Subject to the control of the Syndicate, the Finance Officer

127a shall— ‘ -,
(a) hold and mapage the property and investments of the
be University including trust and endowed property ; '
(b} easure that the limits fixed by the Syndicate for recurring
at- and non-recurring expenditure for a year are not exceeded and that -
he all moneys are expended on the purposes for which they are granted

or aliotted ; .

PR cm ol o B am mE o el M o mE o — - - o opm - cn ek b e e st ok oud re medl es koA o il ek
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(¢) be responsible for the preparation of annual accounts
financial estimates and the budget of the University and for their pre-
sentation to the Syndicate;

(d) keep a constant watch on the cash and bank balances
and of invéstments ;

(e) watch the progress of the collection of revenus and
advise on the methods of collection employed;

(f) ensure that the registers of buildings, land, furniture and
equipment are maintained up-to-date, and that stock- -checking s
conducted, of equipments and other consumable materials in all
offices, special centres, specialised laboratories and colleges mmntamed
by the Uaiversity ;

(g) bring t. the notice of the Vicc-.Chancellor any unauthori-
sed expenditre or other financial irregularity and suggest appropriate
action to be taken against persons at fault; and

_ (1) call from any office, centre, laboratory and college main-
tained by the University, and information or returns that he may con-
sider necessary for the performance of his duties.

(9) The receipt of the Finance Officer or of the person or per-
sons duly authorised in this behalf by the Syndicate for any money
payable to the Unwersxty shall be sufficient discharge for payment of
such money.” o«

5. Amendment of section 18, Tamil Nadu Act 1 of 1982.—In
section 18 of the principal Act, for sub-section (2), the following sub-
sections shall be substltuted name"y —

“(2) The Planning Board shall cons1st of the following mem-
bers, namely :(—

(1) the Vice-Chancellor, who shall he the Chairman of the
Board ; and

(i) not more than eight persons of high academic standing.

(3) The members of the Planning Board shall be appointed by
the Chancellor and -shall hold office for such period as he may deter-
mipe. .

(4) The Planning Board shall, in addition to all other powers
vested in it by this Act, have the right to advise the Syndicate and
the Standing Committee on Academic Affairs on any academic
matter. ”

[ N .

s

— .
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5. Amendmernt of section 25, Tamil Nudldu Act 1 Of 1982.—In
secticn 25 of the principal Act, in clause (1), the words * except the
first statutes ™ shall be omitted. -

7. Amendment of section 29, Tamil Nadu Ac: 1 of 1982.-——In

section 29 of the principal Act, in sub-section (4), the word * first”
shall be omitted.

8. Amendment of section 34, Tamil Nadu Act 1 of 1982 —lo
secticn 34 of the principal Act——
. (i) sub-section (1) shall he omitted;

(ii) in sub-section (2), the words except the first statutes ™
shall be omitted.

S. Insertion of new seéction 44-4 in I'amil Nadu Act 1 of 1982.—

After section 44 of the principal Act the dllowing section shall be
inserted, namely:—

“ 44-A. Selection Committees—(1) There shall be Selection
Committees for making recommendations to the Syndicate for appoint-
ment to the posts of Professor, Assistait Professor, Reader, Leclurer
and l.ibrarian of ipstitutions maintained by the University. ___. _.

(2) The Selection Committee. for appointment to the posts
specified 1n column (1) of the Table below shall consist of the Vice-
Chancellor, a nominee of the Chancellor,-a nominee of the Govern-
ment and the persons specified in the corresponding  entry in
column (2) of the said Table and in the case of appointment of a
Professor, Assistant Professor, Reader or Lecturer in 2 department,
where there is no Head of the Department, shall also consist  of a
cerson nominated by the Standing Committee on Academic Affairs
from among its members:—

THE TABLE : O

(n - o ) ) H

Professor, Assistant Professor (i) The Head of the Department
or Reader, o ' concerned, if he is a Professor;

" (i) One Director or a Dean or a
S e Professor to be nominated by
the Vice-Chancellor ;

iy e e

i

4
A

A2
£

M:’rl "
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ﬁbfessdr, Assistant Professor (fii) Three persons not in the service
or Reader—cont.

-Lecturer.
I
-
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Librarian,
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of the University, nominated by
the Syndicate, from out of a panel
of names recommended by the
Standing Commitiee on Academic
Affairs for their special knowledge
of, or interest in, the subject with
which the Professor, Assistant Pro-
fessor or Reader will be concern-
ed.

(i) The Head of the Depariment
concerned ;

(ii) One Professor to be nominated
" by the Vice-Chancellor ;

(iii) Two persons not in the service
of the University, nominated by
the Syndicate, from out of a panel
of names recommended by the
Standing Committee on Academic
Affairs for their special know-
ledge of, or interest in, the subject
with which the Lecturer will be
concerned.

(i) Two persons not in the service
of the University who have special
‘knowledge of the subject of
Library Science or Library Ad-
ministration to be nominated by
the Syndicate,

(i) One person, not in the service
of the University, nominated by
the Syndicate. '
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_ Explanation 1.—Where the appointments are being made T6r~an
mter-disciplinary project, the Head of the Project shall be deemed
to be Head of the Department concerned.

. Explanation I11-—The Professor to. be nominated shall be the
- Professor concerned with the speciality for which the selection 1is

n being made and that the Vice-Chancellor shall consult the Head : of

L the Department and the Dean of Faculty before nominating the. Pro-

-

fessor. ‘ ;i

L] N N
L N
3 : 1. P
i LY ouns

. g Lxplanation [II.—At least three out of four or two out of three . ;:.-_‘-;?

members, as the case may be, concerned with the specia]itx_rgfgr;‘pd
M 1o under column (2).shall be present at the Selection ' Committee
S  mecting. - R
| (3) The Vice-Chancellor shall preside at the meetings of: a
Selection Committee. N B L
(4) The meetings of a Selection Committee shall be convened
by the Vice-Chancellor. _ L
(5) The procedure to be followed by a Selection Committee
in making recommendations shall be laid down in the ordinadces.

_ (6) If the Syndicate is umable to accept the recomniehc'latiogs
made by a Selection Committee, it shall record its reasons and .su_bmlt

the case to the Chancellor for final orders. -

- manner indicated below :—— _
(i) If the temporary vacancy is for a duration longer thén

one academic session, it shall be filled on the advice of the Selection
Committee in accordance with the procedure indicated in the fore-

going provisioms : o

Provided that if the Vice-Chancellor is satisfied that in the
interest of work it is necessary to il the vacancy, the appointment
may be made on a temporary basis by a local Selection Committee
referred to in sub-clause (ii) for a period not exceeding six months ;

(i) Xf the temporary vacancy is for a peried less than a

* year, an appointment to such vacancy shall be - riade on the recom-

= mendation of a local Selection Committee consisting of the Dean oOf
;. the Faculty concerned, the Head of the Department and a nominé¢

of the Vice-Chancellor:
(A Group) JV-2 Ex. (33)—2 ’ e

!
/

Weaw
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(7) Appointments to temporary posts shall be made in' the
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-~ Provided that if the same person holds the uffices of the
" Dean and the Head of the Department, the Selection Commitiee may
consist of two nominees of the Vice-Chancellor :

Provided further that in case of sudden casual vacancies iIn
teaching posts caused by death or any other reason, the Dean may,
in: consultation with the Head of the Department concerned, make a
temporary appointment for a month and report to the Vice-Chancellor
and the Registrar avont such appointmerit ;

(iii) No teacher appointed temporarily shall, if he is not re-

- commended by a regular Selection Committee for appointment

"“under this Act, be continued in service on such temporary employ-
ment unless he is subsequently selected by a loczal Selection Commitiee

- or a regular Selection Committee, for a temporary or permanent
appointment, as the case may be.". '

10. Substitution of section 46, Tamil Nadu Act 1 of 1982.—For
section 46 of the principal Act, the following section shall be substi-

0 tuted -namcly —

« 46 Deans of Faculties:—(1) Every Dean of Faculties shall
be appointed by the Vice-Chancellor from among the Professors in

the Faculty for a period of three years and he shall be eligible for re- _

appomtment -

Provided that a Dean on attammg the age of fifty-eight yecars

shall cease to hold office as such:

i ¢ Provided further that, if at any time there is no Professor in
--a' Faculty, the Vice- Chancellor shall exercise the powers of the Dean
of the Faculty.

(2). When the office of the Dean is vacant, or when tlie Dean
. is,' by reason of illness, absence or any other cause, unable to perform
. the duties of his office, the duties of his office shall be performed by
“such person as the VJCE Chancellor may appoint for the purpose.

(3) The Dean shall be the Head of the Faculty and shall be

: 'responsﬂale for the conduct and maintenance of the standards of .

.teaching and research in the Faculty. The Dean shall have such

“other functions as may be prescribed by the ordinances.

(4) The Dean shall have the. right to be present and to speak
at any meeting of the Boards of Studies or Committees of the Faculty,
as the case may be, but shall not have the right to vote thereat unless
he is a member thereotf: :

TAM
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11. Ormission of section 64, Tamil Nadu Act 1 of 1982.—Section

t .
1-11.:; 64 of the principal Act shall be omutted. | ;
12, Omission of Schedule to Tamil Nadu Act 1 of 1982.—The
i Schedule to the principal Act shall be omitted.
nay, PART IIL
> a .
:lor AMENDMENTS TO THE BHARATHIDASAN UNIVERSITY
ACT, 1981.
re- 13, dmendment of section 1, Tamil Nadu Act 2 of 1982.—In
1ent section 1 of the Bharathidasan University Act, 1981 (Tamil Nadu -
loy- . Act 2 of 1982) (hereafter in this Part referred to as the principal
tice Act), in sub-section (4), the figures “ 64 > shall be omitted.
1ent
14, Substitution of section 14,. Tamil Nadu Act 2 of 1982.—For
section 14 of the principal Act, the following section shall be substi-
Sor tuted, pamely :— > :
st “14. The Registrar.—(1) The Regflsti'ar shall be a whole-time
salaried officer of the University appointed by the Syndicate and the
" terms and conditions of service of the Registrar shall be as follows :—
a '
in (1) The holder of the post of Registrar shall be an academi-
re- cian not lower in rank than that of Professor of a college affiliated to
any University ;
ars (ii) The Registrar shall hold office for a period of three
years :
in Provided that the Registrar shall retire on attaining the
an age of fifty-eight years of on the expiry of the period specified in t]ns
¢lausc, whichever is earlier;
n (ili) The emoluménts and other terms and conditions of :
‘o service of the Registrar shall be such as may be prescribed ;
Y, (iv) When' the office of the Registrar is vacant,.or when -
the Registrar is, by reason of illness, absence or anyf other cause, un-
’e able to perform the duties of his office, the duties. of the office of the
,1‘5' Registrar shall be performed by such person as the Vice-Chancellor
4 may appoint for the purpose.
(2) (@) The Registrar shall have power to take disciplinary
(0 action against such of the empioyees, excluding teachers of the Univer-
. “sity and academic staff, as may be specified in the orders of the
o Syndicate and to suspend them pending inquiry, to administer

warnings to them or to impose on them. the penalty of censure ot
withholding of increments : | o

e e e . . da aBRoBBBamadcasms e o omk oo ol
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-~ Prowded that 1o such penalty shall be imposed unless the ; - )
:i"" pergon concerned has been given a reasonable opportuaity of showing & Univers)
. ‘cause against the action proposed to be taken in regard to him ; an({ all
& and sert
(#) An appeal shall lie to the Vice-Chancellor against any
.- . order of the Reglstrar imposing any of the penalties specificd in | ctilosri
%, clagse (@) , _ P se
¢ (c) ln auy case where the mquuy discloses that punishment ¥ ions of
¢, beyond the powers of the Registrar is called for, the Registrar shall, E fed in -
g up n cpnclusmn of the inquiry, make a report to the Vice-Chancellor f
2 al g Wll'll'.h,hls recommendations: - : (2
ff—’  Provided that an appeal shall lie to the Syndicate against an [ added,
#: -, order of the Vice-Chancellor unposmg any penalty ; {
[E er L 2 :
& (d) No appeal under clause (b)Y or clause (c) shall be pre- .fgzwgfd

ferred after the expiry of sixty days from the date on which the order

_ appealed against was received by the appellant.

fifty-ci:

‘ "~ (3) The Registrar shall be the ex-officio Secretary of the Svrdic.
" Senate,’ the - Syndicate, the Faculties and the Boards of Studies, but j Synai
sha]l ot be deemed to be a member of any of these authorities.

» (4) It shall be the duty of the Registrar,— ' 3 23::2:

(@) to be the custodian of the records, the common seal of a T

.and . such "other property of the Unwurq‘fv as the Syndicate shall
cominit to his charge; p g
¢ the FI

. (b} to issue all notices convening meetings of the  Senate, E  cause,

_the Syndmate the Faculties, the Boards of Studies, the Boards of F Finan
Examiners and of any Commlttee appointed by the authorities of ¥ Chene
the University ; .

(¢) to keep the minutes of all the proceedings of the meetings the F
> of the Senate, the Syndicate, the Facultics, the Boards of  Studies, g such
5. the Boards of Examiners and of any Coramittee appointed by the A
it ufhontles of the Umversn:y .

-(d) to conduct the official correspondence of the Syndicate; E Un've

£ nolic
.~ (€) to supply to the Chancellor, copies of the agenda of the v
meei;'ngs of the authorities of the University as soon as ‘they are
1ssued and the minutes of the procecdings of such meetings; and finan
may
- urrf) to exercise such other powers and perform such other ]
; 'duties as may be specified in the statutes, the ordinances or the .
. regulations or as may be required, from time to time, by the Syndlcate B expe

or the chc—Chanceﬂor E be T
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(5) In all suits and other Iegal proceedings by or against the
University, the pleadings shall be signed and verified by the Registrar
and all processes in such suits and proceedings shall be issued to,

and served on, the Registrar. ™.
15. Amendment of section 15, Tamil Nadu Act 2 of 1982.—In
section 15 of the principal Act,~—- )
(1) in sub-section (1), the words “ and the terms and condi-
tions of service of the Finance Officer shall be such as may be speci-
fied in the first statutes *” shall be omitted ; ‘

(2) after sub-section (2), the following sub-sections ‘shall be

added, namely :(— - |

“(3) The emoluments and other terms and cogditions of
service of the Finance Officer shall be such as may be prescribed by
the crdinances. S .

(4) The Finance Officer shall retie on attaining the age of
fifty-cight years or on the expity of the period specified by ‘the
Syndicate under sub-section (1), whichever is earlier :

Provided that the Finance Officer shall, notwithstanding his
attaining the age of fifty-eight years, continue in office until his
successor is appointed and enters upon his office or until the expiry
of a period of one year, whichever is earlier. T

(5) When the office of the Finance Officer is vacant, or wliea

the Finance Officer is, by reason of illness, absence or any other
cause, unable to perform the duties of his office, the duties of the

_ Finance Officer shall be performed by such  person as the Vice-
Chancellor may appoint for .the purpose.

(6) The Finance Officer shall be the ex-officio Secrctary of
the Finance Committee, but shali not be deemed 10 be a inember of

such Committee. ‘

{7) The Finance Officer shall,—
~ (=) exercise generai supervision over - the funds of  the
University and shall advise the University as regards its  financial
nelicy; and . e
(D) exercise such other powers and perform such  other

financial functions as may be assigned to him by the Syndicate cr as
may be prescribed by the statutes or the ordinances :

; Provided that the Finance Officer shall not incur any
expenditure or make any investmeat exceeding such amount as may
be prescribed without the previous approval of the Syndicate,

I R - R . B EEEETE Y. ek - T Bl B- &P BR.E - J.-E B R R R B 1
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(8) Subject to the control of the Syndicate, the Finance Offices
shall-~

‘(@) hold and manage the propertv and investments of the by 1l

University including trust and endowed property; deten
(b) ensure that the limits fixed by the Syndicate for recurring

and non-recurring expenditure for a year are not exceeded and that powe

all moneys are expended on the purposes for which they are granted angd -

01' allotted; matt:

(¢) be responsible for the preparation of annual accounts, _

- financial estimates and the budget of the University and for their 1

presentation to the Syndicate; ;ec‘tu

' IS

' (d) kéép a constant watch on the cash and bank balancés

and of invesiments] 1
(e) watch the progress of the collection of revenue and secti
advise on the methods of collection employed ; K shall

. '(f) ensure that the registers’ of bmldmgs land, furniture and
equipment are maintainped un-to-date, and that stook-checkmg is
conducted, of equipments and other consumable materials in all
offices, special centres, specialised laboratones and colleges main-

tained by the University ;

et

, (g) bring to the mnotice of the Vice-Chancellor any un- " shall
arthnrised exrenditure or Other financial irregularity and suggest

appropriate action to be taken against persons at fault; and :
Afte

(7) call from any. office, centre, laboratory and college inses
maintained by the Uhniversity, any information or returns that ‘he
may consider necessary for the performance of his duties.

(©) The receipt of the Finance Officer or of the person or  Con
persons duly authorised in this behalf by the Syndicate for any [l  @PPC
money payable to the Umversity " shall be sufficient djSChaI'ge, for ‘I Lect

16. Amendmeny of section 18, Tamil Nadu Act 2 of 1982.—In
section 18 of the principal Act, for sub-section {2), the followmc sub-
sections shall be substituted, namely :—

“(2) The Plann'ng  Board shall consist of the following
members, namely :— |

(i) the Vice-Chancellor, who shall be the Chaxrman of the

§pec
Cha
men

k. Ass
--;.- '!.S Jull
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i

icer (ii) not more than eight persons of high academic standing.
E (3) The members of the Planning Board shall be appointed
the M by the Chancellor and shall hold office fo: such period as he. may -
S dcermine. . .-
ing 3 (4) The Planning Board shall, - in addition to all othe
hat wers vested in it by this Act, have the right to advise the Syndicate -
ted and the Standing Committee on Academic Affairs on any academie
matter. *.
1ts, '
eir 17. Amendment of section 25, Tamil Nadu Act 2 of 1982.—In

section 25 of the principal Act, in clause (1), the words “except the
first statutes ™ shall be omitted. :

W 18. Amendment of section 29, Tamil Nadu Act 2 of 1982.—In
f’:..section 29 of the principal Act, in sub—section (4), the word * first ”
¢ “*shall be omilted. | |

is no head of the Department, shall also consist of a person nominated

nig 19. Amendment of section 34, Tamil Nadu Act 2 of 1982.—In
2l section 34 of the principal Act,— -
- (i) sub-section (1) shall be omitted ;
(i) in sub-section (2), the words ‘‘ except the first statutes "
n- shall be omitted,
sst ,
20. Insertion of new section 44-A in Tamil Nadu Act 2 of 1982. -~
After section 44 of the principal Act, the following section shall be
2e inserted, namely :—
18 .
“44-A. Selection Commitiees.—(1) There shall be Selectioni
of Coramittees for making recommendations to the Syndicate for
1y L. appointment to the posts of Professor, Assistant Professor, Reader,
n o -_;Lecturer and Librarian of institutions maintained by the University:
-1} . . .
'n (2) The Selection Committee for appointment to the posts
- specified in column (1) of the Table below shall consist of the Vice-
Chancellor, a nominee of the Changcellor, a nominee of the Govern-
a ment and the persons specified in the corresponding entry in column -
- , (2) of the said Table and in the case of appointment of a Professor, .
e b Assistant Professor, Reader or Lecturer in a department, where there

g .

O OO T TTCr LI e\ ELEECIELEPREEE EET 11 L LI LELLEL: FLLLLITL
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|

by the Standmg Committee on Academic Aflfairs from among
members:—

1ily
THE TABLE.
1) 2)

Professor, Assistant (i) The Head of the Deparim
Professor or Reader. concerned, if he is a Profess

{i) One Director or a Dean
g a Professor to be nominated
the Vice-Chancellor ;

' . ' (iii) Three persons not in 1
T | service o¢f the Universigs
nominated by the Syndica
from out of a panel of nar”

Vi
e
BRI

Committee on Acade
Affairs for their special kao
ledge of, or interest in,
subject with whick the Pz
fessor, Assistant Professor
Reader will be concerned. e

A%
ik
=
Y
s
<
I,

e

3

-

(i) The Head of the DBPBA

¥ ectnren
A ment concerned ;

(i) One Professor to he no
gated by the Vice-Chancell

; (iii) Two persons not in -
1 | = - service of the Universif
T : _ : nominated by the Syndicu
3 SRS o - from out of a panel of na

s
n!-' ' o : " Comruittee on  Acade
: - Affairs for their spec
BJ | -' knowledge of, or interest
’ ‘ P the subject with which

Lecturer will be concem
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P

g il

1 - (2)

Librarian .. (i) Two persons not in the service !
of the University, who  have |
- special knowledge of the subject |
of Library Science or Library . |
Administration to be nominated |
by the Syndicate; )

ment
SUI; (i1) One person, not in the. service
of the University, nominated by :
1 Of | the Sygdicate.
4 by . . _
' Explanation l-—~Wheire the appointments are being made for’ ’

an inter-disciplinary project, the Head of the Pioject shaill be deemad
to he Head of the Department concerned. -].

> h
Eaplanation 1I.—The Professor to be  nominated shall be  the |

jProfcssor concerned with the speciality for which the selection is P
v:being made and that the Vice-Chancellor shall consult the Head of S
the- Department and the Dean of Faculty before nominating the | "'-j

Professor.

'_9

- Explanation IIl.—At least three out of four or two out of three
0% members, as the case may be, concerned with the speciality referred |
OF to under column (2) shall be present at the  Selection  Committee -

meeting.
(3) The Vice- Ch'mcdlm shall preside at the meetings of a A
{ Selection Committee. ~ L

| (4) The mectings of a Selection Committce shall be convened
ni by the Viee-Chancellor,

at (5) The procedure to be followed by a Selection Committee jin
making recommendations shall be laid down in the ordinances. ”
b (6) If the Syndicale i1s unable t¢ accept the recommendations "

t made by a Selection Committee, it shall record ifs veasons and submit -,_'
t the casc to the Chancellor for final orders.

\_ ¢7) Appointments to temporary posts shall be made in  the |
1 manner indicated below (—

I L [N ’

. (i} If the temporary vacancy is for a duration longer than T
one acadentic session, it shall be filled on the advice of the Selection o
Committee in accordance with the procedure indicated in the fore- By
going provisions §

TA Group IV-2 Ex. (83)—3

-
——
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Provided that if the Vice-Chancellor is satisfied that in the
interest of work it is necessary to fill the vacancy, the appointmeit
: may be made on a temporary basis by a local Selection Commiltes
referred to in sub-clause (i) for a period not exceeding $ix months;

(i) ¥ the temporary vacancy is for a pericd less than a vear,
an appointment to such vacancy shall be made on the recommendation
of a local Selection Comimittee consisting of the Dean of the Facuity
concerned, the Head of the Department and a nominee of the Vice-

' Chancellor ;

AT e A

Provided that if the same person holds the offices of the Dzan
and the Head of the Department, the Selection Committec may
consist of two nominees of the Vice-Chancelior:

PRI

Provided further that in case of sudden casual vacancies i
teaching posts caused by death or any other reason, the Dean may, in
consultation with the Head of the Department concerned, make a
tendporary appointment for a month- and report io the Vice-Chanczilor
and the Registrar about such appointment; '

(iiiy No teacher appointed temporarily shall, if he is not
recommended by a regilar Selection Comnittee for appointment unde
this Act, be continued in service on such temporarv employmant
| - unless he is subsequently selected by a local Sclection Committee or a

regular Selection Commirttee, ¥or a temporary or permanent appoiat-
ment, as the case may be. ™
<
21. Substitution of section 46, Taomil Nadu Act 2 of 1982.—For
- section 46 of the principal Act, the following section shall be substi-
futed, namely :—

; “46. Deans of Faculties.—(1) Every Dean of Faculties shall be

' appointed by the Vice-Chancellor from among the Professors in the
Faculty for a penod of three years and he shall be eligible for re-
appointment :

Provided that a Pean on attaining the age of fifty-eight years
shall cease to hold office as such:

2 Provided further that, if at any time there is no Professor in a
1 Facnlty, the Vice-Chancellor shall exercise the powers of the D:zan
R of the Faculty. .

(2) When the office of the Dean is vacant or when the Dzan is
Dy toason o7 VIDESE, 3menc? or anv othar cause, unable to perform
o the &-ries of v office, the dunes of his ofhoe ttall be performal by
i such person as the Vice-Chancellor may appoint for the purpose.

%

N
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(3) The Dean shall be the Head of the Faculty and shall ' be 3
responsible for the conduct and maintenance of the . standards of ...
teaching and research in the Faculty. The Dean shall have such K
‘cther functions s may be prescribed by the ordinances. .

r4) The Decan shall have the right to be present and to speak at >
any mealing of the Boards of Studies or Committees of the Faculty,
as the casc may be, but shall not have the right to vote thereat unless
he is a member thereof.”.

22 Omission of section G4, Tamil Nadu Act 2 of 1982. ——Sectlon g5
€4 of the principal Act shall be omitted. .

23. Omission of Schedule to Tamil Nadu "Act 2 of 1982.—1he ;
Schedule to the principal Act shall be omitted. B

etk L
R e

(By order of the Governor)
R

S. VADIVELU,
Comunissioner and Secretary to Government,
Law Department. o
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received the assent of the Governor on the 12th December 1986 and
is hereby published for general information :—

Tt sl Ve e AR

ACT No. 75 OF 1986.

| An Act further to amerd the Tamil Nadu Universities Laws.
! BE it enacled by the Legislative Assembly of the Stite of Tamil

! Nadu in the Thirty-seventh Year of. the Republic of India as

| follows :(—

]

! ‘ PART 1 .
Preliminary.

1. Short title and commencement. —(1) This Act may be called
the Tamil Nadu Universities Laws (Amendment) Act, 1986,

[T AP T

jment may, by notification, appoint.
;
i

PART II.
Amendment to the Madras University Act, 1923,

_ 2. Amendment of section 18, Tamil Nadu Act VII of 1923.—In
section 18 of the Madras University Act, 1923 (Tamil Nadu Act VII
of 1923),—

(a) in clause (a). under the heading “ Ex-officio Members ”,—
(i) item (1-A) shall be renumtered as item (1-AAA);

(i) before Hem (1-AAA), as so renumbered, the following
items shall be inserted, namely (—-

“(1-A) The Sccretary to Government in-charge of Health
and Family Welfare ;

] (1-AA) The Secretary to Government in-charge of
Law ;™ ; |

C - - - LN v - amEt o+
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The following Act of the Tamil Nadu Legislative Assembly '

(2) It shall come into force on such date as the State Govern- .

t AR 9
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- (i) in 1tem (2), the word “and ” occurring at the end shall
be omitted ;

(iv) in item (3), the word “and ™ shall be added at the
end; TN

v) aﬂ.er itcm (3), the following item shall be added,

namely ;-
““(4) The Director of Legal Studies. ”;

 Lo(b) after clause («), the following clause shall be hseﬂed,
namely :—
‘“(aa) In case the Secretary to Government in-charge of

Education, or the Secretary to Government in-charge of Health and .
Family Wclfare or the Secretary to Government in-charge of Law,

“is unable to attend the meetings' of the Syndicate for any reason, he

may depute any officer of his department not lower in rank than that
of Deputy Secretary to Government to attend the meetings.”,

PART III

Amendment to the MaduraE-R’amarai University Act, 1963.

3. Amendmen: of section 19, Tamil Nadu Act 33 of 1965.—In
section 19 of the M, dural—Kamara] University Act, 1965 (Tamil

"Nadu Act 33 of 1965),

(@) in clause. (2), under the heading ¢ Class I—Ex-officio
Members >’ ,— ,

(i) item (1-A) shall be re-numbered as item (1-AAAY;

. (ii) before item (1-AAA), as so re-numbered, the following
items shall be inserted, namely:—

“(1-A) The Secretary to Government in-charge of Healib
and Family Welfare ;

(1-AA)Y The Secretary to Government in-charge of Law;”;

(iii) in item (2). the word “ and ” occurring at the end shall
be omitted ;

"t (iv) in item (35, the word “and” shall be added at thke
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I el

(v) after item (3), the following item  shall be added,
namely :— P

“(4) The Director of Legal Studies.”

(b) after clause (a), the following clause shall be mscrted
namely :— o BE:
“(aa) In case the Secretary to Government m-charge of
Education, or the ‘Secretary t¢ Government in-charge of Health and
Family Welfare, or the Secretary to Government in-charge of Law,
is unable to attend the meetings of the Syndicate for any reason, he’
may ‘depute-any officer’ of his department not lower in rank than that
of Deputy Secretary to Government to attend the meetings.”

PART IV, | B
Amendment to the Bharathiar University Act, 1981.

4. Amendment of section 24, Tamil Nadu Act 1 of 1982 —In
scction 24 of the Bharathiar Umversﬂ;y Act 1981 (Tamil Nadu Act 1

4

(1) in clause (b), wunder the heading “Class 1-—Ex-officio
Members "’ ,— '

(i) after item (1), the following items shall be iﬁserted,
namely —

- % (1-A) The Secretary to Governmeut in-charge of Health
and Family Welfare ;

"
(1 AA) The Secretary to Government m-rcharge of Law /?;

(i) in item (3), the word ““and” occurring at the end shafl
be omitted ;

(iii) in item (4), the word “and > shall be added at the
end ;

namely \—

“(5) The Director of Legal Studies. ”;

(2) in clavse (d), for the words “the Secretary to
Government, Education -Department *, the words “the Secretary to
Government in-charge of Education, or the Secretary to Government

' in -charge of Health and Family  Welfare, or  the Secretary to

Government in- -charge of Law * shall be subsututed

e e am mm e ek om o b e B ok b B a .

(iv) aftér item (4), the following item shall be added, -
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| PART V.
AMENDMENT IO THE BHARATHIDASAN UNIVERSITY ‘-
ACT, 1981, -

5. Amendment of section 24, Tamil Nadu Act 2 of 1982.—In
section 24 of the Bharathidasan University Act, 1981 (Tamil Nadu
Act 2 of 1982),—

! (1) In clause (%), under the 'heading “ Class I—Ex-officio
Members "',— ]

(i) after item (1), the following items shall be inserted,
namely :— i

| “(1-A) The Secretary to Government in-charge of Healh
and Family Welfare ;

(1-AA) The Secretary to Government in-charge of Law;” ;
(i) in item (3), the word “and” occurring at the end shall
be omitted ; AU B
; @@i) in i~m (4), the word “and” shall be added at the
end ;
Gv) after item (4), the following item shall be added,
namely :— B
“(5) The Director- of Legal Studies. ;

(2) in clause (d), for the words ‘the Secretary to
Government, Education Department’, the words *the Secretary to
Government in-charge<of Eduncation, or the Secretary to Government
in-charge of Health and Family Welfare, or the Secretary to
Government In-charge of Law ” shall be substituted.

PART VI.
Amendment to the Mother Teresa Women’s University Act, 1984.

& Amendment of section 23, Tamil Nadu Act 15 of 1984.—In
section 23 of the. Mothtr Terasa Women’s University Act, 1984
(Tamil Nadu Act 15 of 1984),—

(1) in clause (b), under the heading * Class I—Ex-officio
Members ”,— )
£ ew T Fe owef Yt ecrmg g o=l |
Be onritted:
' " @) in ftem (3), the word “and ” shall be added at the end:  §
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(i) after item (3), the following item shall bs added,
namely :— :

“(4) The Secretary to Government in-charge of Health
and Family Welfare. *;

(2) in clause (d), after the words * the Secretary to Govern-
ment in-charge of Social Welfare”, the words “or the Secretary to

Government in-charge of Health and Family Welfare” shall be
inserted. '

-

(By order of the Governor)

8, VADIVELU,
Commissioner and Secretary to Government,
Law Department.

rRINTBD AND FUCLISHED BY THE DIRECTOR OF ETAT{ONERY AND FRINTING
' MADRAM, ON ODRWALE OF THE (OVERNMDNT OF TAMIL NADU .
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k- ACT No. 29"OF' 1989. T
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i BE it-enacted. by :the. Logislative . Assomblyfof ;ths State -of Tamil. Nadu m, tho
il qFothh Yoar of the Repibhc of India as fOll.oWB TP | TR e 7,17
gy '
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“ - : “n ' Prehnunary W Ao :
- PR h
e 1. 1) ‘I'lus Act ma.)r be called the: Tamt'l EN'a.cf Umvorsmes Laws (Amsnd-
gy rient) Act, 1989 ' et M Ao j"- h . .--;H' Lt 4( fio egih lI
Gty oy, : . 1*-11"!4,{“ il el {a) .
@' shall comemtoforca at oncas A b gt P TIRITRTRNTY: B T o

PART XL .. v - FHRCE
Amendments to the Madras Unher:fa’ Acr 1923. ,

. 2. Section 5-A. of the Madras Ummsuy 1923 (Iwromafter raforrad to as tho Ommr’m
of  principal Act), shall be omitted, A7 #@'

3 Tnsoctfa:i‘l4ofthoprmc:pal Act mcl ﬁ.iér(b, RO R " Ami’na!m
'y |fgl'1 -, I HTH R "{*‘nsnaf;gc]fo

_ (q] the exprassion ** and such momberd S ‘bd‘hﬁglble for election oF" ﬂblm--
mtmn for not more than. another _period of threarg}aaml it sha}l o omitted ;-
I T t‘rh b (3L |||.-‘-:.\~_1- .L'J:T

(b) the fiest prov:so shall be ormtted,
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Amendment of 4, Tn seetion 18 of the principal Act, in cluise (A),——

section 18. ) . . ]
ta) ths expression " and such members shall be cligible [os election or nomina-

tion for not more than another psriod of thice vears ™ shall he omitted
(B) the first pryvico shall be omitted ;
(c) the Explanation shall be omitted,
dAniendment of 3. Tn section 23 of the principal Act, in cluuss (6),—

section 23. ) o ]
(a) the expression * ard such members shall be eligible for clection gr ngming-

tion for not more than another period of three years ™ shall be omitted ;

(&) the first proviso shall be omiticd ;

(¢} the Explanation shall be omitted,

PART IIL
Amendnients te the Annamalei University Aez, 1938,
Amendnient 6. I the Annamalai University Act, 1928 (hereinafter referred to as the principal Toanil Voo
of section Act), in sub-scction (1) of scclion 3_3, for the portion beginning with  the words AcrTer
33, “shall, except in the cisc of ex-pfficio member.™  ard ending with the  expression 1926, ~

*«21st December 19817, the following shall be substituted, namely —-

** shall except in the case of ex-gfficio mambars hold office upto the date of the
next reconstitution ™,

Omission of 7. Section 33-A of the principal Act shall be omitted.
Jection 33-A.

PART IV,

Amendments 1o the Madurai-Kamaraj University Act, 1965.

Amendnent of 8. In the Madurai-Kamaraj University  Act. 1965 (hereinafter referred to as the  Pemniil Nac
section-15. prineipal Act), in scetion )5, in clause (5),— Act 35 of I8

LT}

~ (a) the expression ** and such members shall be eligible for electipn or nomiza-
tion for not more than anather period of three years ” shall be omitted ;

(&) the first proviso shall be omitted ;

(c) the Explanation shall be omilted.

e e ek LT P s e ey

i

Amendment of 9. In section 19 of the principal Act, in clause (b),—
section 19,

(@) the expression " and such members shall be ¢ligible for election or noming-
tion for not more than another period of three years ™ shzll be omitted ;

{&) the first proviso shall be omitted ;
(6) the Explanciion shail be omitted,
Jdmendment of 10. In section 24 of the principal Act, in clause (5),—
Section 24." )
{a) the expression * and such members shall be eligible for election ¢r noni-
nation [or not more¢ than another period of three years ™ shall be omitted ;

() the first proviso shall bg ominled ;

(c) ‘he Explanation shall be omitted,

Omission of 11, Section 24-A of the principal Act shall be omitted.
section 24-A. )
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EAR#T Nian oo
Ammdments to lhe ‘Anna Umverszt} Act, 1978

Lot o
& Tumil Nadu. 12, In the ‘Anna- Umversrty Act 1978 (hcremafter referred to as.. thb princip
Act 30 Of 1978. Act), in section 1754n subection (4) -ﬂ*“"’“ i T e

(a) the expression “and such members shall be elxgrb]e for electlon or nomma— .
tion for not more than another term of threé years »shall be onhtted o

(b) the second prowso and the Explanatlon thereundler shall be omrtted

13 Sectxon I7-A of the prmcrpal Act shalI be omrtted ‘ R Omz:'sz'oh%
section 17-A.

e

14 In the pr1nc1pa1 Act, 1n Schedule II in Statute 9, in clause 3), the ‘portxon Amendient
beginning with the expression * and such’ members ” and endmg with the expressxon Sched le JI
« 2Ist DCCember 1981 » shall be omitfed.

o ""PART. VI
- Amendments to the Bharathzar Umverszty Act 1981

‘ Tamtl Nadu K 15. In the Bharathiar University Act 1981 (heremafter referred to as the prmrc1pa.1 Omissi
Act 1 of 1982, Act), Sectlon 7 shall be omitted. : sectio 7.

16. In sectron 200f the pnncxpalAct m cla.use (b),

(a) the expressron “ and such members shall be ehgrble for election or nemrna-
tion for not more than another period of threc years > shall be omrtted

(5 the first provrso shall be omrtted

7. T section 23 of the pr1nc1pa1 Act in sub—sectlon (2), in clause (c), | - . Amendment of}
: section 23,7

(a) the expression *‘and such members shall be ehgrble for election’ for not
more than another period of three years” ” shall be omltted ‘

(b) the first proviso shall be omrtted

18 In section 24 of the prmcrpal Act in clause (e)— Amendment ;

‘ of settxon:
4 ' (@) the expression ““ and such members shall be eligib’~ for election or neini- 24, s
nation for not more than another period of three 3ears *» shall be omitted ; é

. . I . :'(
PART VIL S
Amendments to the Bharathidasan University Act, 1981. o

" (b) the first provisc shall be omitred.

19. In the Bharathidasan University Act, 1981 (hercmafler referred to as 1he Omission™"" °]r;

T”,'fc'ﬁ 12\,‘;_‘;” principal Act), section 7 shall be omxtted | - sectton 7.
1982. 20. In section 20 of the prmapal Act, in clause (b),— , Am;ndmentf
of section
(@) the expression and such members shall be eligible for election or nomi- 20 5 i

nation for not more than another perrod of three years” shall be omnted -

(b) the first proviso. shall be omitted. ' BN

21, In section 23 of the principal Act, in sub-scctiou (2), in clause (¢),— Amendment
“HisecH

(a) the expression ** and such members shall be ehgzble for election for not
more than another: perrod of three years » shall be omitted ; a

» the first prov1so shall be omxtted

22. In section 24 of the principal Act, in clause (€),—

(a) the expresswn « and such members shali be eligible for election or nomi- -
Sy tn e arvather Aariad AL three vooire? chnll he nn"vftf‘d .
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*‘ | PART VIIL,
Amendments to the Tamil University Act, 1982
’s:t.man, bf' 23, In the Tamil University Act, 1982 (hereinafter referred o as the principal  Zumtil qufa
.ectmn 7.  Act), section 7 shalll be orn'im?d . /ig‘rg 29 of
. .:endment 24, In section 18 of the principal Act, in clause (¢),— )

of section
18,

tmendmgent
of section

g, e
VoLt

dnission- of

(a) the expression * and such members shall be cligible for clection or nomi-
nation for not more than another period of three years ™ shall be omitted ;

(b) the first proviso shall bz omitted.
25. In section 21 of the prinzipal Act, in clause (¢),—

(@) the expression *‘ and such mambers shall be ellglble for election or nomi-
nauon for not more than another period of three years '’ shall be omitted ;

(k) the first proviso shalx be omitted.

PART IX. .
Amendments to the Mother Teresa Women's University dct, 1984,

26. In the Mother Teresa Women's University Act, 1984 (hereinalter referred Tamil Nadu

section 7. - to as the principal Act), section 7 shall be omitted, A}cgts ‘115 of

dmendment 27. In section 20 of the principal Act, i1t ¢laiise (c), .
of section
20, ; (a) the expression “ and such members shall be eligible fof nommatlon fot

-+ 1 gotmo>re than another period of three years ** shall be omitced:
Npete e {b) the first proviso shall be omitted.
tmmdmeur : 28. In section 23 of the principal Act, in clause (¢),—
of section
. (@) the expression *“aad such members shall be eligible for nomination for
not more than another period of three years ” shall be omitted ; .
(&) the first proviso shall be omitted.
PART X,
Amendments to the Alagappa University Act, 1985, .

Imission of 29. In the Alagappa Univerty Act, 1985 (hereinafter referred to as the principal ~— Tami! Nadu
section 8, Act), section 8 shall be omitted. Act 23 of
- _ 1985.

dmendment 30. In section Z' of the principal Act, in clausc (2),—
gsecu‘qn ' ' -

TR (a) the expression ‘* and such membeis shall be ehglble for elecnon Or nCEis - .
nation for not more than another period of ﬂmec years” shall’ be omitted ;
. () the first proviso shall be omitted.

Amerdment 31, I section 24 of the principal Act, in sub-section: (2);- in clause (d),—

. of section. )

O 24, . (@) the expression **and such members shall be eligible 'or nommatlon tor

pot more than another period of three years™ shall be omitted’;
_ () the first proviso shall be omitted.

Amagdmenr ' 32. In section 25 of the p:incipal'Act in clause (e),—

: i gf gection '

225, (a) the expression “ and such members shall be eligible forielection o‘r nmm-

JoR nation for not more than another period of three years " shall be omitred

’;;': . (b) the first proviso shall be omitted.

L (By order of the Governor.)

g . B. JEYASINGH PETER,

B Secremry to ("ovemmenr Law, Deparrmenr

r _ L e el Sl e
S5

PRINTEDL AND 'PUBLIGHI:D nY TUE DIRECTOR Ok SJ.AHUI\BRE AND., anmql
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. Part IV—Section 2
.mn Nadu Acts and Ordinances.

.

The following Act of the Tamil Nadu Legislative Assembly received the
assent of the President on the 17th September 1991 and is hereby published for
general information s—

ACT No. 26 OF 1991.
A ; ‘ Awn Act furﬂier, to amend the Tamil Nadu Universities Laws.
f BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
2 2 Forty-second Year of the Republic of Indie as fellows : —

- 1. This Act mey be called the Tamil Nadu Universities Laws '(Amend- Short title
K 3 ment) Act, 109%,

, Nadu Act 2. In mection 14 of the Madras University Aet, 1923, in the proviso to Amendment of
B ot 9% Jauee (b, for thia words  Provided also thiat 7, the following shall be substi- iy of 125
‘ tuted, namely :—
* Provided that a member of the Legislative Assembly of the State of
'Pamil Nadu shall ccase 1o be a member of the Senate from the date on which
he ceases to be & member of the Legislative Assembly of the State of Tamil
Nadu :
Provided further thag ™.

il Nadu Aet 3. In scction 33 of the Annamalai University Act, 1928, to sub-section (4), Amendment of
ot 1929. the following proviso shall be added, namely :— T;m;é If;fg“ Act

“ Provided that a member of the Tamil Nadu Legislative Assembly shall
cease to be & member of the Senate from the date on which he ceases to be a
member of the Tamil Nadu Legislative Assembly. “

E (A Group) IV-2 Ex. (437)—1 [ 1

|
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p . 3

Amendment of 4. TIn section 15 of the Madurai-Kamaraj University Act, 1965, in the  Tamil Nad
Tamil Nadu Act . , . € Yot o ’ . 33 of 19654
13 of 1965. proviso to clause (b), for the words “ Provided also that ”, the following shall

be substituted, namely :—

“ Provided that a member of the Legxslatlve Assembly of the Statc of
Tamil Nadu shal] cease to be a member of the Senate from the date on which
he ceases to be a member of the Legislative Assembly of the State of Tamil
Nadu :

Provided further that”.

Amendment of . In section 20 of the Bharathiar University Act, 1981, in the p‘roviso 10 Tamil
T . ciuse (b), for the words “Provided further that”, the following shall be
substituted, namely :—
* Provided that & member of the Tamil Nadu Legislative Aaqembly ghall
cease to be a member of the Senate from the date on which he ceases to be a
member of the Tamil Nadu Legislativa Assembly :
i Provided further that”.
|
Amendment of 6. In section 20 of the Bharathidasan University Act, 1981, in the provise
Hamil Nadu Act

| 9 of 1983 to elause (b), for the words “Provided further that”, the following shall be
- substituted, namely :—

’i « Provided that & meber of the Tamil Nadu Legislative Assembly shall
ecase to be a member of the Senate from the date on which he ceases to be a
meaber of the Tamil Nadu Legislative Assembly

Provided further that”.

Amendment of 7 In sction 18 of the Tamil University Aet, 1982, in the proviso to
' D of 1983, alause (c), for the words “ Provided further that”, the following shall be
; substituted, namely :—

* Provided that & member of the Tamil Nadu ngmdauve Amserobly shall
sease 1o be a member of the Senate from the date on which he ccases o be @

member of the Tamil Nadu Legislative Assembly :
Provided further that ®,

Aﬁmg‘!&m 8. In section 21 of the Alagappe University Act, 1985, in the proviso te
23 of 1985 alause (c), for the words “Provided further that”, the following shall be

substituted, namely :—

“ Provided that a member of the Tamil Nadu Legislative Assembly shall
eease 10 be & member of the Senate from the date on which he ecases to be &
member of the Tamil Nadu Legislative Assembly :

Provided further that ™.

A’llz:::llml\?:a OYAd 9. In section 19 of the Manonmaniam Sundaranar University Act, 1990,
' 4
a1 of 1990,  in the proviso to clause (), for the words “Provided that”, the following shall

ke substituted, namely :—

“ Provided that a member of the Tamil Nadu Legislative Assembly shall
cease to be a member of the Senate from the date on whlch he ceases to. be 8
member of the Tamil Nadu Legislative Assembly : ’ : '

Provided further that ”,
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10. (1) For the removal of doubts, it is hereby declared that, notwith- Removal of

standmg anything contained in any law for the time being in force or in any doubts.
judgment decree or order of any, court; every, pérson who hiad been elected + -
the Senate of the Madras University, the Annamalai University, the Madurai-
‘Kamaraj University, the Bharathiar University, the Bharathidasan University,
the  Tamil University, the Alagappa University or the Manonmaniam
Suridaranar University in his capacity as a member of the Legislative Assembly
and who had ceased to be a member of the Legislative Assembly but holding
office as a member of the Senate immediately before the date of the publication
of this Act in the Tamil Nadu Government Gazette, shall cease to be a member
of the Senate of the University concerned on the date of the publication of this
Act in the Tamil Nadu Government Gazette.

(2) Every person who ceases to be a member of the Senate by reason
- of the operation of this Act shall cease to be a member of the Syndicate,
Academic Council or any other authority of the University of which he may
happen to be a member by virtue of his membership of the Senate,

{By érdcr of the Governor)

2 o 1052 K e
. | T P. JEYASINGH PETER,
] ' Sewrstary to Government, Law Department.

1
Camil Nado g -
9 of 198 " f

Tamil Nadu]
31 of 1990)

§ T A.qum.lsm-:o BY THE DIRECTOR OF STATIONERY AND PRINTING, MAD!
J R BEHALF OF THE GOVERNMENT OF TAMIL NADU Ras

|
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”lt fonowmg Aet 0. = Tamﬂ Nadu Legmlatlve Assembly rccelved tHe it

agsent of ithe Governor on ths. 17th I‘ebruary 1992 and| is herchy pubhshed for
general’ information i— - . , 4 S

p

| AC’I‘ \rn 301« 1992. L A

An /Lc,t furtheﬂ to amend the Tam'el Nadu Umve; sities Laws

. BE it enacted bv the Legislative Assemhly of the State of Tamil Nadu i in thev,
Forty-thivd Ye:n oi the Repubhc of India; as follows :— .

1. 1) This Aet- may be  called the - Tamil Nadu . Universitiéé'-‘ Laws Short title -
(Amendment) Act, 1992, S FUE a“d""“"m‘“mw

" (2) It shall be decmed to have come into force on the 10th day of January
1992, S ‘ ' ' L .
) " | '». '
Nadu 2. In section 1l of the Madurax-KamaraJ University Act, 1965, to Amendment . of
3 of 1965, Sub- su,tlon (1), the following proviso shall be added, namely :— Tamil Nadu -
3 . Act 33 of 1965.:
“ Provided the t if thejChancellor does not approve™any of the persons in
the panel so recommended by the Committe¢, he may take - steps to constitute
‘; another Committee, in. accordance with sub-section (2), to give a fresh panel of -
| three different names and shall appoint one of the persons named in the fresh

i panel ‘as the Vice-Chancellor.”. ‘ L

" . e .
| Nadu -3. In section 11 of the Anna University Act, 1978 to sub-section (1), the  Amendment - of
Dof 1978, following proviso shall be added, namely i(— - Tamil - Nade.
} “Act’ 30 of 1978.v.

-, “Provided that if the Chancellor does not approve any of the persons in
| .le panel so rccommended by the Committee, he may take steps to constitute
5 another Committee, in accordance with sub-section (2), to give a fresh panel of
: three different names and shall appoint one of the persons named in the freah
panel as the Vice-Chancellor.”. : .

P
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" 4. In section 12 of the Bharathxar Umversxty Act, 1981,

to‘ sub-section (1),
the followmg proviso shall be added, namely-:— ) o

Tamil ~ Nadu.
Act 1011982, -
\ ' “ Provided that if the Chancellor does not approve any of the persons in

- the panel so recommended by the Comxmttee, he may take steps to constitute
- another Committee, in accordance Wlth sub-scction (2), to give a fresh panel of
. . three different names and shall appomt one of the persons named in the fresh
: panel as the Vice-Chancellor.”.

5. In sectxon 12 of the Bharathidasan Umvers;ty Act, 1981, to sub-sectlon 1),
the following proviso shall be added, namely —

* Provided that if the Chancellor does not apprwe any of the persons in
the panel so recommended by the Committee, he may take .steps to constitute

Tamil Nadu.
Act 2 of 1982,

another Cozimittee, in accordance with sub-section (2), to give a fresh panel of

three different names.and shall appomt cne . of the persons named in the fresh
panel as the Vleo-Chancellor

‘ 6. In section 12 of the Tannl Umversxty Act, 1982 to_ sub-sectnon (l),
the following rroviso shall be added namely ;—

“ Provided that if the Chancellor does . not approve apy of the persons in
< - the panel s6 recommended by the Committee, he may take steps to constitute
another Committee, in accordance with sub-section (2), to give a fresh panel of
three different names -and . shall appomt one of the persons named in the fresh
panel as the Vlce-Chancellor ”. - . C b

ﬂ\et 9 of 1982,

) In sectlon 12 of the Mother Teresa’ Womens Umversnty Act, 1984 to
sub-section (1), the tollowmg proviso shall be added namely -

, " “Provided that if the Chancellor does not approve any of the persons in

the panel so. recommended by the Committes, he may take sieps to constitute

.another Commxttee, in accordanoe with ‘sub-section (2), to give a fresh panet of

- : sthree different names and shall appoint one. of the.persons named i the fresh
e " panalas the Vice-Chancellor.”. j - '

ol ) ip.. -y q‘.&&["ylmpﬁ("tiiw(\y dy

8. In section 13 of the Alagappa University Act, 1985 to sub-section (L),

the followmg proviso shall be added, namely —

Amendment of -
‘ Tamil . Nadu
Act.15..0f 1984, -

Ty "'_1

Tamil Nadu '

r_the panel so recommended by the Committee, he may take steps to constitute
~:another Committee, in accord :nce with sub—Section (2), 1o give a fresh panel of
IR fthree Jifferent aames and shall appoint one of the persons pamed in the fresh panel

sas the Vice-Chancellor.”, -
RV W @6‘”

s or €

“to sub-sectlon (1),. the following proviso shall be added, namely :—

~ « Provided that if the Chancellor does not approve -any of the persons in

,t"ﬁ‘é“" anel so recommended by the Committee, he may take steps to constitute

; ;u-,,.another Commxttee, in ‘accordance ‘with sub-section (2), to give a fresh panel of
',kthlee different names and shall appomt one” of the Persons named in the fresh
'.f. panel as the Vlce-Chancellor » ‘

-

1992 is hereby repealed S T S

Tamil
Act 1 of 1§Act 2
965.

Tamil

"« Provided that if the Chancellor does not approve any of the persons in -

9. In section. 11 of the Manonmaniam Sundaranar Umversxty Act 1990, Taznl , ]

Nadgdamil
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. Nadols _ (2)_.Notwith.sténding- such repeal, anything done or e{ny_ action taken '
. 1 of 198Act 33 of under the Madurai-Kamaraj University Act, 1965 or the Anna University . -
famil Nada ~  Ac¢t: 1978 or the Bharathiar University Act, 1981 or the Bharathidesam -
Rct 30 of University Act, 1981 or theé Tamil- University Act, 1982 or the Mother :
] . Teresa Women’s University Act, 1984 oy the Alagappa University Act, 1985
;ﬂ:ﬂlf“:fdu or the Manonmaniam Sundaranar University Act, 1990, as amended by the
AC ~ said Ordinance, shall be deemed to have been done or taken under the respective
Famil Nadu ~ ACt, as amended by this Act. T o o
2of " ' S o )
it Nadu =~ '~
mil Ly
Act 2 of ) ! -
mil Nadu :
ct 15 of ) ;
mil Nadu
23 of 1985. '
mil Nadu
ct 31 of 1990 _ ) ) o SR
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PART L *

_ PRELIMINARY
- 1. (I) Thxs Act may be’ called thz Tamxl Nadu Umversntles Laws (Sccond Short title
: - Amendment) Act, 1991. - . and com-
: , - S mencement.
3 (") It shall come mto force at once
1 PART IL

Amendments to the Madras University Act, 1923,
“ 1 Nadu 2. After section 5 of the Madras University Act, 1923 (hereinafter referred Insertion of-
Act VIU of to as the 1923 Act), the following section shall be mserted namely :— m!"::vt sA
1923. “S-A.. Disqualification for election or nemination to Senate, Syndicate and section 5-A.

Part W——Secnon 2
Tannl Nadu Acts and Ordnunw

L "l‘hc follomm Act of the ’I‘axml Nadu Ifcglslatwe Ammbxy recelved thc ‘
.. assont of the President .on the 21sy February 1994 and ‘is hereby pubhs?cd
for gencra»l mformafuoq . :

BT

P . AOT No.9 OF 1992. e
 An Act furt}wr to amend the Tamid Nodu Universiics Loy, |

“# - BE it enacted by the Legxslat:vc Assembly of the State of Tamnl Nadu in the
“-'Forty-sccorxd Yea«r of the Republic cf India: a follows —_

* Academic Council in certain cases.—1) Notwithstanding anythmg contained
in section 14, 18 or 23, no person who has held office as a m>mber for a total period
of six years in any one or two of the following authorities, namely:—

(i) the Senate, .

(ii) the Syndicate, and

(iii) the Academic Council, _—
shall be cligible for election or nomination to any of the said three authormes '

' . Explanation 1.—For the purpose ‘of this sub-scction; the expression penod
“shall includé the périod held prior to the date of the publication of the Tamil Nadu
" Universities LaV\s (Second Amendment) Act,’ 1991 in the Tamtl NaduGoveiviment
Guzette. . o S g




k _ of sectnon 14 :
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N1 % for which
.‘.:"A mm

Explanation I1.—For the purpose of computmg the total period of six years
referred to in this sub-section, the period of three years during which a person

.., held office in.one authority either. by election or by nomination and the period of .
_ - three years during which he beld office in anotber authority either by election or
- by nomination shall be taken into account and accordingly such person shall not |

be eligible for election or nominatxon to any one of the said three authormes

" Provided that for the: purpose of this sub-sectlon, a person who has held
- office in any one of the said three authorities in a casual vacancy for a period not
“less than one year shall be deemed to have held oﬂice for a penod oI three yeare
- iinthat :authority: “¢ - ' ; PR B T N
.~ *Provided further that for the purpose " of this e,‘*-sectlon, if a person was
eleceed or nominated to oné authority and such person became a member of another

- anthority by virtue of the membership in.the first mentjoned guthority, the perioa
l)l,e held office 'in the ﬁrst ‘mentioned authomy alone ehall be taken into

(2) Notmng in sub-gection (1) shall ; have apphcatxon in respcct of—

R T TR e

we’s

pry 205 ()’ ex-oﬁlcto members referred “to in section’ 14(g), -but not including

membem of the Syndscate vvho are not otkermsc memben of the Senate referrcd to

- inhem@0), T v o A A
(i) ex-oﬁwio members relerred to in sectxon 18 (a), and

ii) ex-officio ‘members referred to in section 23(a), but not mcludt ,
(iii) ex-off ng

members of the Syndicate who are- mtotherw:se membere of the

S ‘1eferted to in item (5).”.

Amendment

Amendment
of
section 18,

Amendment ;
sectaon 23 .

3. In section 14 of the 1923 Act; in clause (b), for the expression “Save as
“-otherwise provided, elected and’ nommated members of the Senate shall hold office
_{or a period of three years”, . the fqllowmg shall be substituted, namely:—

' “(i) Save as otherwise provided,”

fm electnon of nomination for 1ot more than another period of three years,

= (ii) Wheté" 2 member ‘i8 clecwd’oi* xiommated to' ‘the ‘Senate to a casuat
vacancy, the period of office held for ‘ot less than‘one™yeat by any such ‘member
shall be construed as a full pcnod of three years for the purpose of this clause. -

Explanation.—For the purpose of this clause, the expression “period” shall
include tbe period held prior to the date of the publication of the Tamil Naduw

. Universities Laws (Second. Amendment) Act, . 1991, in the Tamil Nadu Government

i

" Gazette.”,

. 4.In section” 18.of the 1923. Act, in clause (b), for the expression *“Save as
otherwise provxded elected and nommated members of the ‘Syndicate shall hold
office for a period of three years”, the following shall be substxtuted, namely —_—

“(i) Save as otherwise provided, elected and nominated ‘members of  the

Syndicate shall hold office for a period of three years and such members shall be

 eligible for election or nomination for not more than another period of three years.
(ii) Where a member is elected or nominated to. the Syndicate to a casual

' vacancy, the period of office held for not less than one year by any such.member

shall be construed as a full period of three years for the purpose of thxs clause.

Explanation.—For the purpose of this clause, the ‘expression “period” shall
include the period held prior to the date of the publication  of the Tamil Nadu
gmversmes Laws (Second Amendment) Act, 1991 in the Tamzl Nadu Government

azetle. .

5. In section 23 of the 1923 Act, in clause (b), for the expression “Save |as.

: otherwise provided, elected and nominated members of the Academic Council shall

_hold office for a pericd of three _years”, the following shall be substituted, namely:—
“i) Save as otherwise provided, elected and .nominated members of the
. Academic Council shall hold office for a period of three years and such members
 shall be eligible for election or nomination for not more than another period of
three years.
(i) Where 'a member is elected or nommated to the Academic Councxl to-
& casual vacancy, the period of office held for not less than one year by any such
n;eember shall be construed as a full period of three years for the purpose of this
clause,
- Explanation.— For the purpose of this clause, the expressron penod’

. shallincludo the period held prior to the date of the publication of the Tamil Nadu
I?mvers:ues Laws (Secord Amendment) Act, 1991, m the Tmml Nadu Goremenr '

Gﬂ;zette .

: elected ‘and ‘nominated members of the -
Scnate shall hold office for a period of three years and such members shall be eligible




B

-’ totheSenate, Academic Council or Syndicate, the period of office held for not less Gty
.-+ than one’year byany ‘sich mésuber shall :be construed as a full pericd of three. . =

— e

S ) ~ PARTIIL -
Aandmen{s 10 the ‘Annamalai Unlvefslty::Act, 192',8.:;;

6. It section 33 of the Annamalai University Act, 1928 - (herelgafter refo od Amin

, > 1 s ‘ , erred Amendment
to as the 1929 Apt), in sub-section (1), for the words “shall e(xoept.in the case of ©Of - b
ex-officlo members hold office tip to the date of the next. reconstitution”, the Section 33.
ch_ovymg Shallbe_sqbsututed,jnamely:—-. PR R

“shall, é}!gcpt in the cg.é'é of: ex-?ﬂicfo.'ﬁemﬁér;%'»’. ; N
) (a) be eligible for election or nominationto the Senate, Academic Council

or:Syndicase for not more than another period of three years; and..

S (9) inthe case of any othervali:t:hbr‘iiy:ofbody, hcld office upto the date pf
its ‘next reecmstitution: - - . 7 S b

Provided that where a member is elected or nominated to a casual vacancy

" years for the purpose of this sub-section. -

... . Explanation.—For the purpose of this sub-section, the expréssion “periad”
shall include the period hea. prior to the date of the publication of the Tamil Nadu
gmvgrsmes Laws (Second Amendment) Act, 1991, in the Tamil Nadu Governmen: .

azette,”. . S A

7. After section 33 of the 1929 Aet, the following section shall be inserted, ‘Inssrtion of *
namely:— - : , o m e new
' : section 33-A

T “33-A Dt.éq‘ulxltﬂéétloil Jor electlon’ of ‘nomination to Senate, Syndicd'te-}avgé
f;a;{;ngiz Coggcil in certatn cases.— Notwithstanding anything contained in section’
’ ’ or el o ' ST ‘ o BT

v"(]') no.person whe has held office as & member for. a total -period ‘of $ix
years in any one or.two of the following agthotities, ngmely:‘-f e '

(i) the Senate,
(ii) the Syndicate, anb

. (ii) the Academic Council; ¢ -

" shall be eligible for election or nomination to any of the saic three authorities.

- Explanation.—For the purpose of computing the total f)erloa of sIX years
referred to inthis clause, the period of three years during which a person held office
in one authority either by election cr by nomination and the period of three years

‘during which he held office in another authority either by electio:: or by nomination

shall be taken into account and accordingly such person shall not be eligible for
election or nomination to any one of the said three authorities :

Provided that for the prrpose of this clavse, a person who has held office
for a period not lessthan one year in any one of the said three authorities in a casval
vacancy under sub-section (3) of section 33 shall be deemed to have held office

for a period of three years in that avthority:

- Provided further that for-the purpose of this clavse, if a person waselected
or nominated to one authority and such person became a member of another
authority by virtue of the membership in the first mentioned authority, the period
for which he held office in the first mentioned avthority alone shall be taken ifito”

account; : ‘
(2) nothing in clause (1) shalihave application in respect of—
(i) ex-offictlo members referred to in section 15, Class1, but not including
metbers of tho Syndicate = who ‘are 'not’ o“herwise - membersof the Senate -
referred 1o in item (11); B A T
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- Amendment’
of

Am:ndm,ent

Amendment
of

section 15.

[+}
section 19,

section 24,

) (i) ex-officio members referred to in section 17, Class], but
not. including members of the Syndicaie who are not otherwise members
of 'the Academic Council referred to in item: (5);

- (i) ex-officio members referred to in section 2, Class}.
o Explangtion—For the purpose of ° this section, the expression
“period ” shall include the period held prior to the date cf the

pubiication of the Tamil Nadu Universities Laws (Second Amendment) Act,
1991, in the Tamil Nad:t Government Gazette.”.

DU -PART 1V.
Amendments to the Madural K’arr;araj University Act, 1965.

8 In section 15 of the Madurai-Kamaraj Uniﬁexsity Act, 1965 (herein- Tamil Nadu
19658.

| after referred to as the 1965 Act), in clause (D), for the expression “Suve  Act 33 of

as otherwise provided, eleoted and .nominsted members of the Senate

- shell hold cffice for a period of three years”, the following shall be
~ substituted, namely :— L S .

. (i) Saye as otherwise provided, elected and ncminated members of the

' "Senate shall” hold cffice for a period of threc years and such members-
. shall be’ eligible  for - election " or ‘momination -for ..ot . mose than 3jnother
*. . period of threg years. : L S

(ii) Where a member is elected or nominated to the Senatc'to a
cosual vasancy, the. period of office held for not less than ome year by
any such member shall be construed as-a full period of three years
for the purpose of this clavse. - o 4

,E.iélandtion;~F6r the purpose of this clause, the expression “period” -

* shall ‘include the period held prior 1o the date of the publication of

the Tamil Nadu Universities ‘Laws (Second Amendmem) Act, 1991, in the

_ Tamil Nadu Government Gazette.”.

9. In section 19 of the 1965 Act, in clause (3), for the expression
“Save as otherwise provided, electtd and nominated members of the

Syndicate shall hold office for a period of three years”, the fellowing.

shall- Be substituted, namely :—

- ““(i) Save as otherwise provided, elected and nominated members of the
-Syndicate shall hold office for a period of three years and such mem-
bers shall be eligible = for election or nomination for not more than
another period of three years. ‘v

.. (i1) Where a member is elected or nominated to the Syndicate to
4 ocasual vacancy, the period of office held for nct less than one Yyear
Dy any such member shall be construed as a full period of three
years for the purpose of this  clause. , -

Explanation—For the p,urpdsc.of this' clause, the = expression

- ‘period”  .shall include the period held pricr to the date of the

tublication of the Tamil Nadu Universities Laws (Second Amendment)
Act, 1991, in the Tamil Nadu Government Gazette.”.

10.-In section 24 of the 1965 Act, in clause (b),for the expression’
“Save as otherwise provided, elected and nominated members of = the
Academic Council shall hold office for a period of three years”, the
following = shall be ° substituted, namely :— .

“(i) Save. as otherwise provided, elected and nominated members cf
the Academic Council -shall hold office for a period of three years
and such members shall be .eligible tor election or momination for nox
more than another pericd of three years. ’ ‘

4 .

e o P . -
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(ii) Where a member is elested or nominated - ’
, a A to the Acad
t(;louncﬂ to a casual vacancy, the peiiod of office held -for not efg;g
fan onc year by any such member shall be consirued as a - full period
of three years for the purpose of this clause.

Explanation.— For the purpose of this clause. j i icd’

Zxplar _ ) » the expression “pericd”.
zltgaltlhemch%dc 'lthle\l é)en%d held prior to the daie‘ ofpthc pub iclz.zt(i’o»h
( amil Nadu Universities Laws (Second 99]
in the Zamil Nadu Government Gazette.”. : »( ? Amendment) Act,»~' 19

11. After section 24 of the 1965 Act, the f.llowing section shall be inserted, Insertion of .
. . N ’ n .

namely :—

“24-A. Disqua_li fication for election or nomination to Senate, Syndicate
und Academic Council in certain cases.— {1y Not withstandinganything contained
insection 15, 19 or 24, no person whe has held office as a member for a total
period of six yearsin any one or two of the following authorities, namely:—

(i) the Senate.
(i) the Syndicate, and . L
(iii) the Acadcmic Council,

shall be eligible for election or nomination to any of the said three authorities.

Explangtion 1.—-For the .purpose cf this sub-section, the espression

“period” shall include the period held prior to the date of the publication of
the Tarril Nadu Universities Laws (Second Amendment) Act, 1991, in the
Famil Nadu Government Gazette. g

Explanation 11.— For the purpose of computing the total period of six
years referrcd to in this svb-sectior, the period of three years during which

a person held cffice in one authority either by electicn or by nomination and

the period of three years dvring which he held officein another .authori y
either by election or by nomination shall be taken into account and accordingly
suzh person shall not be eligible for electicn or non..nation in any one of the

said three authorities :

Provided that for the purpose of this sub-section, a person who has held
offive for a period not less than one year in any one of the said three avtho-
rities in a casval vacancy shall be deemed to have held office for a period

of three years in that avthority:

. Provided further that for the purpose  of this sub-section, if a person
was elected or nominaied to one authority and such person ‘became a member
of another authotity by virtue of the membership in the first mentioned
avthority, the period tor which he held office in the first mentioncd avthority

alone shall be taken into account,
(2) Nothing in sub-secticn (1) shall have applicétion in respect of—"

(i) ex-officio members rteferred to  in section 15 (a),

not including members of the Syndicate
members of the Senate referred to ip item (10);

(it) ex-officio menibers. referred to in section 19 (a), Class I.;':é.nd ;
(iii) ex-officio members referred to in section 24 (a), Classl, but not
including members of the Syndicate who are not otherwise members of ;the
Academic Council rofenfed to in item (5).”. - : )

v - coed

Class I, out
who are ot otherwise

ew R
section 24-A.

i
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" (1) for the expression “The term of office of the members of the ~Syn-
dicate other than tne ex-officle members shall be three years”, the fellowing
shall be substituted, namely:— ° o '

“The term of office of the members of the Syndicate, other than the qx-oﬁicio :
members, shall be three years and such members shall be eligible ,f'or
elegtion or. nomination for not more than another term of three years.™;

" (2) after thé proviso, the following proviso and the Bxplanation shall
be added, namely:— E .

“Providéd fur.her that where a member.is eleoted c1 nominated to the

Syrdicate to a casual vacancy, the period of cffice held for not less thap one

' . year by any such member shall be construed as a full term of three years for
~ the purpose of this sub-section.” o

. .Rxplanation—For the purpose of this sub-section, the expression
“ “term” shall include the term held prior to the date of the publication of the
Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil
Nadu Government Gazette.”.

/| Insertion of ‘ ”"‘13.":.}gftér" ::s:e_ction.:ll7 of the 19‘7‘?8,’ Act, the following scctioh shall be jnsgrted,

cwW ST
?ection 17-A. = tamely i— ) IR o L
: “17-A.. Disqualification for election or nomination to Syndicate and Acadeniic
Council in certain cases.—(1) Notwithstanding anything containsd.in section 17,
".. 18 or Statute’9 of Schedule II, no person who hass held offi >¢ as a member for -a total
-period of Six years in any one or both of the following authorities, namely :— - -
o ‘Am,‘. IR O s Tl - , et P U . :

§

") the Sypdicare, anid - e

o G the Academic Council, oo T
* .shall be eligible for election or nomination to any of the said two authorities.

" . .  Bxplanation I,—For ‘the purﬁbse of this_sub-'\section, ti®  expression
- “pefiod” shall include the period held prior to the date of the publication of the
- Tamil Nadu 'Universities Laws (Second Amendment) Act, 1991, in the Famil Nadu
EREE R . S (S B . "

~.Government_Gazette.
SIS Explanation II.—Fo: the purpose of computing the total period of six years
- referred to in this sub-section, the period of three years during which a person held
. -voffice in any one authority either by .election or by nomination and the period of
three years 'duun% which he held o in another authority either by election or by
-uomination shall be taken into account and accordingly such.person shall not ‘be
eligible for election or nomination to any one of the said two authorities :

: Provided that for the purpose of this sub-section, if a person who has held

. offlce for a period not less than one year in any one of the said two authorities in a

ca‘%\ﬁal_ };acapcy shall be deemed to have held office for a period of three years in that
authority : : . s e

- . - Provided further that for the purpose of this sub-section, if a person was
elected or nominated to one authority and such persen became a. member of another
authority by virtue of the membership in the first mentioned authority, the period .
gml;xtch he held office in the first mentioned authority alone shall be taken into

(2)-Nothing in sub-section (1) shall have application in respect of—

_ (g) and (i): exofficio _,mexﬁber:s referred to in section 17 @, clauses (g) to (d) and
"7 (i) ex-officlo members referred to in clause ‘Statute™ 9 of
Schedule 10 ﬁ'f . ', r err in ;czv?.use (I) of ‘Statute” 9 of

gt A ~*f/~zti‘a3f=£a%!’!'*:ff%1¥'f‘ el B
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0T O T | PART.V. |
' 0o ‘ Amendments to the ‘Anna University Act, 1978.
: ‘A%‘;"dfne‘“_ ‘:wt,lzl ‘In section 17 of the Aana University Act, 1978 (hereinafter referred (0 pyni Natg
section 17. as the'1978  Act), in sub-section (4),— - R Q%g’%f

T ) T




“Tamil Nadu
B Act1 of 1982

14. InSchedule II to the 1978 Act, in Statute 9, in clause
“three years”, the following shall be added, namely :— . _
~ “and such members shall be eligible for nomination for not more than another
term of three years : § - ' ' SR
Provided that where a member is nominated to the .Aca‘dex’]’riic Couxici’l to a
casual vacancy, the period of office held for not less than one year by any such member
shall be construed as a full term of three years for the purpose of this clause. -

. - Bxplanation.—For the purpose of this clause, the expression- “term’ shall
1pglude the term held prior to the date of the publication of the Tamil Nadu Univer-
sities Laws (Second Amendment) Act, 1991, in the Tan.il Nadu Government Gazette.”.

PART VL
Arhenc?ménts to the Bharathiar University Aet, 1981.

15. After section 6 of the Bharathiar University Act, 1981 (hereinafter referred

to as Tamil Nadu Act 1 of 1982), the following section shall be inserted, namely :— -

1. Disqualification for election or nomination to  Senate, Standing Committee on
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(3), afier e words Aulgbdinest

O . AR
Schedule II. -

Y

Insertion of
new
section 7.

Academic  Affairs and Syndicate in certain cases. —(1) Notwithstanding anything
contained in section 20, 23 or 24; no person who hes held office a5 a. member for a- .

total period of six years in any one or more of the follewing authorities of the

University, namely :— ’ o
(i) theSemate, R o
' i) the Standing Committee on Academic Affairs, and b

(.i'ii)A the Syndicate,

. ”shan be ¢ligible for ‘.‘éléét;ioanr npiﬁfhhii&n to.'a.ny' of the saxd three_authoritigs.

Explanation I.—For the purpose of this sub-section, the expression *‘ period
shall include the period of office held by any person prior to the date of the publica-
tion of the Tamil Nadu Universities Laws (Second Amendment) Aect, 1991, in the
Tamil Nadu Government Gazette. ' T ‘ T

" Bxplanation’ 'Il.:—For the purpose of computing thie total period of six years

referred to in this sub-section, the period of three years during which a person held

office in one authority either by election or by nomination and the pericd of three
years during which he held office in another authority either by election or by
nomination shall be taken into account and accordingly such person shall not be
eligible for election or nomination to any one of the said three authorities: -

'Provided' that for the purpose of this ‘sub-section,.a person who has.held office
for a period not less than one year in any one of the said three authoritiesin a casual
vacancy shall be deemed to have held office for a period  of three years in that

authority :

Provided further that for the purpose of this sub-section, if a person was €lec-

ted or nominated to one authority and such person became a member. of another.

authority by virtue of the membership in the first mentioned authority, the period -

for which fe held office in the first mentioned authority alone shall be taken into
(2) Nothing in sub-gection (1) shall have application in respect of—

@) ex-oﬁ'icio members referred to in section 20 (a), Class I, tut not

including members of the Syndicate who are not otherwise members of the Senate

referred to in item (13); and

(i) ex~offivio members referred
aambinm A4 n(s\:)(‘lnﬂ L™ e

B

i 'm,,_,i,',.;;. 5

10 in section 23 (2 (s), Class I - and
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b Amendmeht
. of

Amendment
o‘ .

Aﬁ)endmem
of

seotion 24,

section 20;

section 23:

16. In section 20 of Tamil Nadu Act 1 of 1982, i clause (b), for the expression
“ Save as otherwise provided, clected and nominated members Qf the Senate shall
hold office for a period of three years”, the following shall be subsmuteq., namely .

“(i)- Save as otherwise provided, elected and nominated members of the Sznate -

shall hold office for a period of three years and such members shall be eligible for
clection ‘or nomination for not more than another period of three years.

- (ii) Where a member is eleqtéd or nominated to the Senate 1o a casual vacancy,
the period of office held for not léss than onc year by any such member shall be
construed as a full period of, three years for the purpose of this clause. |

L Explangtion. —For the purpdse of thié clause, the expression ™ period” shali
include the period held prior to the ‘date of the. publication -of the Tamil Nadu

. Universities Laws (Second Amendment) Act, 1991, in the Tamil Nadu Government
- Gazette”. - ~ - >

i
v 17 In.section 23 of Tamil Nadu Act 1 of 1982, in sub-section (2), in clause (¢},
for'the expression “ The membx rs of the Standing Committce on Academic Affairs
‘other than the €x-0 flicie members, shall hold office for a period of three years”, the
~following shall be- substituted, namely;— .. = . .

“(i) The members of the Standing Committee on Academic Affairs, other
than the ex-officio membe rs, shall hold office for a perfod of three years and such
'tgembf rs shall be.eligible for- ejectionfor not .more. thaa another peisicd of

- $hree years. . o o

' ",‘_A(ii_)' Where a memberis clected to the Standihg Committee- on  Academic
Affairs to'a casual vacancy, the period-of office held for not less than one -year by

any such member shall be construed as a full period of three years for the purpose
o Of*'.t;lis lause.‘ e ""_’*w_': PR o L e T

Explmmiiqnﬁ —For the i:;urposé of this clause,the cxﬁmééion . p;fiqd ” ‘sha.ll
include the period held prior to the date of the publication of the Tamil Nadu

Umvitrﬂ“;ws Laws (Second Amendment) Act,.1991, in the Tamil Nadu Govermment

. 18. In section 24 of Tamil Nadu Act 1 of 1‘982, in ciéﬁse (e), for the expression

“Save as otherwise provided, the members of the Syndicate other than the ex-officio

members shall hold office for a period of three years ”, the following shall be
substituted, namely : — - Lo

' (i) Save as otherwise provided, the members of the Syndicate, other than the
ex-o  fficio members, shall hold office for a period of three years and such members
ftl::en' be cligible for election or nomination for not more than another period of

¢ Years.- ' . A .

(i) Where 2 member is elected or nominatcd to the Syndicate to a  casual
» vacancy, the period of office held for not less than one ycar by any such member
| shall be. construed as a full period of three ycars for the purpose of this clause.

- Expianatfon. —For the purpose of this clause, t_he e-xbfessidh- “period” shall

* include the period of office held by any person prior to the date-of the. publication

of the Tamil Nadu Universities Laws (Second Amendment) Act. 1997, i j
. 'Nadu Gevernment Gazette,”. .. . .. ( C e ‘ _ )C’ 9 C i the Tamiy

R R EE i e

e o T S S

Bmil Nz
20019
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- nation shall be takep into account and accordingly such person shall aot be eligible

24 (b), ClassL.”. ) ‘ o

CPARTVL - - T

Amendments to the madthidasan University 4ct, 1981, o

19. After section 6 of the Bharathidasan University Act, i98i herei PERARTANE

name}y:~ L ST . _ ‘- section’7,

Cf“]. D{squalz_‘ﬁgétibrf for eléctioixofnohainatian to- Senate, Standing Cor"nmittez - A e ’-1:
on Academic Affairs and - Syndicate in  certain cases.—(1) Notwithstanding - -~ - .~
anything contained in sectior *0 23 or 24, no person who has held office as 4 member : ,
for a total period of six years in any one or more of the following authorities of the -

University, namely :— e . ‘ S 27 AL -
(i) the Senate , o : : L B
(ii) the Standing Committee on Academic Affairs, and -
(i) the Syndicate, | - : 5

shall be eligible for election or.nomination to any of the said three authorities. por

Explanation 1—For the purpose of this sub-section, the expression  period*
shall include the period of office held by any person prior to the date of the publication -
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil
Nadu Government Gazette, , ‘ D e

-, Explanation I1.—For the purpose of computing the total period of .six years
referred to in this sub-section, the period of three years during which a person held
office in one authority either by election or by nomination and the period of three -
years during which he held office in another authority either by election or by nomii-

for election or nomination to any one of‘the said three authorities:

v Provided that for the purpose of this sub-section, a person who has held
office for a period not less than one year in any one of the said three authorities in -
a casual vacancy shall be deemed to have held office for a period of three years in
that authority: : , v A o

Provided further that for the purpose of this sub-section, if a person was
elected or nominated to one authority and such person became a member of another
authority by virtue of the membership in the first mentioned authority, the period
for which he held office in the first mentioned authority alone shall be taken into -

account. ' X v
)} Nothiﬁg in sub-section (i) shall have application in respect of—

-

(f) ex-officio rembers referred to in section 20 (), Class I, but not includ--
ing members of the Syndicate who are not otherwise niembers of the Senate referred
to initem {13); and ' L

(i) ex-officio members ,referfed* to in section 23 (2) (4), Class I and section

20. Tn section 20 of Tamil Nadu Act 2 of 1952, in clause (b), for the expression Amendment
« Save as otherwise provided, elected and nominated members of the Senate shall  of

hold office for a period of three years”, the follow;ng shall be substituted, mamely:-~ section ,20' ‘
\ *“(i) Save as otherwise provided, ¢lect¢6 and nominated members of the S,eilate
shall Bold office for a period of three years and such members shall be eligible for
election or nomination for not mere than another period of three years. -~ .°
(i}) Where a member iselected or pominated to the Senate to a casual vacaacy, ' ’ ' i '

the period of office held for not less than one year by any such ‘member shali be
construed as a full period of three years for the purpose of this clause. ; :
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Amendment
0!
section 23.

Amendmenf
of

section 24,

N

\

o new

“fnsertion of

’ aectibf,’l.

2

- Bxplaratior.—For the purposc of this clause, the expression * period ™ shall
include the period held prior to the date of the publication of the  Tamil

Universities Laws (Second Amendment) Act, 1991, in the Tamil Nadu Government

Gazette.”. > ‘ .

21.-In section 23 of Tamil Nedu Act 2 of 1952, in sub-section (2), in clause (<),

for the

expression “.The members of the Standing Committee on Acedemic

N:du

Affairs, other than the ex-officio members, shall hold office for a period of three

v ,“rs ”"

tb:angbg

the following shall be substituted, namely:—

‘(i) The members of ths Standing Committee on Academic Affairs, other
¢ ex-officio meiabers, shzall hold office for a period of three yecars and such

members shall be eligible for election for not more than another period of three

‘years.

‘ (/i) Where 2 member 1is elected to the Standing Committee on Aczdemic
Alffairs to a casual vacancy, the period of office held for not less than one year by
any such member shall be construed =5 a full
this clause,.

:

22. In section 24 of Tamil Nadu Act 2 of 1982, in clause (¢), for the expression
“Save a2s otherwise provided, the members of the Syndicate other than the ex-
o flicio members shall hold office for a period of t
subsiitutcd, namely:—

‘(i) Save as ocherwise provided, th: members of the Syndicate, other than the
ex-o fficio members, shall hotd office for a period of three years and such memoers
eligible for election or nominztion for not more than anpther period of three

shall be
years .

(i) Wherc a meriber is elected or rominated to the Syndicate 10 a casual
vacancy, the period of office held for not less than one year by any such member

shall be counstruzd as a full period of three yeurs for the purpose of this clause.

: Explanation.—For the purpose of th's clause, the expression “period * shall
include the period held prior to the date of the publication of the Tamil Nadu
Universzt'es Laws (Second Amendment) Act,
Gazgette.”’. '

_ 23. After section 6 of the Tamil University
as Tamil Nada Act 9 of 1982),

who ha
of the

L

(i) the Syndicate,

PART VIIL
.' Amendments to thq Tainil University Act, 1982, .

period of three years for the purpose of

r Explamtion.——For the purpose of this claﬁsc, the expression “period” shall .
include the period held prior to the date of the publication of the Tamil Nadu
Universities Laws (Sz

y i scond Amendinent) Act, 1991, in the Tamil Nadu Govérnment -
azette, . R ‘ )

kree years ”, the following shall be

1991, in the Tamil Nadu Government

R wy Disqualification for élection, or nomination to Senate and - Sy icate in
 ‘certain cases.—(1) Notwithstanding anything contained ru section 18 or 21% person

s ‘held office as a mémber for a total period of six years in any one or bo.’

following authorities, namely :— ’
" ()the Semate, and . .o

S T IO B

«
i

eligible for electiouL or nomination to any of the said fwo amhoﬁties. .

-

o

. Act, 1982 (herefnaﬁcr referred t0 Tomil Na
the following section shall be inserted, namely :— Tamil Nadu

Act 9 of
1982.
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Explanation L —For the purpose of this sub-ssction, the expres'sioﬂ “penod’

shall include the period of office held by any person prior to the date of the publi-
caticn of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, ipn}l'ﬂlile .

Tamil Nadu Government Gazette.

Explanation II.—For the purpose of computing the totz] period of 8ix years’
referred to in this sub-section, the period of three years during which a: person held
office in one authority either by election or by nomination and the period of three

years during which - he held office in another authority either by election or. by nomi-

nation shall be taken. into account and accordingly such person shall not be eligible - - “

for election or nomination to any ons of the said two authorities : . .

Provided that for the purpose of this sub-section, a porson who has held offics

for a period not less than one year in any one of the said t ¥0 authorities in a casual -

vacancy shall be deemed to have held office for a period of three years in that

authority : =~ :

s

Provided further that for the purpose of this sub-section, if a person was'

elected or nominzted to one authority and such person became a member of another -

~uthority by virtue of the membership in the first' mentioned authority, the period
for which he held office in the first mentioned authority alone shell be ‘taken into
account. : - ‘ N ST o

2 rNothihg ‘n’sub—secti&n (D ‘sh'all have ap_plicatio‘“x'i in respect of— - -

. (i) .ex-utfcio members referred 10 in scction 18 (a), Class I, but tot
including members of the Syndiczte who are not otherwise members of the Senite
referred to in item (9); and

_ (ii) ex-officio members referred to in section 21 (b), Class 1.”.

24. Tn section 18 of Tamil Nadu Act 9 of 1982, in clause (c); for the expression Amendment

“Save as otherwise provided, elecied or nominated members of_' the Senate shall
hold office for a period of three years”, the following shall be substituted, namely:—

“(i) Szve « 8 otherwise provided, elected Znd nominated members of the Senate
shall hold office for a period of three years and such n;embers shzll be eli gxble for
electicn or nomination for not more than znother period of three years, :

(if) Wherea ricmber i8 elected or nominatedto the Senate to a casual vacancy,
the period of office held for not less than one year by any such member shall be
construed 2s a full period of three years for the purpose of th_xs cleusc.

Explanation.—For_the purpose of this clause, the expression *‘period” shall
include the period of office held by any person prior to the date of the.pubhcat:ox}
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, inthe Tamil

Nadu Government Gazette.”. -

section 18,

25. Insection21 of Tamil Nadu Act 9 of 1982, in clause (¢), for the expression Amendment

“ s otherwise provided, elected or nominated members of Syndicate shall
hgiddvzf?‘ioe for a period of three years”, the following shall be substituted, namel 2

“(i) Save as otherwise provided, elected and nominated ‘members of the
Syndicate shall hold office for a period of three years and such members shall - ‘be
eligible for election or nomination for not more than another period of thrge years.

(ii) Where a member is elected or nominated to the Syndicate to &' casual
vacancy, the period of office held for not less than one year,by any such
member shall be construed as a full period of three years for the purpose of : this
clause. o o o
Explanation.—For the purpose of this clause, the expression * period » shall
include]?t’xe period of office held by any person prior to the date of the publication -
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991 in the Tamil
Nadu Government Gazette.”. o . o .

of .
section 21,
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“7. Disqualification for nomination to Academic Committee and Executive

- Council . in certain cases.—(1) Notwithstanding anything contained in section 20

or 23, no person who has held office as a member for a total pericd of six years in
any one or both of ;@1@ following authorities, namely :— .

(i) the Acadomic Comubittoe, and
T (i) the Executive Council, .
‘éhall bo eligible for nomination to any of the said two authorities.

) : .
: 1

- wwy o, . Explanation 1.—For the purpose of this sub-section, the expressicn

~ **period.”” shall include the period of office held by any person prior to the dato of

. _the publication of the Tamil Nadu Universities Laws (Second” Amendment) Aci,
~ 1991, 0 th: Tamil Nadu Government Gazette. - A o

;Explana,ti(m‘ IP.—For the pm;poée, of computing the total period of six years

office in one authority and the period of three years during which such person held
offico 1n another authority shall be taken into account and accordingly such person

L “ shall' . mot be eligible for nomination to any one of the said two authorities :

Provided that for the purpose of this sub-séction, a person who has held office

" for a period not less than one year in any one of the said two authorities in a casual

vacancy shall be deemed to have heid,pﬂiog fora period of three years in that

. 7,

-" Provided further that for the purpose of this sub-section, if a person was

"'nontinated to one ‘authority | and * such person became a member of another
~ authosity by virtue of the membership in-the first mentioned authority, the period for
* "/ which such person held office in the first mentioned authority alone shall be taken into

account, D . o T _
2 Nothi_ng in sub-section (1) shall have application in respect of—

@) ex-officio members reforred to in section 20 (), Class I, but nor

in-luding members of the-Executive Council who are not otherwise members of the

Academic Committee referred to in item (7) thereof; and : -

(ii) ex-of ficio members referred to in secticn 23 (b), Class L.

. 27. Tn secticn 20 of the 1984 Act, in clause (¢), for the"expressidn * Savc as other-
wise provided, nominated members of the Academic Committee shall hold office
for a period of three years ”, the following shall be substituted, namely :— '

’“.(i)’Savc as otherwise provided, noxpinatgd members  of the Academic
Committec shall hold offic~ for a period of three years and such members shall b
eligible for nomination for not mor. than another period of thr.¢ years.

- (i)’'Where a_m~mber is nominated to ‘the Academic Committee to a casual
~vacancy, the period of office held for not less than one year by any suct member
shall be const. ued as a full period of three years for the purpose of this clause.

__ Explanation.—For the purpose of f_his clause; the expression *“period ™
dhiall include the period of office held by any person prior to t'l)i?daié of the publi-.

cation of the Tami! Nadu Univercities Laws (Second Amendment) Act, 1991, in' the

e _Tami! Nadv: Government Gazette.. .
Vadt Guvermment /

I

:re'ferr_ed to in this sub-section, the period of three years during which a person heid -
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do
of

amil Nadu
- Act 23 of
1985,

-

. section 25 (b), Class ; and = - . I

28. In sectign 23 of the-1984 Act, in clause (¢), for the expression “Save as
otherwise provided, nominated members of the Executive Council shall hold office
for a period of three years ”, the following shall be substituted, namely :—

“(i) Save as otherwise provided, nominated members of the E.ecutive Cou_ﬁcil

- shall hold office for a- period of three years and such members shall be eligible for

nominaticn for not more than another pericd of three years,

(ii) Where a member is nominated to the  Executive Council to a casual
vacancy, the period of office held for not less than one year by any such member

- shall be construed as a full period of three years for the purpcse of this clause.

Explanation .—For the pufpose of this clausé, the expressioh “ period ”* shall

_ include the period of office held by any person prior to the date of the publication
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil

Nadu Goverrment Gazette,”, )

’ PART X.
. Amendmems' to the Alagapjm University Act, 1985.

- 29. After section 7 of the Alagappa Ijniversity Act, 1985°( hereinafiéf referred
to as the 1985 Act), the following secticn shall be inserted, namely i— - -

\ . . . o - - . N . Pt
o }ff 8. Disqualification for election or gomination to Senate, Standing Committee
on Academic Affairsand Syndicate in certain cases. —(1) Notwithstanding anything
contained in section 21, 24 or 25 , no person who has held office as a member for
a total period of six years in any one or more of the following authorities - - of -the

- University; namely :— :

(i) the Senate, _ | | ,_
(i) the Standing Committee on Academic Aflairs, and T
-~ - (ii1) the Syndicate, IR o . l

shall be eligible for election or nomination to any of the said three authoritie%,

-Explanation I .—For the purpose - of this sub-section, thé expression

“ pericd ” shall include the period of office held by any person prior to the date
of the publication of the Tamil Nadu Universities Laws (Second Amendment) -Act,
1991, .in the Tamil Nadu Governm_ent Gazette. N - »

Explanation II. —For the purpose of computing the total period = of six
vears referred to in this sub-section, the period of three years during which a person
held office in one authority either by election or by nomination and the pericd of
three years during which he held office in another authority either by election or
by nomination - shall be taken into account and accordingly such person shall not
be eligible for election or nominaticn to any one of the. said three authorities :.

_ Provided tﬁat for tre purpose of this sub—sectidn, a person who has held
office tor a pericd not less than one year in ary one of the said three authorities in
a casual vacancy shall be deemed to have held office for a period of three years in

“that authority :-

Provided -further that for the purpose of this sub-section, if a person was
elected or nominated to one authority and such person became a member of another
authority by virtue of the membership in the first mentioned authority, the period
for which he held office 1n the first mentioned authonty alone shall be taken into

account. , _ ’
(2) Nothing in sub-section (1) shall have application in respect of—

(i) ex-officio members referred to in section 21(a), Class I, but not

including members of the Syndicate who are not otherwise members of the Senate
referred to in-item- (10)5 ... . . . e :

(ii) ex-officio members referred to in secticn 24 (2) (a), Class T and

Amendment -
of -
se_ction 23:

Insertion of °
new
.section 8.

- (iii) the Life Merx‘)bér"f'efcrred to in section 25 (b), Class L” ] L e
e ) L ﬂ»@ G T

R
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section 21.
construed as a full period of three years for the purpose of this c)ause.

* * shall be substituted, namely:— =

" “members shall bc eligible for nomination for not more. than another period of

B y such member shall bo construed as a full period of three years for the pu-rrse
- of this, clause. ) o STt B _

~’ . ;.‘ . . i ‘ : .
- Uinclade 4 od of office held by any person prior to the date of the publication
fvf:,tm.frtgr'}xﬁfnbradu Universities Laws (Socond Amendment) Act, 1951, in the Tamil

" wise- ovided, the members of the Syndicate other than the lifo member and the
- ex-officlo members, shall hold office for a period of threo years”, the following shall be

~ »years and such ‘members shall be eligible for election or nomination for not more than

Lo .Explanhnon.—For the purpose of this clanse, the expression “ perio&” shall
- finclude the period of office held by any person ‘prior to the date of the publication of

' Government Gazette,”, " -

e 30. In section 21 of the 1985 Act, in clause (c), for the expression * Save as
" therwise provided, elected and nominated ‘members of the Senate shall hold office
. for a -period of three years”, the following shall be substituted, namely :—

- w ® ‘Savc as otherwise provided, elocted and nominated memboers of the
" Senate shall hcld cffice for a period of three years and such members shall be eligible
for election or nomination for not more than another pericd of three years,

-7 (ji) Where a member is elected or nominated to the Senate to a casual vacancy,
'she period of office held for not Iess than one year by any such member shall be

. Explanation. —For the purpose of this clause, the expression “ period "’ shall
.include the pericd of office held by any person prior to the date of the publication of
‘the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil
-Nadu Government Gazette.”. ' :

31, In section 24 of the 1985 Act, in sub-section (2), in clause (d), for the expres-
sion * The members of the Standing Committee on Academic Affairs, other than
the ex-officio members, shall hold office for a period of three years ", the following

. #(@) Th members of the Sta‘ndih‘g"'COmmittee on Academic Affairs, other
. than the ex-officio members, shall hold office for a period of three years and such

" (ii) Where a member is nominated to the Ste nding Committeo on” -Academic
- Affairs to a casual vacancy, the period of office held tor not less than one year by

""" Explanation. —For the purpose of this clause, the expression “period” shall

&
it

s, Government Gazette.”.

32/ In soction 25 of the 1985 Act, in clause (¢), for the expression “Save as other:

s'u'b:s;tj_tuted,»namcly e

e ) ASav"e”_vas., otherwise provided, the mombors of the Syndicate, ther thaa
the life member and the ex-officio members, shall hold office for a period of three

" another period of three years.

(ii)Wherea member i8 elected or nominated to the Syndicate to a casual
vacancy, the period of office held for not less than one year by any such member shall be
construed as a full period of three years for the purpose of this clause. '

~the Tamil Nadu Universities Laws (Sq?onq Amex'}dment) Act, 1991, in the Tamil Nady -

. PARTXL .o T
Amendments to the Manonmaniam Sundaranar University Act, 1990,

T

N 33. After section 6 of tho Manonmaniam Sundaranar University Act,1990 erein Tamil NatofE.
- _after referred tq as the 1990 Act), the following section shall be ingrted,’ nameg;:.m ?9%0 31 ot
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Act 31 of

1990.

. expression “The members of the Standinrg Committee on .\cademic
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Ly ——

onAcadanic Alais wnd Syelse m comndton o Sevate, Standing Commite
o total period of s years i nioo10 POrson who has held offco as o membor. for
Universiy, sty 13725 i Xo?é or more?f tllle_“foil_owmg authorities = pf :the
@) the Senate, ,.
(@) the Standing Committee on. Academic Affairs, and
(iii) the Syndicate ,

shall be eligible for election or nomination to any of the said three.authbritieQ; ‘b

. Explanation I.—For the purpose of this sub-section, the expression “ period *
shall include the period of office held by any person prior to the datg of the pulﬁ?:ation

of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil

Nadu Government Gazette.

Explanation I1.—For the purpose of cémputing the total period of 'si:; ‘years
referred to in this sub-secticn, the period of three years during which a person heid

office in one authority either by election or by nomination and the period of three years

during which he held office in another authority either by election or by nomination
shall be taken into account and accordingly, such person shall not be - eligible for

- election or nomination to any one of the said three authorities: =~ -

Provided that for the purpose of this sub-section, a person who has held
office for a period not less than one year in any one of the said three authorities in

a casual vacancy shall be deemed to have held office for a period of three years in - |

A f
by e :
5

that authority
or the :urb'of this sub-section , if a person was elécted

Provided further that

or norhinated to one authotity and such person became a.member of another authority
by virtue of the membership- in the first mentioned authority, the period for which - )

he held office in the first mentioned authority alons shall bo taken into account. . -
(2) Nothing in sub-section (1) shall have application in respect of—

_ (i) ex-officio members roferred to in.section 19 (a), Class I, but not incld-
ding members of the Syndicate who are not otherwise members ofthe Sen: te reterred -

to in item (13); and - .

(i) ex-officio mombers reforred to in section 22 (2) (a), Ciass 'and séction

25 (b), Class 1.

34, In section 19 of the 1950 Act, in clause (5), for the expression * Save 4% other. . o e
P n .

wise provided, elected and nominated member of the Senate shall hold office for a period
of three years”, the following shall be substituted, namely ;:— -~ * "~ ™

““(i) Save as-otherwise provided, elected and nominated members of the . Senate* . .

Aﬁmdmﬁhu )

shall hold office for.a period of three years ahd such members shall be eligible for - N

election or nomination for not more than another period of three years,

(ii) Where 2 member is elected or nominated to the Senate to a casual vacancy, .
the period of office held for not less than one year by any such member shall bo

copstrued as a full period of three years for the purpose of this clause. :
Explanation.—For the purpose of this clause, the expression * period” shall

include the period of office held by any person prior to the date of the publication of

- the Tamil Nadu Universities Laws (Second Ameudment) Act, 1991. in. the Famil

Nadu Government Gazette.”.

35. In section 22 of the 1990 Act, in sub-section (2),in-clauskg:), for the

airs, other
than the ex-officic members, shall hold office for a period of three years”, the follow-
ing shallbe substituted, namely :—

«(i) The memb ers of the Standing Comittee on Academic Affairs, other than

Amendment
section 22.

the ex-offlclo members, shallhold officefora period of three years and such members -

shall be eligible for election for not morethan another period cf ihree y'eau,
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Term of office
- of certain

members of
authorities -

of Univer-

(50 Whero 2 mmeomsioct 15 vto0 10 U Stasding Compties 00 Acsdemic Affairs
toag;ualumuy. the period of office held for not lessthan ong year by any sudk

- miember shall be construed as a full period’ of thrce years for the purpose of this
Cdlenses e P AT
' Bxplanation— For tho purpose of this clause, the expressiop - “pericd” shall

include the period of offico held by any person prior to the date of the publication.
of the Tamil Nadv Universities Laws (Second Amendment) Act, 1991, jo the Tamil

. Nadu Government Gazette.”, ,

*™36. Insection 23 of the 1990 Act, in clause (e), forthe expression “Save as other-

* wise provided, the members of the Syndicate, otherthanthe ex-officio’ members,
- shallhold office for a period of three years”, the follgwing shall be substicuted,

“(i) Save as otherwise provided, the members of the Syndicate, other than'

. the ex-~officlo members, shall hold office for a period of three yearsand such members -
- ghallbe eligible for clection or nomination for not more than -an,Qt he; period of three

yaars. X

—m—-

- (ii) Where a member is eleeted cr nominated to the Syndicate to a causal

' vacancy, the period ot office held for not less than one year by any such member

shall be construed as a full period of three years for the purpose of this clause.

- Bxplanation—For the purpose éf this clause, the expression “pericd” shall

. include the period of office held by any person prior to the date of the publication
"of the Tamil Nadu Universities Laws (Secord Amendment) Act, 1991, in the Tami)

Nadu Government Gazette,”.

PART XII.
Specigl Provision.

-37. thwithstandin’g apything contained in the 1923 Act, the 1929 Act, the 1965

Act, tha 1978 Act, Tanil Naduv Act ] of 1982, Tamil Nadu Act 2 of 1982,

Tamil Nadu Act 9 of 1982, the 1984 Act’ or the 1985 Act, as amended by this Act,

* or in-any other law for the time being in force or in any judgment, deoree or order

of .a _court, the term of office of every member (whether . elected
or nominated) of the Senate, the’ Syndicate, the Academic Ccuncil, the
Standing Committee on Academic Affairs, the Academic Ccmmittee or the
Exccutive Council,-as the gase may be, of the Madras University, the Annamalai

. University, the Madvrai-Kamaraj University, the Anna Ubiversity, the Bharathiar
- University, the Barathidasan University, the Temil University, the Mother Teresa
- Women’s University or the Alagavpa University, as the ¢ase may be, who has held

office as 2 member in any one or more of the aforesaid authorities of the University
oongerned for a total period of six years and holding office as such member
immediately before the date of the publication of this Act in the Tamil Nedu Govern-

"' ment .Gazette, shallexpire on thedate of the publication of this Act in the Tamil Nady

Government Gazette, and every such member shall vacate his office on and from

the date of such publication, - .

iy

SO (By order of the Governor)

Sc«_:retarv to Gouemment, Low Department.
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‘ : o ‘The folloving Act of the Tamil Nagdu Leglslatlve Aqscmb]y received. the
... .. -assent.of the Govexrnor on the 12th June 1992 and is hereby phblished for

’ ' _ e 77 general information :—

AC™ No. 21 OF 1992
An Act further lo amend the Tanvi Nadu Universities Laws.

BE it enacted by .the Legislative Assembly of the %t" of Tamil Nadc in Ju,
Forty- thxrd Year of the Repubhc of India as foUows —

PART I.
o N PRELIMINARY. o .
‘Short, title - A 1. This Act may be called. the Tamxl Nadu Universitics Taws (Sezond
ERREEE S Amendment) Act, 1992, _ o
IS © PARTIL -
B o -amendments to the Maduras-Kamas aj U.. =ssty Act, 1555,
" Amendment ot T2 dn sirtion 1h of inc IdeduraJ~K,dlnalaJ 9 nnuslt_, Act, 1965 (heu
- . section 15. . alter referred to ag the 1965 . Act), for thé ﬁrszt proviso to clause (b), the {'Gllow

LT ing prov iso shall be substituted, namely :-
- . Provided that a memper of the mSenate wno 13 c‘cc.,ed or nominated

of a particular appointmant, shall eease to be a member of the Senate from the

date on which he ceases to be, a member of that ﬂlectoraﬁe or body, or the holder

of that appointment, as the ease may be"

i Amendmznt og . 8 In section 19 of the 1965 Act m the provm to clause (b), for the
-,“,‘ T ‘sesflod 119» : words “ Provided also that where an elected” - or nominated member of the
L e o Svndlcate ", the following shall be substituted, namely :— -

o FEE TR 4 Pl‘(Wchd that a member of the Syndxcafe who ig elected or nominated
R et in “his capacity as, a member of a particular electorate or body, or the holder
I . of @ particular’ appointment, shall cease to he a. meber of the~ Syndicate
T 3 from the date on which he. ceasiy to be, a member of that electoratc or body,
i o or. the holder of that appomtment as the casy may be :

Prowdea further that whf-re an clcded or nommnted me'nbcr' of the
Svndlcate : ‘

section 24. . « Provided also that where an electod or nominated member of the Academic
‘2 . C‘ouncll » the followmg shall be substituted, namely 1—

i“ +  “Provided. that a member of the A cadcmw Counu[ who is elootod or

' , the holder of a particular appointment, shall” cease to he a member of the
¢ g - Arcademic Council from the date on which he ceases to be a member of that
electorate or body, or the holder of that appoir tment, as the case may be:

ERnargg

Provided further that‘where an clected or nominated member of the
4 A Academic Council ”. o
IR . o : PART TIL

 Amendments to the Anna Um’verse’t;r) Act, 1978.

Amendment 5. In seetion 17 of the Anna University Act, 1978 (hereinafter referred
‘to ag'the 1978 Act), for the first proviso to sub-section (4), the following
proviso shall be substit :ted, namely :— - ' v )

. “ Provided. that a. member of the byndmate who is clected or nomitated
-in his capacity as, a member of a particular electorate. or, ‘body, or the holder
of a particular appointment, shall cecase to be a member of the Syndicate from
the date on.which. he ceases.to be, a:member-of that cleetora.te or body -or the
holder of - tlmt appomt'ment a8 the case may be:”..v' NPT S ”

oVt s
SRR T rhed T e TROT TS

Corpugnliopn )

e CILE REY TN,

st e his capacity as, a.member. of-a particular electorate or body, o1 the holder,

Amendment of - 4. In sectlon 24 of the 1965 Act, 1n the proviso to clause (b) for the words ~

nominaited in his capacity as,.a member of a particular cléctorate or body, or

vamil Nadu AdlE
33 of 1965.«_ b

‘BXamil

1 of ¢

Tamif
Nadu Ad
30 of 19

"‘ Nad:
g2 of 19
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_th Amendment of 2.

6. ln Schedule 10 to the 1978 Act, in Statute 9 after clause (3),. i
‘ ; kSchedule L.

foiiowing clause shall he mserted namely —

“ ..-A) A member of the Aeddelmc .Couneil who is nommated in hts :
capacity as, a member of a particular electorate or body, on the holder of a.o S
particula. appointment, shall cease o be a member of the Academic Councql S
me the date on which he ceages to be, a member of that electorate or’ boo.y '
¢r fie bolder of t'lat appuntment ¥ the case may be.”.

PAR’I‘ IV. )
Amendments to the Bharathiar University Act, ]981 R oy

7. ITn section 20 of the Bhavathiar University Aect, 1981 . (Lereimafter Amendment of
vefereed to as Tamil Nadu Aet 1 of 1982), for the first proviso to clause (b). section 20,
the Ioilowing proviso shall be sub%ltuted namelv -— Co

“ Prov1ded that a member of the Senate who is elected or nommated
in hiy capacity as. a member of a partieular electorate or body. or the holder
cf a particular :ppointment, shall cease to be a member of the Senate .
f3omy the date on which he ccases to be, a, memnber of that elcctorate or body, ur
the holder of that appomtment as the case may be:”.

8. In section 23 of Tamil Nadu Act 1 of 1982, in s‘ub-*ectlon (2), in the Amendment of
proviso to clause (¢); for the words ¢ Provided further that ”, the following section 23.
shall be substituted, na.mely —_ . ST iy

“ Provided that a member of the Stand.mg Commlttee on Acadenuc T
Affairs who is elected or nominated in his capacity as, a member of a particular
electorate on body, or the holder of a particular appointment, shall cease to
be a member of the Standing Committee on Academic Affairs from the date
- on which he ceases to be, & member of that electorat» or body, or the holder of -
 that appomtment, as the case may be: . . . o

1’1ovzded further that »,

9.7, sectmn 24 of T,axml Nadu Act 1 of 1982, in the proviso to clause A‘;’:&’g@gﬁ of
(e), Tor the w ords Prov1ded further that 7, the followmn' shall be substltutqd : o
namely i— (

“ Provided that a memper of the Syndicate who is electe'd or nomina:ted
in his capacity as, a member of a particular electorate or body, or the holc'er
‘of a particalar appointment, shall cease to be a member of the Syndicate fr: om.
the date on which he ceases to bé,-a member of that electorate or body, or the
holder of that appomtment as the case may ba

Provided further that”.
PART V.
- dmendments to the Bharathida;an University Act, 1981, : R

1() In seetion 20 of the Bharathidasan University Act 1981 (heremafter A‘::c‘t‘i%f:@%ff B
referred to as Tamil Nadu Aect 2 of 1982), for the first prowso to clamse (D),
the fulivvieg provis shall be substituted, namely :— .

~

“ Frowded that a member of .the Senate who is elected or nommated in
his capacity as, ai member of a particular electorate or body, or the holder of
a particular appointment, shall cease to be a member of the Senate from the
date on which he ceases to be, a member of that electorate or. body “or the
holder of that wppointmcnt as the case may be : ”.’

L

A MNanna) TUD Uv l"-!ﬂ“ 'n
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. ? 84
- Amendmest of . 1l Tn section 23 of Tamil Nadu Act 2 of 1982, . in sub-sgction {2),
" in the. proviso to clause: (c), for. the words * Provided further that”, the

Section 930 v

Amendment of
section 24.

section 18,

~

: 'Amendmeht, of

Aniendmbnt of
section 0.

#.ment 0!

Sécﬁ'dﬁ 21, .

L.

substituted, namely :—

‘holder of that appointment, as the case may be: -

‘aaraely 1 —

" (hereinafter referred to as the 1984 Act),
‘words “ Provided further that ”, )

in his edpacity as,
- a partieular appointment, shall
mittee. from the.date on which Lie céases to be, a me

following shall be subs;!!ituted, naimely — v

"« Prpovided that a member of the Standing Committee on Acaglcnuc
Affairs who is elected or nominated in his capacity as, a member of a pﬂ,rmcu]ar
electorate or body, or the holder of a particular appointment, ghall cease to be

- a member of the Standing Committee onAcademic Affairs from the date on

which he ceases to be, & member of-th@tf electorate or body, ‘or -the holder of
that appointment, as the case may be : '

Provided ‘further that . ~

. 12. In section 24 of Tamil Nadu Act 2 of 1982, m the proviso to
clause ‘(e), for the words “ Provided further that ” the_ following shall be

“ Provided that-a m-mber of the Syndicate who is elected or nominated

in his capacity as, a member of a particular electorate or body, or the holder’

of a particular appointment, shall, cease to be a member of the Syndicate from
the date on which he ceases to be, a memben of that electorate or body, or the

' Provided fmither that . ..

' PART VI.
Amendments to the Tamél University Act, 1988.

18, In section 18 of the Tamil University Act, 1982 (hereinafter veferred
to as Tamil Nadu Act 9 of 1982), for the first proviso to. elause (b),! ithe

following proviso shall be substituted, namely :—. .

Tamil Nadu Ad w

™

“Pogrided hes a member of thé S‘enate"who :is elected or nominated :

T im ‘his eapacity as, & member of a particular clectorate or body, or the holder

of a particular appointment, shall eease to be a member of the Senate from

fiolder of that appointment, as the case may be: ”,

14. In section 21 of Tamil Nadu Act 9 of 1982, in the proviso to clause

‘(g), for the words “ Provided further that ”, the fpllowing shall be substituted,

N Prov_rided that a member of the Syndicate who is elested or nominated
'n: his capacity as, a member of u particular electorate or body, or the holder
of a particular appointment, shall eease to be a membher of the Syndicate from

holder ef that appoin#ment, as-the ease may be:
Provided further that”.

the date on which he ¢sases %o be, & member of that electorate or body, or the . -

_ PART VH,
Amendments to the Mether Teresa Women's ’Um'vversfit‘y Act, 1984,

(15, In section 20 of the Mother Teresa Women'’s University Act, 1084

; m the provise to clause (¢), for the
the following shall be substituted, namely :—

Provided that & member of the  Academic Committee who is nominated
& member of a particular electorate or body, or the holder of
ceage to be a' member of the: Academic Com-

, h he cease mber of that elec
 Body, or the holder of hat appaatmint, 28 the case ey bor e O
. __‘__);H et I '.ff,;f" DA ‘ R e o f, ' m‘ ) L
gkv',‘xpmm E H :il T LI S e RN ;“)'E ' [
) O“« A ’; ] ';fj':? E LA TP RO Y - ZET S EL ELEL QAR S

~“the date on which he eeases to be, & member of that electorate or body, or the -

9 of 1982

Tamil Nads

Act 15 of I

- wdtior:
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A iment of 16. In secuon 23 of the 1984 Act, in the proviso. to c]ause (e), for *:he
JgSon 23 words “ Provided further that”, ‘the following shall be substituted; namely —_

u Prowded that a member of the Exeeutlvc Council who is nomins ed :

~or the holder, of that appointment, as the ¢ase may be :
Prowded further that ”. / B

PART 'VIII
Amendments to the Alagappa. Unworszty Act, 1985

referrcd Lo as the 1985 Act), for the first provise to cla.use (c), the folowmg
. proviso shall be substituted, namely :— :

e - ¢ Provided that a, member of the Senate who is élected or nomma.ted in . -
. 3 his capacity as, a member of a pa.rtlcular electorate or body, or the holder of
7 a particular appointment, shall cease to be a member of the Senate.from the

of that appomtment as the case may be n ,
18. In section 24 of the 1985 A¢t, in sub-section (2), in the proviso to

substituted, namely :—

g ‘“ Provided that a member of the Standing Committee on Academm
il Nadu AdRE . Affairs who is nominated in his capacity as, a member of a particular-clecto-
tof 1982, W rate or body, or the holder of a particular appointment,” shall ceasa to be a
E 3 ‘member of the Standing Committee on Academic Affairs from the dake en which
he ceases to be, ay member of that electorate or budy, or the holdes of that -
appointment, as thc case may be : , o

Provided further that ”,

’.f,{ o odmeat of 19. In section 25 of the 1985 Act, in the proviso to clause (e), fo1 the
nmn g5. words “ Provided further. that”, the followmg shall be substituted, namely :—

_ “Provided that a member of the Syndicate who is elected or nominated
in his capacity as, a member of a particular clectorate or body, or the holder
of a particular appointment, shall cease to be a member of the Syndicate from
the dute on which he ceases to bg, a member of that electorate or, oody, or the -
'holdcr of that appointment, as the case may be : N

Provided further that®. ‘ o 4 e
| PART IX, | |

Amendments to the _Ma(nonniam'am“Su-ndarandr University Act, 1998,

the following proviso shall be substituted, namely :—

. « Provided that a member of the Senate who is elected or nommated
in his capacity as, a member of a particular electoraté or body, or the holder

nil Nadu -4
t 15 of 1984

holder of that appointment, as thé case may be: *.

2. In section 22 of the 1990 Aet, in sub-section (‘b.mﬁe]mmto
c}:.::se\c‘ for the words “ Previded that ™, the followine dhall be substitated,

BETEY T — o
“ Provided that a a ¢ of the Sexdwmy \.mm-.&ahc
N Affairs who I elected ir  acity a3, a member of & perSeniar electoraie

or body. or the holder - .~ wular appomtnent shall cease to be & mcamibes

\

\ .

of a particular sppointment, shall cease to be a2 member of the Senate from - :
+he date on which he ceases to be, a me.uber of that electorate or. body. or the

¢ in his capacity as & member of a particular electorate or body, or the holder TR DR
g % of a particular appointment, ‘shall ¢ease to be a member of the Executive Couiteil s
A from the date on which he ceases to be, a member of thab electorate or body, gy g

date on which he ceases o be, & member of that electorate or body\, or tha holder -

clause (d), for the words “ Prov1ded further that *, the followmn dmll be o

17. In scction 21 o. the Alagappa Umversxty Act, 1985 (herem.a,ften Ta%l e?%%su‘“f} :

20. In section 19 of the Manonmaniam Sundaranan University Acf 1990 T;inﬂtl‘i*;‘;‘a Act
{(hereinafter referred to as the 1990 Act), for the first prov1so to clause (b, of 127
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‘section 23,

Removal of
doubts.

= DR

P gy i

" uf the Standing Committee on Academic, Affairs from the date on which he

. Amendment af

. date of the publication of this Act in the

romteammary —, =

* deases to be, a member of that electorate or'body, or the holder of that appoint-
- ment, 03 the case may be: ‘ .

Provided further that ”."

799, In section 23 of the 1990 Ac't;, in_the proviso to clause (e), for the
wordys * Provided that ”, the following shall ba substituted, namely :— :

: “ Provided that a member of the Syndicate who is elected or. nominated
in' his capacity as, a member of a particular electorate or body, or :che holder
of a particular appointment, shall cease to be a member of the Syndicat. from
.the date on which he ceases to be, a member of tha¥ electorate or body, or the
holder of that appointment, as the case may be :

Provided further that”.

PART X. .

%7 23, For the removal of doubts, it is hereby declared-that, notwithstanding
anything contained in any, law for-the time¢ being in force orin any, judgment,
¢cree or order of any court, every person who had been elected or nominated
to' the Senate, the Syndicate, the Academic Council, the Standing Committee
on Academic Affairs, the Academic Committez or the Executive Council, as
the case may be, of the Madurai-Kamaraj University, the Anna University,
the Bharathiar Universitv, the Bharathidasen University, the Tamil University,
the Mother Teresa “Women’s University, the Alagappa University or the

"-Manonmaniam Suadgranar University, as the case may be, in his capacity as,

a member of a particular ele¢torate or body, or the holder of a particular
appointment, and who hatl ceased to be, a member of that electorate or body,

- .or the holder of that appointment, but holding office as a member in any of .

the aforesaid authorities of the University concerned immediately before the
: . Tamil Nadu Government Qazette,
shall -cease .to be a member of that authority in the University concerned on
the date of the publication of this Act in the Tamil Naduy Government Gazelte.

(By gjrdexf of the Governor.)

: MD, ISMAIL,
S’ecre_tam/ to Govemment. Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent
of the President on the 9th December 1998 and is hereby published for general

information :—
ACT No, 41 OF 1998.

An Act further to amend the Tamil Nady Universities Laws.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
eighth Year of the Republic of India as follows :—

PART L
PRELIMINARY.

Short title § 1. (1) This Act may be called the Tamil Nadu Universities Laws (Amendment)
and commen- f Act, 1997, 1
cement. 4 !

(2) Itishall come into%force”atjonce.

PART;II,

AMENDMENTS TC THE CHENNAI?UNIVERSITY; ACT,}1923.

- L W

Amendment of | 2. In section 5-A of the Chenaai University Act, 1923 (hereinafter referred to Tamil Nads
section 5-A. as the 1923 Act), for the marginal heading and sub-section®(1), the following shall Act VII of !
be substituted, namely:-— 1923, b

“Restriction for eclection ~or pnomination%gtoSnSenate, Syndicate and
Academic Ccuncil in certain cases.—(1) Notwithstanding anything contained in
sections 14, 18 or 23, any person who has completed two terms of three years each,
continuously in any one or two of the gfollowing authorities % of the University,
namely :— : :

oo iy v

(Ythe" Senate,
(ii) "the Syndic ite,"and?,
(iii) the Academic Council,

shall be eligible, after a period of three years has elapsed from the date of his ceasing 1 
to be such member, for elcction or nomination to any of the abovementioned |authe- :
rities : ‘ 4

Provided that for the purposejof thisisub-section, if a person was elected
orjnominated to one authority and such person became a member of amothe, ‘
; autherity by virtue of the membership in the first mentioned authority, the period 3
‘I for whicgl he held office in the first‘'mentioned jauthority alone shall be taken into
account.”.. . '




TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 139

- - 3. In section 14 of the 1923 Act, for clause (b) excluding the provisos, the Amendment of
following shall be substituted, namely — section 14.

“(b) Save as otherwise provided, elected and nominated members of
the Senate shall hold office for a period of three years and such members shall be
eligible for re-election or re-nomination :

"4. In section 18 of the 1923 Act, for clause (b) excluding the provisos, the Amendment of
following shall be substituted, namely :— v section 18.

“(b) Save as otherwise provided, elected and nominated members of S
~ the Syndxcate shall hold office for a period of three years and such members shall
be éligible for re-election or re-nomination:’

5. In section 23 of the 1923“Act, for clause (b) excluding the provisos, the Amendment of
following shall be substituted, namely :— section 23.

“(b) Save as otherwise provided, elected and nominated members of
the Academic Council shall hold office for a period of three years and such members
shall be eligible for re-election or re-nomination :".

PART IIL
AMENDMENTS TO THE ANNAMALAI UNIVERSITY ACT, 1928.

6. In section 33 of the Annamalai University Act, 1928 (hereinafter referred Amendment . .
to as the 1929 Act), for sub-section (1) including the proviso and the Explanation  of section 33.
thereunder, the following sub-section shall be substituted, namely :—

“(1) Save as otherwise provided, the authorities and other bodies connected
with the University shall be reconstituted every three years and a member of every
such authority or body, shall, except in the case of ex-officio members,— .

(@) be eligible for re-election or re-nomination to the Senate, Academic
Councll or Syndicate; and ,

2 (b) in the case of any other authorlty or body hold office upto the date
of 1ts next reconstitution.”

‘ 7. For section 33-A of the 1929 Act, the following section shall be substituted, Substitution’
namely :— of section
e 33-A.
«“33-A, Restriction for election or nomination to Senate, Academic
C:ounczl and Sytdizate in certgin cases.—(1) Notwithstanding anything contained
in sections 15, 17, 21 or 33, any person who has completed two terms of three years
each, contmuously in any one or two of the following authorities of the University,

n'amely tom
(i) the Senate,
(ii) the Academic Council, and
(iii) the Syndicate,

shall be eligible, after a period of three years has elapsed from the date of his ceasing
to be such member, for election or nomination to any of the abovementioned
authorities :

Provided that for the purpose of this sub-section, if a person was elected
or nominated to one authority and such person became a member of another
- authority by virtue of the membership in the first mentioned authority, the period
tor which he held office in the first mentioned authority alone shall be taken into

account
(2) Nothing in sub-section (1) shall have application in respect ot—

‘i) ex-officio members referred to in section 15, Class I, but not including
members of the Syndicate who are not otherwise members of the Senate referred
40 in item (11); ;

=, - o B

k.
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(ii) ¢x-officio members referred to in section 17, Class 1, but not including
members oi.thg: Syndicate who are not otherwise members of the Academic Council
referred to in item (5); and

(iii) ex-officio members referrad to in section 21, Cluss £.7,
PART 1IV.
AMENDMENTS TO THE MADURAI-KAMARAJ UNIV_URSITY ACT. 1965,

Amendment of - 8. In section 15 of tie Madurai-Kamaraj University Act, 1965 (hercinafter Tamil Nadu
section 15.  rererred to as the 1965 Act), for clause (b) excluding the provisos, the following Act 33 of 1965,
shall be substituted, namely ‘—

“(&) Save as otherwise provided, elected and nominated members of the
Senate shall hold office for a perioc ot three years and such members shall be cligible
for re-election or re-nom nation .

Amendment of 9. In section 19 of the 1965 Act, for clause (#) excluding the provisos, the
section 19 following shall be substituted, namely :—

_ “(b) Save as otherwise provided, elected and nominated members of the
Syndicate shall hold office for a period of three years and such members shall be
| eligible for re-election or re-nomination: ™. ' ‘ :

Amendment of 10. In section 24 of the 1965 Act, for clause (b) excluding the provisos, the
section 24. following shall be substituted, namely -—

“b) Save as otherwise provided, elected and nominated members of the
Academic Council shall hold office for a period of three years and such members
shall be eligible for re-election or re-nomination :”’.

Amendment of 11. In section 24-A of the 1965 Act, for the marginal heading and sub-section f
section 24-A- (1), the following shall be substituted, namely :— : '

“Restriction for election or nomination 1o Senate, Syndicate and Accdemic
Counctl in certain cases.—(1) Notwithstanding anything contained in sections 3
15, 19 or 24, any person who has completed two terms of three years each, continu- o
ously in any one or two ot the following authorities of the University, namely :— .

(i) «i.> Senate,

(i) the Syndicate, and F

(iii) the Academic Council,

shall be eligible, after a period ol three years has clapsed from tLe date of his ceasing
to be such member, for election or ~omination to any of the abovementioned
authorities :

Provided that for the purpose of this sub-section, if a person was elected ]
or nominated to one authority and such persoa became a member of another b
authority by virtue of the membership in the first mentioned authority, the period
for which he held office in the first mentioned authority alone shall be taken into
account.”.

PART V.
AMENDMENTS TO THE ANNA UNIVERSITY ACT, 1978,

Amendment of 12. In section 17 of the Anna University Act, 1978 (hereinafter referred t mi - ‘
section 17. as the 1978 Act), in sub-section (4),— ’ ) © Xig})No?d'

(1) for the expression beginning with the words “The term of office ot the ,
members” and ending with the words *another term of three vears”, the following 3 b
shall be substitutes, namely :-- ‘ 4

8
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.. ““The term of office of the members of the Syndicate, other than the ex-
bfficio members, shall be three years and such mémbeérs shall be eligible for re-
election or re-nomination; -

" (2) tHe secorid proviso including the Explanation thereunder, shall be
dtnitted.” _

, }3 In section 17-A of the 1978 Act, for the marginal heading and sub-section
fﬁj the follswing shall be substituted, namely:— .

. “Restriction_for election or nomination to Syndicate and Academic Council
A’ certain’ cases.——(1) Notwithstanding anything contained in section 17 or section 18
of Statute 9 of Schedule II, ariy person who has completed two terms of three
years each, continuously in any one or both of the following authorities of the

University, namely:—

(i) the Syndicate, and
_(ii) the Academic Council,

shall be eligibie, atter a period of three years has elapsed from the datz of his ceasing
to be such member, for election or nomination to any of the above mentioned autho-
rities :

Provided that for the purpose of this sub-section if a person was elected or
nominated to one authority and such person became a member of another authority
by virtue of the membership in the first mentioned authority, the period for which
he held office in the first mentioned authority alone shall be taken into account.”.

Amenttient of
sectioh'17-A%

14, In Schedule II to the 1978 Act, in Statute 9, for clause(3), the following Ameadment of

clause shall be substituted, namely:—

. “(3) The ternr of office of the members, other than ex-officio members, shall
be three years and 'such members shall be eligible for re-nomination.”.

PART VI.
AMENDMENTS TO THE BHARATHIAR UNIVERSITY ACT, 1981.

15. In section 7 of the Bharathiar University Act, 1981 (hureinafter referred to
as Tamil Nadu Act 1 of 1982), for the marginal heading and sub-section (1), the

following shall be substituted, namely:—

““Restriction for election or nomination to Senate, Standing Committee on
Academic Affairs and Syndicate in certain cases.—(1) Notwithstanding anything
gontained in sections 20, 23 or 24, any person who has completed two terms of three
years each, continuously in any one or two of the following authorities of the Univer-
sity, namely i—

(i) the Senate,

(ii) the Standing Committee on Academic Affairs, anc

(iii) the Syndicate,
shall be eligible, after a period of three years has elapsed from the date of his ceasing
to be such member, for election or nomination to any of the above mentionéd autho-
rities @ .

Provided that for the purpose of this sub-section, if a person was elected or

nominated to one authority and such person became a member of another authority

by virtue of the membership in the first mentioned authority, the period for which he
held office in the first mentioned authority alone shall be taken into account.”..

Schedule II.

Amendment of
section 7, .
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Amendment of 16. In section 20 of Tamil Nadu Act 1 of 1982, for clause (b) excluding
section 20.  the provisos, the following shall be substituted, nimely :—

“(b) Save as otherwise provided, electel and nominated ::2mbers of the
Senate shall hold office for a period of threc years and such members shall be
eligible for re-election or re-nomination:”.

Amendment of 17. In section 23 of Tamil Nadu Act 1of 1982, in sub-section.(2), for clause
section 23. (c) excluding the provisos, the following shall be substituted, namely:—

*(c) The Members of the Standing Committee on Academic Affairs, other
than the ex-officio members, shall hold office for a period of three years and such
members shall be eligible for re—election ;.

Amendment of 18. In section 24 of Tamil Nadu Act 1of 1982, for clause (¢) excluding
section 24. the provisos, the following shall be substituted, naniely:—-

“(c) Save as otherwise provided, the members of the Syndicate, other than
the ex-officto members, shall hold office for a period of three years and such members
shall be eligible for re-election or re-nomination;”.

PART VIL
AMENDMENTS TO THE BHARATHIDASAN UNIVERSITY ACT, 1981, ;
Amendment of 19. In section 7 of the Bharathidasan University Act, 1981 (hereinafter referred Tamil Nadg A |
section 7, to as Tamil Nadu Act 2 of 1982), for the marginal heading and sub-section (1), 2 of 1982.

the following shall be substituted, namely:—

““Restriction for election or nomination toSenate, Starding Committee on
Academic Affairs and Syndicate in certain cases.—(1) Notwithstanding anything
contained '1in section 20, 23 or 24, any person who has completed two terms of

three years each, continuously in any one or two of the following authorities of the
University, namely :—

(i) the Senate,
(ii) the Standing Commi;ﬁee oi_l Ag:ademic Affairs, and
(iii) the Syndicate, o

shall be eligible, after a period of threé years has elapsed from the date of his ceasing

to be such member, for election or nomination to any of the above mentioned
authorities :

_Provided that for the purpose of this sub-section, if a person was elected or
nominated to one authority and such person became a member of another authority
by virtue of the membership in the first mentjoned authority, the period for which
he held office in the first mentioned authority alone shall be taken into-account.”,

Amendment of 20. In section 20 of Tamu Nadu Act 2 of 1982, for clause (b) excluding the
section 20. provisos, the following shall be substituted, namely:—

“(b) Save as otherwise provided, elected and nominated members of the

Senate shal} hold office for a period of three years and such members shall be eligible
for re-clection or re-nomination;”, §

Am_endment of 21. In section 23 of Tamil Nadu Act 2 2€7982 in sub-section (¢), tor clause
.section 23. ¢e) excluding the provisos, the following shall be substituied, namely :—

¢(c) The members of the Standing Committee on Academic Affairs, other
than the ex-officio members, shall hold officc for a period of three years and
such members shall be eligible for re-election; .

Amendment of 22. In section 24 of Tamil Nadu Act 2 of 1982, for clause (¢) excluding the
section 24. provisos, the following shall be substituted, ramely:—
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e “(e)_Save as otherwise provided, the members of the Syndicate, other than
the ex-officio members, shall hold office for a period of three years and such members
shall be eligible for re-election or re-nomination :”.

PART VIIL

: AMENDMENTS TO THE MOTHER TERESA WOMEN’S
UNIVERSITY ACT, 1984,

Nadu
14 {of 1984, ipafter referred to as the 1984 Act), for the marginal heading and sub-section (1), the
: following shall be substituted, namely:—
.. %Restriction for pomination to Academic Committee and Executive Council
in certain cases.—:(1) Notwithstanding anything contained in sections 20 or 23, any
person who has completed two terms of three years each, continuously in any one or
both of the following authorities of the University, namely :—

‘(i) the Academic Committee, and
(ii) the Executive Council,

aiﬂénl.be eligible, after'a period of three years has elapsed from the date of his ceasing
to be such member, for nomination to any of the above mentioned authorities:

- Provided that for the purpose of this sub-section, if -a person was nominated to
one authority and such person became a member of another authority by virtue of the
membership in the first mentioned authority, the period for which such person held
office in the first mentioned authority alone shall be taken into account.”.

zt, 24, Insection 20 of the 1984 Act, for clause (¢) excluding the provisos, the
following shall be substituted, namely:— ' i '

“(c) Save as otherwise provided, nominated members of the Academic
Committee shall hold office for a period of three years and such members shall be
eligible for re-nomination:”.

25. In section 23 of the 1984 Act, for clause (¢) excluding the provisos, the
following shall be substituted, namely:—

“(e) Save as otherwise provided, nominated members of the Executive
Council shall hold office for a period of three years and such members shall be
‘sligible for re:nominations”.

A . PART IX.
AMENDMENTS TO THE ALAGAPPA UNIVERSITY ACT, 1985.
26 Iﬁwsect‘ion 8 of the Alagappa University Act, 1985 (hereinafter referred

11985, ;o%;s: the 1985 Act), for the marginal heading and sub-section (1), the following shall
11be substituted, namely:—

““Restriction for election to Senate Standing Committee op Academic Affairs
and. Syndicate in certain cases-(1) Notwithstanding anything contained in section 21,
< 24 of 25, any person who has completed two terms of three years each, continuously
in any one or two of the following authorities of the University, namely :—

-

(i) the Senate,
B30 eid S . .
paitoone (i) the Standing Committee on Academic Affairs, and

(iii) the Syndicate,

- 23, In section 7 of the Mother Teresa Women’s University Act, 1984 (here- Amendment of

section 7.

Amendment of
section 20,

Amendment of
on 23,

Amendment of
section 8.
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shall be eligible, after a period of three years has elapsed from the date of his ceasing
to Be such member, for election or nomination to any of the above mentioned
authorities :

Provided that for the purpose of this sub-section, if a perscn was elected
or nominated to one authority and such person became a member of another
authority by vVirtue of the membership in the first mentioned authority, the
period for which he held office in the first mentioned authority alone shall be
taken into account.”.

Amendment of 27. In section 21 of the 1985 Act, for clause (c) excluding the provisos,
section 21. the following shall be substituted, namely:—

“(c) Save as otherwise provided, elected ind nominated members of the Senate
shiall hold office for a period of three years and such members shall be cligible for
re-election or re-nomination;”.

section 24. ~  clause shall be substiti.ted, namely :—

‘“(d) The members of the Standing Committee on Academic Affairs, other
than the ex-officio members, shall hold office for a period of three years and suth
fiemBers shall be eligible for re-nomination:”..

Amendment of . 29. In section 25 of the 1985 Act, for clause (¢) excluding the provisos,
section 25, the following shall be substituted, namely :—

*(e) Save as otherwise provided, the members of the Syndicate, other taan the
, lite member and the ex-officio members shall hold office for a period of three years
; and such members shall be eligible for re-election or re-nomination.”.

PART X.
AMENDMENTS TO THE MANONMANIAM SUNDARANAR UNIVERSITY
ACT, 1990.
Amendment 30. In section 6-A of the Manonmaniam Sundaranar University Act, 1560 Tamil N A
of section § (herelnafter’referr.ed to as the 1990 Act), for the marginal heading and sub-section Act 31,
6-A. (1), the ~Wowing shall be substituted, namely:— 3

_ “*Restriction_for elcction or nomination to Sengte, Stepding Committee on Acc®
demic Affairs and Syrdicaye in certaip cases.— (1) Notwithstanding anythingcon.
tained in section 19, 22 or 23, any person who has completed two terms of three yearg
eaoh,lcontmuously in any one or two of the tollowing authorities of the University,
namely:—

(i) the Senate,
(i) the Standing Committee on Academic Affairs, and
(iii) the Syndicate,
shall be eligible, atter a period :)Bf'three years has elapsed frem the Gite of his ccasing

te be such member, {or election or nomination to any of the abcve menticned
asthoritees?
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Provided that for the Purpose of this sub-section, if a person was
elected cr nominated to one authority and such person became a member of another
authority by virtue of the membership in the first mentioned authority, the period
for which he held office in the first mentioned authority alone shall be taken into
account.”.

31. In section 19 of the 1990 Act, for clause () excludingthe provisos, the Amendment of
following shall be substituted, namely:— section 19,

“(b) Save as otherwise provided, elected and nominated members of the Senate
shall bold office for a period of three Yyears and such members shall be eligible for
re~election or re-nominations”.

32. In section 22 of the 1990 Act, in sub-section (2), for clause (¢) excluding Amendment of
the provisos, the following shall be substituted, namely:— section 22,

“(c) The members of the Standing Committee on Academic Affairs, other than
- the ex-officio members, shall hold office for a period of three years and such member
shall be eligible for re-election:”.

33. In section 23 of the 1990 Act, for clause (¢) excluding the provisos, the Amendment
“following shall be substituted, namely — of section
‘“ (e) Save as otherwise provided, the members of the Syndicate, other than )
the ex-officio members, shall hold office for a period of three years and such members

shall be eligible for re-election or re-nomination:”.

(By order of the Governor.)

AK. RAJAN,
Secretary to Goyernment,
Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the President on the 14th Septembes: 2002 and is hereby published for general
information:—

ACT No. 35 OF 2002.

An Act further to amend the Tamil Nadu Universities Laws.

Bt it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-third
Year oi the Republic of India as follows: —

PART-]
PRELIMINARY.

1. (1) This Act may be called the Tamil Nadu Universities Laws (Amendment) Act,
2002. o

notification, appoint.
PART - 11

AMENDMENTS TO THE CHENNAI UNIVERSITY AcCT, 1923.

7" Nadu Act
ol 1943,

2. In section 2 of the Chennai University Act, 1923 (hereafter in this Part referred
to as the 1923 Act),-

(1) in clause (aaaa), the following expression shall be added at the end, namely:-
“and includes constituent colleges;";
(2) after clause (aaaa), the following clause shall be inserted, namely:-

"(aaaaa) “constituent college” means any college or institution specified in
Schedule-111;".

3. After Chapter IX of the 1923 Act, the following Chapter shall be inserted,
namely:- :

“CHAPTER IX-A

TRANSFER OF CERTAIN COLLEGES, EMPLOYEES  AND FUNDS.

45-A. Transfer of certain colleges to University.—(1) Notwithstanding anything
contained in this Act or the statutes, regulations, ordinances and orders made thereunder,
on and fromthe date of commencement of the Tamil Nadu Universities Laws (Amendment)
Act, 2002 (hereafter in this Chapter referred to as the not fied date), the colleges and
institutions specified in Schedule 11I shall be transferred to, and maintained by, the
Chennai University as the constituent colleges of that University.

(2) On and from the notified date, the control and management of the constituent
colleges specified in sub-section (1) and all properties, assets-and liabilities of the
Government in relation thereto shall stand transferred to, and vest in,-the Chennai
University. ‘ '

(2) 1t shall come into force on such date as the State Government may, by

Short title and
commence-
ment.

Amendment of
section 2.

- Insertion of new

Chapter IX-A.

1.
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Addition of new

Schedule 1.

45-B. Transfer of certain employees.— (1) Every person, who immediately before
the notified date, is serving in the college or institution specified in Schedule 111 shall, as
from the said date, become an employee of the University and shall cease to be an
employee of the Gévernment.

(2) Every person referred to in sub-section (1) shall hold office under the Chennai
University for the same tenure at the same remuneration and up)n the same rights and
privileges as to pension or gratuity, if any, and other matters as lie would have held the
same on the notified date as if the Tamil Madu Universities Laws (Amendment) Act, 2002

~ had not been passed.

(3) The liability to pay pension and gratuity to the persons referred to in sub-

section (1) shall be the liability of the Chennai University.

45-C. Transfer of accumulations in Provident Fund and other like Funds.— (1) The
sums at the credit of the Provident Fund Accounts of the persons referred to in sub-section
(1) of section 45-B as on the :10tified date shall be transferred to the Chennai University
and the liability in respect of the said Provident Fund Accounts shall be the liability of the
Chennai University.

(2) There shall be paid to the Chennai University out of the accumulations in the
superannuation fund and other like funds, if any, of the Government, such amounts as
have been credited to the superannuation fund or other like funds, if any, on behalf of the
persons referred to in sub-section (1) of section 45-B. The amounts so paid shall form part
of the superannuation fund or other like funds, if any, that may be established by the
Chennai University for the benefit of its employees.".

4, After Schedule II of the 1923 Act, the following Schedule shall be added,
namely:—
"SCHEDULE IIL
[See-section 2 (aaaaa).]

Serial number Name of the college
O (2)

1. Presidency College (Autonomous), Chennai.

2.  Government Arts College for Men, Nandanam, Chennai,

3. Dr. Ambedkar Governmeni Arts College, Vyasarpadi, Chennai.

4. Queen Mary's College {Autonomous), Chennai.

5. Bharathi Women's College (Autonomous), Chennai.

6. Quaid-e-Millet Governhlent College for Women, Anna Salai, Chennai.
7. Institute of Advanced.Study in Education, Saidapet, Chennai.

8. Lady Willingdon Institute of Advanced Studies in Education, Chennai.
9. Rajeswari- Vedhachalam Government Arts College, Chengalpattu.

10. Loganatha Narayanasamy Government Arts College, Ponneri.

11, Sri Subramaniasamy Government Arts College, Tiruttani.”.
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PART - 11
AMENDMENTS TO THE MADURAI-KAMARAS UNIVERSITY ACT, 1965.

5. In section 1 of the Madurai-Kamaraj University Act, 1965 (hereafter in this Parf Amendment of

i ‘ ) . . . tion 1.
wAct  referred to as the 1965 Act), in sub-section (3), for the expressioa "It applies to all se,c o
colleges and institutions", the exnression "It applies to all constituent colleges, cofleges
and institutions” shall be substituted.
6. In section 2 of the 1965 Act, Amendment of
saction 2.

(1) in clause (c), the follow.ng expression shall be added at the end, namely:—
"and includes constituent colleges;"; -
(2) after clause (c), the following clause sha}l be inserted, namely:—

"(cc) “constituent college™ means Government Arts Collegc,’ Melur and Sri
Meenakshi Government Arts College for Women, Madurai;".
7. After Chapter VIII of the 1965 Act, the following Chapter shall be inserted, Insertion of new

namely:— | s,m_‘ A

“CHAPTER VII-A

TRANSFER OF CERTAIN COLLEGES, EMPLOYEES AND FUNDS.

40-A. Transfer of certain colleges to University.—(1) Notwithstanding anything
contained in this Act or the statutes, regulations, ordinances and orders made thereunder,
on and from the date of commencement of the Tamil Nadu Universitics Laws (Amendment)
Act, 2002 (hereafter in this Chapter referred to as the notified date), the colleges specified
in clause (cc) of section 2 shall be transferred to and maintained by the Madurai-Kamaraj
University as the constituent colleges of that University.

(2) On and from the notified date, the control and management of the constituent

colleges specified in sub-section (1) and all properties, assets and liabilities of the

" Government in relation thereto shall stand transferred to, and vest in, the Madurai-
Kamaraj University.

40-B.. Transfer nf certain employees.—(1) Every person, who immediately before the
notified date, is serving in the college specified in clause (cc) of section 2 shall, as from
the said date, become an employee of the University and shall cease to be an employee
of the Government.

(2) Every person referred to in sub-section (1) shall hold office under the
Madurai-Kamaraj University for the same tenure at the same remuneration and upon the
same rights and privileges as to pension or gratuity, if any, and other matters as he would
have held the same on the notified date as if the Tamil Nadu Universities Laws
(Amendment) Act, 2002 had not been passed.

(3) The 'liability to pay pension and gratuity to the persons referred to in
sub-section (1) shall be the liability of the Madurai -Kamaraj University.

(DTPYIV-2 Ex.(626)—4a
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\mendment of
sectionl,

Amendment of
section 2.

Insertion of new

Chapter IX-A.

D

40-C. Transfer of accumulations in Provident Fund and other like F unds.— (1) The
sums at the credit of the Provicent Fund Accounts of the persons referred to in sub-
section (1) of section 40-B as on the notified date shall be transferred to the Madurai-
Kamaraj University and the liability in respect of the said Provident Fund Accounts shall
be the liability of the Madurai-Kamaraj University.

(2) There shall be puid to the Madurai-Kamaraj University out of the

_ accumulations in the superannuation fund and other like funds, if any, of thz Government,

such amounts as have been credited to the superannuation fund or other like funds, if any,
on behalf of the persons referred to in sub-section (1) of section 40-B. The amounts so
paid shall form part of the superannuation fund or other like funds, if any, that may be
established by the Madurai-Kamaraj University for the benefit of its employees.".

PART - IV
AMENDMENTS TO THE BHARATHIAR UNIVERSITY ACT, 1981.

8. Insection 1 of the Bharathiar University Act, 1981 (hereafter in this Part referred
to as Tamil Nadu Act 1 of 1982), in sub-section (3), for the expression "It applies to all
colleges and institution", the expression "It applies to all constituent colleges, colleges
and institutions" shall be substituted.

9. In section 2 of Tamil Nadu Act 1 of 1982,—
(1) in clause (d), the following expression shall be added at the end, namely:—
“and includes constituent colleges;";
(2) after clause (d), the following clause shall be inserted, namely:—
"(dd) “constituent college™ means any college specified in the Schedule;".

10. After Chapter IX of Tamil Nadu Act 1 of 1982, the following Chapter shall be
inserted, namely:—

“CHAPTER IX-A
TRANSFER OF CERTAIN COLLEGES, EMPLOYEES AND FUNDs.

46-A. Transfer of certain colleges to University.—-(l) Notwithstanding anything
contained in this Act or the statutes, regulations, ordinances and otders made thereunder,
on and from the date of commencement of the Tamil Nadu Universities Laws (Amendment)
Act, 2002 (hereafter in this Chapter referred to as the notified date), the colleges specified
in the Schedule shall be transferred to and maintained by the Bharathiar Umversxty as the
constituent colleges of that University.

(2) On and from the notified date, the control and management of the constituent

colleges speciﬁed in sub-section (1) and all properties, assets and liabilities of the

Government in relation thereto shali stand transferred to, and vest in, the Bharathxar
University.

46-B. Transfer of certain employees.—(1) Every person, who immediately before the

"notified date, is serving in the colleges specified in the Schedule shall, as from the said
" date, become an employee of the University and shall cease to be an employee of the

Government,

- (2) Every person referred to in sub-section (1) shall hold office under the
Bharathiar University for the same tenure at the same remuneration and upon the same
rights and prlvnleges as to pension or gratuity, if any, and other matters as he would have

:+held the same on the notified date as if the Tamil Nadu Universities Laws ( Amendment)

Act, 2002 had not been passed.
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(3) The liability to pay pension and gratuity to. the persons referred to in

sub-section (1) shall be the liability of the Bharathiar University.

46-C. Transfer of accumulations in Provident Fund and other like Funds.—(1) The
sums at the credit of the Provident Fund Accounts of the persons referred to in sub-section
(1) of section 46-B as on the notified date shall be transferred to the Bharathiar University
and the liability in respect of the said Provident Fund Accounts shall be the liability of the

. Bharathiar University.

(2) There shall be paid to the Bharathiar University out of the accumulations in
! the superannuation fund and other like funds, if any, of the Government, such amounts
: as have been credited to the superannuation fund or other like funds, if any, on behalf of
the persons referred to in sub-section (1) of section 46-B. The amounts so paid shall form
part of the superannuation fund or other like funds, if any, that may be established by the

Bharathiar University for the benefit of its employees.”.

11. After section 65 of Tamil Nadu Act 1 of 1982, the followmg Schedule shall be
added, namely —

"THE SCHEDULE
[See section 2 (dd)}

Serial number. Name of the college.
(1) : 2)
1. Government Arts College (Autonomous), Coimbatore.
Government College of Education, Coimbatore.
L.R. Govindarajulu Government Arts College for Women, Tiruppur.
Chickanna Government Arts College, Tiruppur. )
Government Arts College, Udumalpet.

L

Government Arts College, Udhagamandalam.”.

PART -V

AMENDMENTS TO THE BHARATHIDASAN UNIVERSITY AcCT, 1981.

12.1n section 1 of the Bharathidasan University Act, 1981 (hereafter in this Part

mil Nadu Act referred to as Tamil Nadu Act 2 of 1982), in sub-section (3), for the expression "It applies

20f 1982. to all colleges and institution", the expression "I¢ apphes to all constituent colleges,
colleges and institutions” shall be substituted. :

13.In section 2 of Tamil Nadu Act 2 of 1982,—
(1) in clause (d), the following exprcssiori shall be added at the end, namely:—
"and includes constituent colleges;";
(2) after clause (d), the following clause shall be inserted, namely:—
“(dd) “constituent colleges™ means any college specified in the bchedule;”.

14. After Chapter IX of Tamil Nadu Act 2 of 1982, the following Chapter shall be
inserted. namely:-—

“CHAPTER IX-A
TRANSFER OF CERTAIN COLLEGES, EMPLOYEES AND FUNDS.

46-A. Transfer of certain colleges to University.—(1) Notwithstanding anything
contained in this Act or the statutes, regulatiorns, ordinances and orders made thereunder,

Addition of new
Schedule.

Amendment of
section 1.

Amer.dment of
section 2.

Insertion of new

Chapter 1X-A.
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onand from the date of commencement of the Tamil Nadu Universities L aws (Amendment)
Act, 2002 (hereafter in this Chapter referred to as the notified date), the colleges specified
in the Schedule shall be transferred to, and maintained by, the Bharathidasan University
as the constituent colleges of that University. '

(2) On and from the notified date, the control and management of the constituent
colleges specified in sub-section (1) and all properties, assets and liabilities of the
Government in relation thereto shall stand transferred to, and vest in, the Bharathidasan
University.

46-B. Transfer of certain employees.—(1) Every person, who immediately before
the notified date, is serving in the college specified in the Schedule shall, as from the said
date, become an employee of the University and shall cease to be an employee of the
Government. ‘

(2) Every person referred to in sub-section (I) shall hold office under the
Bharathidasan University for the same tenure at the same remuneration and upon the same
rights and privileges as to pension or gratuity, if any, and other matters as he wonld have
held the same on the notified date as if the Tamil Nadu Universities Laws (Amendment)
Act, 2002 had not been passed.

(3) The liability to pay pension and gratuity to the persons referred to in
sub-section (1) shall be the liability of the Bharathidasan University.

46-C. Tranfer of accumulations in Provident Fund and other like Funds.—(1) The
sums at the credit of the Provident Fund Accounts of the persons referred to in sub-section
(1) of section 46-B as on the notified date shall be transferred to the Bharathidasan
University and the liability in respect of the said Provident Fund Accounts shall be the
liability of the Bharathidasan University.

(2) There shall be paid to the Bharathidasan Uriversity out of the accumulations
in the superannuation fund and other like funds, if any, of the Government, such amounts
as have been credited to the superannuation fund or other like funds, if any, on behalf of
the persons referred to in sub-section (1) of section 46-B. The amounts so paid shall form
part of the superannuation fund or other like funds, if any, that may be estabhshed by the
Bharathndasan University for the benefit of its employees

15. Afier section 65 of Tumii Nadu Act 2 of 1982, the followmg Schedule shall be
added, namely:-

“THE SCHEDULE

[See section 2 (dd)]
Serial number. Name of the college.
(8} T )

1.  Periyar EVR College, Tiruchirappalli.
Government Arts College, Timvarampl;r. Tiruchirappalli.
Arignar Anna Government Arts Colleg'g, Musiri.

Raja Serfoji Government Arts College, Thanjavur.

BRGNS T

Kunthavai Nachiar Gbvernmeni Arts College for Women, Thanjavur.

-~
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6. Government Arts College for Men, Kumbakonam.

7 Government Arts College for Women, Kumbakonam.
8. Government College of Education, Orathanadu.
9

Dharmapuram Gnanambigai Government Arts College for Women,
Mayiladuthurai.

10. Thiru. Vi.Ka. Government Arts College, Tiruvarur.

11. Mannai Raja Gopala Swamy Government Arts College, Mannargudi.
12. Government Arts College, Karur. '
13. Government Arts College, Ariyalur.

14. The His Highness Rajah's College, Pudukottai.

15. Government Arts College for Women, Pudukottai.

16. Government College of Education, Pudukottai.”.
' PART - VI

AMENDMENTS TO THE ALAGAPPA UNIVERSITY AcT, 1985.

famil Nadu Act 16.After section 1 of the Alagappa University Act, 1985 (hereafter in this Part Insertion of new
2 of 1985. referred to as the 1985 Act), the following section shall be inserted, namely:— section 1-A.

“1-A. Application of this Act.—This Act applies to—
(a) all constituent colleges;

(b) all colleges deemed to be affiliated to, or approved by, the University
under this Act; .

(c) all colleges situate within the University area and affiliated to, or
approved by, the University in accordance with the provisions of this Act or the statutes
made thereunder.".

17.In section 2 of the 1985 Act,— Amendment of
section 2.

(1) for clauses (a) and (b), the following clauses shall be substituted, namely:—

"(a) “affiliated college™ means any college or institution situate within the
University area and affiliated to the University and providing courses of study for
admission to the examination for degrees of the University and includes a college deemed
to be affiliated to the University under this Act;

(ab) “approved college™ means any college situate within the University area
and approved by the University and providing courses of study for admission to the
examinations for titles and diplomas of the University and includes a college deemed to
be approved to the University under this Act;

(ac) “autonomous college™ means any college designated as an autonomous
college by statutes; :

(ad) “college™ means any college or institution, maintained or approved by,
or affiliated to, the University and providing courses of study for admission to the
examination of the University and includes a constituent college;

(b) “constituent college™ means any college or institution specified in the
Schedule 1 and 11",

(2) after clause (h), the following clause shall be inserted, namely:—

“(ha) “registered graduate”™ means a graduate registered under this Act;".

LR
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18. In section 3 of the 1985 Act, for sub-sections (3) and (4), the following sub-
sections shall be substituted, namely:—

. "(3) The University shall be of the affiliating type.

(4) The jurisdiction of the University shall extend to the whole area comprising
the districts of Sivaganga and Ramanathapuram :n the State of Tamil Nadu.

{5) The headquarters-of the University shall be located in the Alagappa Nagar in
Sankarapuram Panchayat in Karaikudi Taluk.".

19.Section 4 of the 1985 Act shall be omitted.
20. In section 5-A of the 1985 Act,—

(1) In clause (2), in sub-clause (a), after the expression " laboratory”, the
expression “or in ar affiliated college or approved college” shall be inserted;".

(2) After clause (2), the following clause shall be inserted, namely:—

“(2-a) to hold examinations and to confer degrees, titles, diplomas and other
academic distinctions on persons who shall have pursued an approved course of study by
correspondence, whether residing within the University area or not and to provide such
lectures and instructions for persons not being residents within the University area under
conditions prescribed;

(2-b) to affiliate colleges to the University under conditions prescribed and
to withdraw such affiliation:

Provided that no college shall be affiliated to the University unless the permission
of the Government to establish such college has been obtained and terms and conditions,
if any, of such permission have been complied with;

(2-¢) to approve colleges providing courses of study for admission to the
examinations for titles and diplomas of the University under conditions prescribed and -
to withdraw such approval:

Provided that no college shall be approved by the University unless the permission
of the Government to establish such college has bcen obtained and the terms and
conditions, if any, of such permission have been complied with;

(2-d) to dcsignate any college as an autonomous college with the prior

- concurrence of the Government under conditions prescribed and to cancel such
_designation;".

21. For section 6 of the 1985 Act, the following section shall be substituted, namely:—

"6. College not to be affiiivics. t- cn» other University and recognition of
institution by University.—

(1) No college within the University area shall be affiliated to any University
other than the Alagappa University.

_ (2) No institution affiliated to, or associated with, or maintained by any other
University in the State of Tamil Nadu shall be recognized by the University for any
purpose except with the prior approval of the Government and the University concerned.”.

22. Insection 9 of the 1985 Act, in sub-section (1), for the expression beginning with
.the words "The Chancellor shall have the right", and ending with the words "connected

" with the University”, the following expression shall be substituted, name.y:—

"The C hancellor shall have the right to cause an inspection or inquiry to be made.
by such person or persons as he may diregt, of the University, its buildings, laboratories,
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" libraries, museums, workshops and equipment and of any college maintained or ‘a'pproved '

by, or affiliated to, the University and also of the examinations, teaching and other work
conducted or done by the University and to cause an inquiry to be made in respect of any
matter connected with the University.".

23. In section 21 of the 1985 Act, in clause (a),-

(1) under the heading "Class I - Ex-Officio Members", for item (9), the following
items shall be substituted, namely:-

"(9) Heads of University Departments of Study and Research;
(9-A) Principals of all colleges; .
(9-B) The Librarian of the University Libra: I'A
(9-C) The Director of Physical Education of the University;
and”;
{2) under the heading "Class II - Other Members", after item (1), ihe following items
shall be inserted, namely:-
"(1-A) One member elected by teachers nf each college from among themsely - -;

(1-B) One member elected from among themselves by the Secretaries of the
college committees of the private colleges, as defined in the Tamil Nadu Private Colleges
{Regulation) Act, 1976 (President's Act 19 of 1976) within the University area;

(1-C) One member elected by Headmasters of Higher Secondary Schools in each
revenue district within the University area;

{1-D) One member elected by registered graduates in each revenue district within
the University area from among themselves; .

24._In section 24 of the 1985 Act, in sub-section (2), in clause (a}, under the heading
"Class II - Other Members”, for the expression "Two members nominated by the Vice-
Chancellor according to seniority from among the Readers in the University”, the
following shall be substituted, namely:-

"(1) Two members elected by Principals of colleges from among themselves in
accordawce with the system of proportional representation by means of the single
transferable vote.

{2) Two membcrs nominated by the Vice-Chancellor according to seniority from
among the Readers in the University."

25. In section 25 of the 1985 Act,-
(1) in clause (b),-

(u) under the heading "Class I}-Ex-Officio Members". after item (2), the
following item shall be inserted, namely:-

"(2-A} The Secretary to Government in-charge of Law;";

(b) under the heading "Class I11-Other Members", after item( 1), the following
items shall be inserted, nam:ly:-

"(1-A) Two members elected by Principals of colleges fromamong themselves

in accordance with the sysiem of proportional representation by means of the single

transferable vote;

(DTP) IV-2 Ex.(626)—5
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Amendment of
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1

; Amendment of
. . section 36.

(l-B) Two members elected by teachers of colleges, other than principals, from
among themselves who 1re members of the Senate, in accordance with the system of
propomonal representat.on by means of the single transferable vote. :

Explanation.-For the purpose of this item "teachers" shall mean thosé teachers
elected to the Senate by the teachers of the colleges from among themselves.”.

(2) in clause (d) in sub-clause. @), for the expression "Health and Family
Welfare , the expression "Health and Family Welfare, or the Secretary to Government in-
charge of Law shall be. substituted."

26. In section 26 of the 1985 Act, in clause (a),-
| (1) after sub-clause (5), the following sub-clauses shall be inserted, namely:-

"(5-A) to prescribe the condmons for approvmg colleges and to withdraw such
approval, G _ e

(5-B) to prescribe the conditions for affiliating colleges to the University and to
wrthdraw affihatxon from colleges,

(S-C) to prescrrbe the manner in wlnch and the condmons subject to which, a
college may be designated as an autonomous college and such desrgnatlon may be
cancelled; : e

-(5+D) to affiliate or approve colleges within the Umversrty area and to recogmze
colleges as approved colleges; : ,

(5-E) to desrgnate any «.ollege as an autonomo 18 college and to cancel such
designation with the concurrence of the Government;". :

(2) in sub-clause (7), after the express:on ”Umversrty colleges” the expressron
"or an affiliated coll:ge or approved..cllcg=" shall be inserted;

(3) in sub-clause (9), after the expression "laboratory", the expression “or an
ol‘ﬁliated college or approved college” shall be inserted;

'(4) in sub-clauses (28) and (29), for the expressron "University colleges", the
expression "University colleges, affiliated colleges and approved colleges” shall be
substituted;

" (5) in sub-clause (37), for the expression "University.colleges”, the expression
"Umversnty colleges, affiliated colleges and approved colleges” shall be mserted

27. In section 34 of the l985 Act after clause (xv) the followmg clauses shall be
inserted, namely:- Cen

“(xv-a) the conditions of registraticn of graduétes and’the maintenance of register
thereof; ‘ e TP

(xv-b) the conditions of recognition of approved colleges and of affiliation to the
Umversny of affiliated colleges, ‘

(xv-c) the manner in whlch and the condmons subject ta-which, a collcge may
be designated as an autonomous college or the designation of such college may be
cancelled and the matters incidental to the “administration of autohomuus colleges
including the constitution or reconstitution, powers and duties of Standing Committee on
Academic Affairs, Staff Council, Boards of Studies and Boards of Examiners;"

28 ln sectron 36 ofthe 1985 Act -

(l) in clause (i), after’the expression "the Umversrty" the expressron "and its
affiliated Lulleges or approved colleges” shall be subsntuted




(2) in clause (xi), the word."and" at the end, shall.be omitted:
(3) after clause (xi), the following clause shall be inserted namely:-

(xi-a) the conditions subject to’ which persons who may hereafter be
permanently employed may be recognized as quahﬁed to glve instruction in affiliated
colleges and appreved colleges and hostels;-and™. : - PIEE

29. In section 39 of the 1985 Act, in sub- sectron (2), after the expressron "Umversxty Amendment of
college", the expression "or an afﬁhated college or approved college” shall be inserted. section 39.

30. Tn section 40 of the 1985 Act after the expressrori "Umvers1‘ ’ f‘ollege", the  Amendment of
expression "or an-affiliated college or approved college": shall be mserted 8 section 40.

31 After Chapter X of the 1985 Act the followmg Chapter shall be added namely - Insertion of new
Chapter X-A.

‘:V

"CHAPTER X-A

TRANSFER OF CERTAIN OTHER COLLEGES, EMPLOYEES AND F UNDS.

52-A. Tamil Nadu Act 33 of 1965 not to apply:—(1) Subject to the provisions of
sub-sections (2) to (6), the Madurai-Kamaraj University Act, 1965 (Tamil Nadu'Act 33
of 1965) (hereafter in this section referfed to as the University Act) shall, with‘effect ¢ on
and from the date of the commiencement of the Tamil Nadu Universities Laws (Amendment)
Act, 2002 (hereafter in this Chapter reférred to @s’the notified date), cease to apply in
respect of every college to which this Act apphes ‘ f

(2) Such cessor shall not affect—

(a) the previous operation of the University Act in respect of the colleges
referred to in sub- sectlon (1);

(b) any penalty, forfeiture or pumshment mcurred in respect of any offence
committed against the University Act; or

(c) any investigation, legal proceedings or remedy in respect of such penalty,
forfeiture or punishment and any such investigation, legal proceedings or remedy may be
instituted, continued or enforced and any such penalty, forfeiture or punishment may be -~ - -
imposed as if the Tamrl Nadu Universities Laws (Amendment)Act 2002 had not been
passed. : :

(3) Notwithstanding anythmg contained in snb sectron( 1) all statutes, ordmances
and regulations made under the University Act and in force on the notified date shal, in
so far as they are not inconsistent with the provisions of this Act, continue to be in force
in respect of the colleges and institutions referred to in the said sub-section (1), until they
are replaced by statutes, ordinances and regulations made under this Act.

(4) Notwithstanding :inything contained in this Act, the statutes, ordinances.and
regulations continued in force under sub-section (3) or made under this Act, every person
who immediately before the notified date was a student of a college within the University
areas affiliated to, or approved by, the Madurai-Kamaraj University was eligible to
appear for any of the examinations of the Madurai-Kamaraj University shall bé permitted
to complete his course of study in the Alagappa University and the Alagappa University
shall make arrangements for the instruction, téaching and training for such students for
such period and in such manner as may be determined by the Alagappa’ Umversrty, in
accordance with the course of study in the Madurai-Kamaraj Universityand such stident
shall during such penod be admitted to.the examinations held or conducted by the
Madurai-Kamaraj Umversnty and the correspondmg degree, drploma or. other academxc
distinctions of the Madurai- Kamaraj University shall be conferred upon the quaht‘ied
students on the result of such examinations by:the:Madurai-Kamaraj University.

4 4
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(5) All colleges within the University area which immediately before the notified
date,— '

(a) continue to be afﬁhated to, or approved by or recognized by, the Madurai-
Kamaraj University; and

(b) provide courses of study for admission to the examination for degrees and
diplomas of the Madurai-Kamaraj University,

shall be deemed to be colleges affiliated to, or approved by the Alagappa University
under this Act and the provisions of this Act shall, as far as may be. apply accordingly.

(6) Subject to the provisions of sub-section (2) but without prejudice to the
provisions of sub-sections (3) to (5), anything done or any action taken before the notified
date under any provisions of the University Act in respect of any area to which the
provisions of this Act apply shall be deemed to have been done or taken under the
corresponding provision of this Act an¢ ch-[! cratinue to have effect accordingly unless

and until superseded by anything done or any action taken under the corresponding

provisions of this Act.

52-B. Transfer of certain colleges to University.— (1) Notwithstanding anything
contained in the Madurai-Kamaraj University Act, 1965 (Tamil Nadu Act 33 of 1965) of
the statutes, regulations, ordinances and orders made thereunder, on and from the notified
date, the colleges specified in the Schedule II shall be transferred to and maintained by
the Alagappa University as the constituent colleges of that University.

(2) On and from the notified date, the control and management of the constituent
colleges specified in sub-section (1) and all properties, assets and liabilities of the
Government in relation thereto shall stand transferred to, and vest in, the Alagappa
University.

52-C. Transfer of certain employees.—(1) Every person. who immediately before
the notified date, is serving in the colleges specified in the Schedule I shall, as from the
said date, become an emgployee of the University and shall cease to be an employee of the
Government.

(2) (a) As soon as may be, after the notified date, the Government may, after
consulting the Vice-Chancellors of the Alagappa University and the Madurai-Kamaraj
University direct, by general or special order, that such of the employees of the Madurai-
Kamaraj University as are specified in such order shall stand allotted to serve in
connection with the affairs of the Alagappa University with effect on and from such date
as may be specified in such order:

Provided that no such order shall be issued in respect of any such emplovee
without :.’< consent for sach allotment. :

(b) With eftect on and from the date spccified in the order under clause (a),
the persons specified in such order shall become employees of the Alagappa University
and shall cease to be employees of the Madurai-Kamaraj University.

(3) Every person rcferred to in sub-sections (1) and {2) shall nold office under the
Alagappa University for the same tenure at the same remuneration and upon the same
rights and privileges r's to pension or gratuity, if any, and other matters as he would have
held the same on the notified date or the date specified in the order under clause (a) of sub-
section (2), as the case may be, as if the Tamil Nadu Universities Laws (Amendment) Act,
2002 had not been pa,.s.ed

{4) The liability to pay pension and gratuity to the persons referred to in sub-
sections (1) and (2) shall be the liability of the Alagappa Univ erslty

32-D. Transfer of accumulations n Provident Fund and other like Funds.—
(l) The sums at the credit of the Prov ident Fund amounts of the persons referred to in
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sub-section (1) of section 52-C as on the notified date and of the persons referred to in
sub-section (2) of that section as on the date specified in the order under clause (a) of the
said sub-section (2) shall be transferred to the Alagappa University and the liability in
respect of the said Provident Fund Acceunts shall be the liability of the Alagappa
University.

(2) There shall be paid io the Alagappa University out of the accumulations in the
superannuation fund and other like funds, if any, of the Madurai-Kamaraj University or,
of the Government, such amounts as have been credited to the superannuation fund or
other like funds, if any, on behalf of the persons referred to in sub-sections (1) and (2) of
section 52-C. The amounts so paid shall form part of the superannuation fund or other
like funds, if any, that may be established by the Alagappa University for the benefit of

its employees.

52-E. Payment of certain moneys to the Alagappa University.— (1) The Madurai- . b
Kamaraj University shall out of its funds as on the notified date, pay to the Alagappa :
University such amount as the Government may, in consultation with the Madurai-

Kamaraj University specify.

(2) The amount'payablc under sub-section (1) shall be in addition to the amounts
transferred under section 52-D.".

32. After section 58 of the 1985 Act, the following sections shall be inserted, insertion of new
pamely:— sections 58-A
and
© 58-B.

#58-A. Registration ofgrad...'e- - {"\Omand after the dat: of the commencement
of the Tamil Nadu Universities Laws {Amendment) Act, 2002, every person ordinarily
resident within the University area, who—

() has been for at least three years a gradnate of any University in the territory
of India; or

(ii) is a registered graduate of any University in the territory of India, shall
be entitled to have his pame eatered in the register of graduates maintained under this Act
for a pericd of five years on payment of such fee and subject to such conditions as may
be prescribed by the statutes. ' ¥

(2) All applications for registration under sub-section (1) shall be sent to the
Registrar together with the prescribed fee and such proof of qualifications as may be
prescribed by the statutes.

(3) The Registrar shall, on receipt of an application made under sub-section (2)
and after making such enquiry as he deems fit, enter in the register of graduates the name
of the applicant.

(4) Every person whose name has been entered in the register of graduates under
sub-section (3) shall be entitled to have such entry renewed every five years on
application made in that behalf to the Registrar within such time, in such manner and on
payment of such fee as may be prescribed by the statutes.

58-B. Report on colleges.—The Syndicate shall, at the end of every three years
from the date of commencement of the Tamil Nadu Universities Laws (Amendment) Act,
2002, submit a report to the Government on the condition of constituent, affiliated and
approved colleges within the University area. The Government shall take such action on
it as they deem fit.”. :
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substitution of - . 33 For the Schedule to the 1985 Act, the followml: Schedales shall be subsmuted
Schedule. namely -

: “SCHEDULE-I
_[See section 2 (b)]
.Serigl number . . ' - Name of the college
(1) . N V) '
e B P '-?Dr Alagappa Chettiar Teachers Training College, Karaikudi.
: 2 _' ;The Alagappa C ollege of Physmal Educatxon, Karaikudi.

¢+ 3., The -following Post-graduate : departments in the Alagappa College,
Karaikudi, namely:-
oo (). Tamil
¢« ¢ (i) ;.. Mathematics;
-+ (ifiy -Physics; and
(iv) Commerce.

A SCHEDULE-II
[See section 2 (b))
‘Serial number’ 7 " ‘Name of the college
¢)) (2)

1.  Sethupathi Government Arts College, Ramanathapuram.

2., Government Arts College for Women, Ramanathapuram.
, 3. Government Arts College, Paramakudi.
4. Raja Dorai Singam Government Arts College, Sivaganga.
5. Government Arts College for Women, Sivaganga.
6.V S. Sivalingam Government Arts College, Pulankurichi.
7, Alagappa Govemmem Arts College Karaikudi.”
PART VIl
AMENDMENTS TO THE MANONMANIAM SUNDARANAR UNIVERSITY AcT, 1990.
Amendment of 34. In section 1 of the Manonmaniam Sundaranar University Act, 1990 (hereafter in
section 1. this Part referred to as the 1990 Act), in sub-section (3), for the expression “It applies to

all colleges and institution”, tae expression “It applies to all constituent colleges colleges
and institutions” shall be substituted.

Amendmentof . .. 35 In section 2 of 1990 Act,—
section 2, o :

" (1) in clause (d), the following exﬁieséion shall be added at the end, namely:—
and mcludes a constituent co!lege, ;

(2) after clause (d), the followmg clause shall be inserted, namely —

i e _*(dd) constituent college ‘means Ram Anna Government Arts College for
Women Tlrunelveh, . . . -

Insertion of new . 36. After Chapter 1X of the 1990 Act, the followmg Chapter shall be inserted,
Chapter IX-A. ,namely -

T AR R T S SRR IPR TS S “CHAPTER lX—
e TRANSF'E& oF COLLEGE, EMPLOYEES AND Furins. |
46-A. Transfer of callege to University.—(1) Notwithstanding anything contained in

this Act or the statutes, -egulations, ordinance and orders made thereunder, on and from
the date of commencemecnt of the Tamil Nadu Universities Laws (Amendment) Act, 2002

_ (hereafter in this Chapter referred to as the notified date), the college specified in clause
(dd) of section 2'shall be transferred to, and mairsained by the Manonmaniam Sundaranar
University as the constituent college of that University. ‘

T e R T
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(2) On and from the nouﬁeddate, the control and management of the constituent
college speuﬁed in sub-section (1) and all properties, assets and- habllmes of .the .

Government in relation thereto shall’stand transferred to, and vest in, the Manonmamam :
Sundaranar University. e

.46-B. Transfer of employees.—(1) Every person, who immediately before the notifed
date, is serving in the college. specified in clause (dd) of section 2 ~hall, as from the said

date become an employee of the Umversxty and shall cease to_be an employee of, the', 4

Government

(2) Every person referred to in sub-section (1) shall hold office under the

Manonmaniam Sundaranar University for the same tenure at the same remuneration and
upon the same rights and privileges as to pension or gratuity, if any, and other matters as
he would have held the same on the notified date as if the Tamil Nadu Umversmes Laws
(Amendment) Act,.2002 had not been passed : :

(3) The liability to pay pensxon and gratulty to the persons referred to in sub-
section (1) shall be the liability of the Manonmaniam Sundaranar University. .,

46-C. Transfer of accumulations in Provident Fund and other like Funds. -—(l) The

sums at the credit of the Provident Fund Accounts of the persons referred to in'sub-section
(1) of section 46-B as on the notified date ‘shall be transferred to the Manonmaniam

Sundaranar University and the liability in_respect of the said Provident Fund Accounts

shall be the liability of the Manonmaniam Sundaranar Umversnty

(2) There shall be paid to the Manonmaniam Sundaranar Umversxty out of'_:'
accumnulations in the superannuation fund and other like fu?ds, if any, of the Governiment, °

such amounts as have been credited to the superannuation fund or other like funds, if any,
on behalf of the persons referred to in sub-section (1) of section 46-B. The amounts so
paid shall form part of the superaniation: fund or other like funds, if any, that may be
established by the Manonmaniam Sundatanar Umversxty for the benefit of its employees.”.

PART VIII

AMENDMENTS TO THE PERIYAR University Act, 1997.

37. In section 1 of the Periyar Umversity Akct, 1997 (hereafter’in this Part feferred
to as the 1997 Act), in sub-section (3), for the expression “It applies to all colleges and
institution”, the expression “It apphes to all constltuem colleges colleges and institutions”
shall be substituted. i

38.In secnon 2 of the 1997 Act - , ~
(1) in clause (d), the followmg express:on shall be adde !

,,,,,

he.qend namely -
“and includes. constituent colleges;™;. - ... ... . ifcaatt s

(2) after clause (d), the follougng clause shall be mserted namely.u ks
“(dd) “constituent coliege”, means any college specified in the;Schedule;”.

39. After Chapter IX of the 1997 Act; the followmg Chapter*shall ‘be inserted,
namely:- o e o e :

“CHAPTER- AX-A D F ey

[ITTH I
TRANSFER OF CERTAIN COLLEGES, EMPLOYEES AND FUNDS.

47-A. Transfer of certain ¢olleges to Universitv.—(1) Notwithstanding anything
contained in this Act or the statutes, regulations, ordinances and orders made thereunder,
on and from the date of commencement of the Tamil Nadu Universities Laws

(Amendment) Act, 2002 (hereafter in this Chapter referred to as the notified date), the

colleges specified in’ tHe’Schedulethall be transferred to, and maintained by, the Penyar
University as the constituent colleges of that Umversxty

(2) On and féom the ‘notified date, the control and management of the constituent

colleges specxﬁed in. sub-section (1) and all properties, assets and_liabilities of .the. '

Government in relatnon thereto shall stand transferred to, and vest ‘im;, -the: Penyar
University. :

Amendment of
section 1.

Amendment of
section 2.

Insertion of nc¢
Chapter 1X-
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47 8 Vransfer of cortain cmplayoey (3 ) Every pesson, who e distely before “he
notificd date, is serving in the colleges specified in the Schedule shall. as from the smd
date, become an employee of the University and shall cease to be an employec of the
Government.’

(2) Every person referred to in sub-section (1) shall hold office under the Periyar
University for the same tenure a1 the same remmneration and upen the same rights and
privileges as to pension or gratuity. if any. and other matters as he would have hcld the
same on the notified date as if thc Tamil Nadu Universities Laws (Amendment) Act, 2002
had not been passed.

(3) The liability to pay pension and gratuity to the persons referred to in sub-
section (1) shall be the liability of the Peniyar University.

47-C. Transfer of accumulaiions in Provident Fund and other like Funds.—(1) The
sums at the credit of the Provident Fund Accounts of the persons referred to in sub-section
(1) of section 47-B as on the nctified date shall be transferred to the Periyar University
and the liability in respect of the said Provident Fund Accounts shall be the liability of the
Periyar Universu,.

(2) There shall be paid to ibe Periyar University out of the accumulations in the
superannuation fund and other like funds, if any, of the Government, such amounts as
have been credited to the superannuation fund or other fike funds, if any, on behalf of the
persons referred to in sub-section (1) of section 47-B. The amounts so paid stall form part
of the superannuation fund or other like furds, if any, that may be established by the
Periyar University for the benefit of its employees.”.

40. After section 65 of the 1997 Act, the following Schedule shail be added, namely:-
“THE SCHEDULE

[See section 2 (dd)}
Serial number Name of the colleges
(1) 2)

1. Government Arts Coliege for Men, Salem.

2.  Government Arts College for Women, Salem.
3. Arignar Anna Goverpment Arts Coliege, Attur.
4. Government Arts College for Men, Namakkal.
s

Namakkal Kavingnar Ramalingam Government Arts College for Women,
Namakkal.

6. Thiruvalluvar Governmeunt Arts College, Rasipuram.

7. Government College of Education, Kumarapalayam.

8. Government Arts College, Dharmapuri.

9. Government Arts College for Men, Krishnagiri.

10. Government Aris College for Women, Krishnagiri.

11. Government Arts and Science Cotlege for Women, Burgur.™.

(By Order of the Governor)

A. KRISHNANKUTTY NAIR,
Secretary to Government.
Law Department.

-

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING.C HENNAI
CON BEHALF OF THI: (IOVERNMENT OF TAME. NAIDU
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 15th November 2002 and is hereby published for general informatio'n:———‘

ACT No. 45 of 2002.

An Act to amend the Tamil Nadu Universities Laws (Amendment) Act, 2002 and
the Mother Teresa Vomen's University (Amendment) Act, 2002.

Bt it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-third
Year of the Republic of India as follows :—
PART-1
PRELIMINARY ;|

1. (1) This Act may be called the Tamil Nadu Universities Laws (Amendment)
Amendment Act, 2002, ’

(2) It shall be deemed to have come into force on the 16th day of October 2002.
PART-II

AMENDMENTS TO THE TAMIL NADU UNIVERSITIES LAWS
(AMENDMENT) ACT, 2002.

2. In section 7 of the Tamil Nadu Universities Laws (Amendment) Act, 2002

(hereinafter referred to as the 2002 Act), in Chapter VIII-A proposed to be inserted
in the Madurai-Kamaraj University Act, 1965,—

(1) in the heading, the expression “Employées and Funds” shall be omitted;

(2) in section 40-A, for sub-section (2), the following sub-section shall be
substituted, namely:—

“(2) On and from the notified date, the control and management of the
constituent colleges shall stand transferred to the University. The Government may,
at any time after the notified date, by order, transfer the properties of such constituent
colleges to the University for its use, on such terms and conditio.is as may be specified
in the order.”. : ’ '

(3) for sections 40-B and 40-C, the folloWing section shall be substituted,
namely:—

“40-B. Employees of constituent colleges to be employees of
Government.—(1) Notwithstanding anything contained in section 40-A,—

(a) every person, who immediately before the notified date was serving
in connection with the affairs of a constituent college, shall continue to be an employee
of the Government and the rules and orders governing such employee immediately
before the notified date in respect of the following matters shall continue to be
applicable to him:— '

(i) Disciplinary matters, estimate of vacancy, preparation of panel
for promotion and promotion to different posts including posts of Joint Director of
Collegiate Education and Director of Collegiate Education;

(ii) Pay, drawal of pay and allowances and pay drawing officers:

(iii) Age of rvetirement, terminal benefits including pension and
Gieneral Provident Fund:

P—IV-2 ( Ex. 757} --2

Short title and
commence-
ment.

Amendment of
section 7.



264

TAMIL NADU UUVERNWILIVE  wiame i s .

Amendment of
section 10.

Aniendment of
section 14.

(iv) Financing, budgeting and enforcing financial discipline;

(h) rules and orders in force immediately before the notified date relating
to the tuition fees, admission of students including communal reservation, schemes of
scholarship to the students belonging to Backward Classes, Most Backward Classes,
Scheduled Castes and Scheduled Tribes and higher education to women student shall
continue to be applicable in respect of constituent colleges.

(2) Subject to the provisions of sub-section (1), the University may, with the
prior approval of the Government, make statutes providing for administrative and
academic control over the persons referred to in sub-section (1).7".

3. In section 10 of the 2002 Act, in Chapter IX-A proposed to be inserted in the
Bharathiar University Act, 1981,—

(1) in the heading. the expression “Employees and Funds™ shall be omitted;

(2) in section 46-A, for sub-section (2), the following sub-section shall be
substituted, namely:—

“(2) On and from the notified date, the control and management of the
constituent colleges shall stand transferred to the University. The Government may,
at any time after the notified date, by order, transfer the propertics of such constituent
colleges to the University for its use, on such terms and conditions as may be specified
in the order.”.

(3) for sections 46-B and 46-C, the following section shall be substituted,
namely:— :

“46-B. Employees of constituent colleges to be employees of Government.—
(1) Notwithstanding anything contained in section 46-A,—-

(a) every person, who immediately before the notified date was serving
in connection with the affairs of a constituent college, shall continue to be an employee
of the Government and the rules and orders governing such employee immediately
before the notified date in respect of the following matters shall continue o be
applicable to him:—

(i) Disciplinary matters, estimate of vacancy, preparation of panel
for promotion and promotion to different posts including posts of Joint Director of
Collegiate Education and Director of Collegiate Education;

(ii) Pay, drawal of pay and allowances anq pay drawing officers;

(iii) Age of retirement, terminal benefits including pension and
General Provident Fund;

(iv) Financing, bixdgeting and enfcrcing financial discipline;

(b) rules and orders in force immediately before the notified date relating
to the tuition fees, zdmission of studcai. incfuding communal reservation, schemes of
scholarship to the students belonging to Backward Classes, Most Backward Classes,
Scheduled Castes and Scheduled Tribes and higher education to women students shall
continue to be app icable in respect of constituent colleges.

(2) Subject to the provisions of sub-section (1), the University may, with the
prior approval of the Government, make statutes providing for administrative and
academic control over the persons referred to in sub-section (1).7".

4. In section 14 of the 2002 Act, in Chapter. IX-A proposed to be inserted in the
Bharathidasan University Act, 1981,--

(1) in the heading. the expression "Employees and Funds™ shall be omitted,
o

[ of 19824
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(2) in section 46-A, for sub-section (2), the following sub-section shall be
substituted, namely:— '

“(2) On and from the nottfied date, the control and management of the
constituent colleges shall stand transferred to the University. The Government may,
at any time after the notified date, by order, transfer the properties of such constituent
colleges to the University for its use, on such terms and conditions as may be specified
in the order.”. ‘

‘(3) for sections 46-B and 46-C, the following section shall be substituted,
namely:— ‘

“46-B. Employees of constituent colleges to be employees of Government.—
(1) Notwithstanding anything contained in section 46-A,—

(a) every person, who immediately before the notified date was serving
in connection with the affairs of a constituent college, shall continue to be an employee
of the Government and the rules and orders governing such employee immediately
before the notified date in respect of the following matters shall continue to be
applicable to him: —

(i) Disciplinary matters, estimate of vacancy, preparation of panel
for promotion and promotion to different posts including posts of Joint Director of
Collegiate Education and Director of Collegiate Education;

(ii) Pay, drawal of pay and allowances and pay drawing officers;

(iii) Age of retirement, terminal berefits including pension and
General Provident Fund;

(iv) Fina-ing, budgeting and enforcing financial discipline;

(b) rules and orders in force immediately before the notified date relating
to the tuition fees, admission of students including communal reservation, schemes of
scholarship to the students belonging to Backward Classes, Most Backward Classes,
Scheduled Castes and Scheduled Tribes and higher education to women students shall
continue to be applicable in respect of constituent colleges.

(2) Subject to the provisions of sub-section (1), the University may -vith the
prior approval of the Government, make statutes providing for .'ministrative and
academic control over the persons referred to in sub-section (1).”".

5. In section 31 of the 2002 Act, in Chapter X-A proposed to be inserted in the
Alagappa University Act, 1985,—

(1) in section 52-B, for sub-section (2), the following sub-section shall be

suostituted, namely.—

*(2) On and from the notified date, the control and management of the constituent
colleges shall stand transferred to the University. The Government may, at any time
after the notified date, by order, transfer the properties of such constituent colleges to
the University for its use, on such terms and conditions as may be specified in the
order.”.

(2) in’section 52-C——

(u) for sub-section (1), the following sub-sections shall be substituted,
namely:--

(1) Notwithstanding anything contained in section 52-A -~

(a) every person, who immediately before the notified date was serving
in connection with the aftairs of a constituent cotlege. shall continue to be an employee

Amendment of
section 31.
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section 36,

of the Government and the rules and orders governing such employee immediately
before the notified date in respect of the following matters shall continue to be
applicable to him:— :

¥

(i) Disciplinary matters, estimate of vacancy. preparation of panel
for promotion and promotion to different posts including posts of Joint Director of
Collegiate Education and Director of Collegiate Education; "

(ii) Pay, drawal of pay and allowances and pay drawfn'g officers;

(iii) Age of retirement, terminal benefits including pension and
General Provident Fund;

(iv) Financing, budgeting and enforcing financial discipline;

(b) rules and orders in force immediately before the notified date relating
to the tuition fees, admission of students including communal reservation, schemes of
scholarship to the students belonging to Backward Classes, Most Backward Classes,
Scheduled Castes and Scheduled Tribes and higher education to women students shall
continue to be applicable in respect of constituent colleges.

(1-A) Subject to the provisions of sub-section (1), the University may, with the
prior approval of the Government, make statutes providing for administrative and
academic control over the persons reterred to i sub-zection (1).”.

(b) in sub-section (3),—

"

(i) for the expression ‘“sub-sections (1) and (2)", the expression
“sub-section (2)” shall be substituted;

(ii) for the expreésion “potified date or ihe date specified in the
order under clause (a) of sub-section (2), as the case may be”, the expression “date
specified in the order under clause (a) of sub-section (2)" 'shall be substituted;

(c) in sub-section (4), for the expression “sub-sections (1) and (2)”, the
expression “sub-section (2)” shall be substituted;

(3) in section 52-D,— \

(a) in sub-section (1), for the expression “The sums at the credit of the
Provident Fund amounts of the persons referred to in sub-section (1) of section
52-C as on the notified date and of the persons referred to in sub-section (2) of that
section”, the expression *“The sums at the credit of the Provident Fund Accounts of
the persons referred to in sub-section (2) of section 52-C” shall be substituted;

(b) in sub-section (2),—

(i) for the expression “Madurai-Kamaraj University or, of the
Government”, the expression “Madurai-Kamaraj University” shall be substituted;

(ii) for the expression “sub-sections (1) and (2) of section 52-C”,
the expression “sub-section (2) of section 52-C” shall be substituted.

6. In scction 36 of the 2002 Act, in Chapter 1X-A proposed to be inserted in the
Manonmaniam Sundaraprar University Act, 1990,— h

(1) ir the heading, the expression "Employees and Funds™ shall be omitted:

(2) in section 46-A. for sub-section (2). the following sub-section shall be
substituted, namely:— '

*(2) Oun and from the notified date, the control and management of the
constituent colleges shall stand transfered to the University. The Government may, at
any time after the notified date. by order. transfer the properties of such constituent
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colleges to the University for its use. on such erms and conditions as may be specified
in the order.”.

o
-

(3) for sections 46-B and 46-C, the following section shall be substltuted
namely:—

“46-B. Employees of constituent colleges to be emplovees of Government.—
(1) Notwithstanding anything contained in section 46-A,—

(a) every person, who immediately before the notif'~4 date was serving
in connection with the affairs of a constituent college, shall continue to be an employee
of the Government and the rules arnd orders governing such employee immediately
betore the notified date in respect of the following matters shall continue to be
applicable to him:—

(i) Disciplinary matters, estimate of vacancy, preparation of panel
for promotlon and promotion to different posts including posts of Joint Director of
Collegiate Education and Director of Collegiate Education;

(i) Pay, drawal of pay and allowances and pay drawing officers;

(iii) Age of retirement, terminal benefits including pension and
(General Provident Fund;

(iv) Financing, hudgeting and enforcing financial discipline;

(b) rules and orders in force immediately before the notified date relating
to the tuition fees, admission of students including communal reservation, schemes of
scholarship to the students belonging to Backward Classes, Most Backward Classes,
Scheduled Castes and Scheduled Tribes and higher education to women students shall
continue to be applicable in respect of constituent coileges.

(2) Subject to the provisions of sub-section (1), the University may, with the
prior approval of the Government, make statutes providing for administrative and
academic control over the persons referred to in sub-section (1).”.

7. In section 39 of the 2002 Act, in Chapter 1X-A proposed to be inserted in the
Periyar University Act, 1997,—

(1) in the heading, the expression “Employees and Funds™ shall be omitted;

(2) in section 47-A, for sub-section (2), the following sub-section shall te
substituted, namely:—

*(2) On and from the notified date, the control and management of the
constituent colleges shall stand transferred to the University. The Government may, at
any time after the notified date, by order, transfer the properties of such constituent
colleges to the Universiry for its use, on such terms and condmons as may be specified

.in the order.”

(3) for sections 47-B and 47-C, the following section shall be substituted,
namely:—

“47-B. Employees of constituent colleges to be employees of Government.—
(1) Notwithstanding anything contained in section 47-A,—

(a) every person, who immediately before the notified date was
serving in connection with the affairs of a constituent college, shall continue to be an
employee of the Government and the rules and orders governing such employee
immediately before the notified date in respect of the following matters shall continue
to be applicable to hinu-—

Amendment of
section 39.
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(i) Disciplinary matters, estimate of vacancy, preparation of
panel for promotion and promotion to different posts including posts of Joint Director
of Collegiate Education and Director of Collegiate Education;

(ii) Pay, drawal of pay and allowances and pay drawing
officers; E

(iii) Age of retirement, terminal benefits including pension
and General Provident Fund;

(iv) Financing, budgeting and enforcing tinancial discipline;

(b) rules and orders in force immediately before the notified date
relating to the tuition fees, admission of students including communal reservation,
schemes of scholarship to the students belonging to Backward Classes, Most Backward

* Classes, Scheduled Castes and Scheduled Tribes and higner education to women

students shall continue to be applicable in respect of constituent colleges.

(2) Subject to the provisions of sub-section (1), the University may, with the
prior approval of thc Government, make statutes providing for administrative and
academic control over the persons referred to in sub-section (1).".

PART-1II

AMENDMENTS TO THE MOTHER TERESA WOMEN’S UNIVERSITY
(AMENDMENT) ACT, 2002.

8. In section 16 of the Mother Teresa Women's University (Amendment) Act,
2002, in Chapter VIII-A proposed to be inserted in the Mother Teresa Women’s
University Act, 1984,—

(1) in section 38-B, for sub-section (2), the following sub-section shall be

substituted, namely:—

“(2) On and from the notified date, the control and management of the
constituent colleges shall stand transferred to the University. The Government may, at
any w..~ after the notified date, by order, transfer the properties of such constituent
colleges to the University for its use, on such terms and conditions as may be specified
in the order.”. .

(2) in section 38-C,—

(a) for sub-section (1), the following sub-sections shall be substituted,
namely:— :

“(1) Notwithstanding anything contained in section 38-B,~

(a) every person, who immediately before the notified date was
serving in connection with the affairs of a constituent college, shall continue to be an
employee of the Government and the rules and orders governing such employee
immediately before the notified date in respect of the following matters shall continue
to be applicable to him:—

(1} Disciplinary matters, estimate of vacancy, preparation of panel
for promotion and promotion to different posts including posts of Joint Director of
Collegiate Education and Director of Collegiate Education: '

(ii) Pay, drawal of pay and allowances and pay drawing officers;

(iti) Age of retirement, terminal benefits including pension and

General Provident Fund;
-

(iv} Financing, budgeting and enforcing financial disciphine:

Tamill
300

Tamil’
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(h) rules and orders in force immediately before the notifiea
relating to the tuition fees, admission of students including communal reservatio.
schemes of scholarship to the students belonging to Backward Classes, Most Backward
Classes, Scheduled Castes and Schedules Tribes and higher education to women
students shall continue to be applicable in respect of constituent colleges.

(1-A) Subject to the provisions of sub-section (1), the University may,
with the prior approval of the Government, make statates providing for administrative
and academic control over the persons referred to in sub-section (1).”.

(h) in sub-section (3),—

(i) for the expression “sub-sections (1) and (2)”, the expression
“sub-section (2)” shall be substituted:

(ii) for the expression “notified date or the date specified in the
order under clause (a) of sub-section (2), as the case may be”, the expression “date
specified in the order under clause (a) of sub-section (2)” shall be substituted;

(c) in sub-section (4), for the expression “sub-sections (1) and (2)”, the
expression “sub-section (2)” shall be substituted;

(3) in section 38-D,—

(a) in sub-section (1), for the expression “7’he surns at the credit of -

the Provident Fund Accounts of the persons referred to in sub-section (1) of section
38-C as on the notified Jate ar.d of the nersons referred to in sub-section (2) of that
section”, the expression “The sums at the credit of the Provident Fund Accounts of
the persons refered to in sub-section (2) of section 38-C” shall be substituted;

(b} in sub-section (2),—

(i) for the expression “Madurai-Kamaraj University or, of the
Government”, the expression “Madurai-Kamaraj University” shall be substituted;

(ii) for the expression “sub-sections (1) and (2) of section 38-C”,
the expression “sub-section (2) of seciion 38-C” shall be substituted.

9. (1) The Tamil Nadu Universities Laws (Amendment) Amendment Ordinance,
2002 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
2002 Act, as amended by the said Ordinance, shall be deemed to have been done or
taken under the 2002 Act, as amended by this Act.

(By order of the Governor}

A. KRISHNANKUTTY NAIR,
Secretary to Government,
Law Department.

Repeal and
saving.
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the President on the 8th March 2008 and is hereby published for general
information:—

ACT No. 12 OF 2008.

An Act further to amend the Tamil Nadu Universities Laws.
Be it enacted by the Legislative Assembly of the State of Tamil Nadu m the

Fifty-eighth Year of the Republic of India as follows:— - /
 PART- - - ‘
‘ PRELIMINARY. ‘
OO1. {1) This Act may be called.the Tamil Nadu Uni\}ersities Lav'vs‘(Amendment) Act,
2007.

(2) It shall come into force on such ‘date as the State Government may, by
notification, appoint.

PART-IL.

AMENDMENTS TO THE CHENNAI UN!VERSITY ACT, 1923.

WNadu Act 2. In section 2 of the Chennai University Act, 1923 (hereafter 'in this Part referred
of 1923. to as the 1923 Act), in clause (aaaa), the expression “and includes constituent colleges™
shall be omitted.

3. Chapter IX-A of the 1923 Act shall be omitted.

4. After section 45 of the 1923 Act, the following section shall be inserted, namely:—

4 “45-A. Transfer of constituent colleges from the University.—Notwithstanding
anything conlained in this Act or the statutes, regulations, ordinances and orders made
therounder, on and from tho dato of commencemont of tho Tamil Nadu Universities

Laws (Amendment) Act, 2007, the colleges and institution specified in Schedule Ili shall
cease 1o be conslituent colieges of the University and the control and managemem of
those colleges and institution shall stand transferred to: the Government.”, '

V-2 Ex. (83) - [31]
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32

R e

Amendm@m ot

: Secum 1-.

Ameodmtof

: section 2.

Omigsion of
Chapter Vill-A.

Insestion of new

- section 40-A.

»

Amendment of
section 1.

Amendment of
section 2.

Omission  of
Chapter IX-A.

Insertion of new
section 46-A. inserted, namely.—

_Nnendmmof

ucﬁonl

Amendment of

section 2.

Omission  of

- Chaples, CA.

lnsenion of new

sacuon 46—A

s
=

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

PART-HI.

AUENOMENTS TO THE MADURAI-KAMARAJ UNIVERSITY ACT, 1965.

§. In section 1 of the Madurai-Kamaraj University Act, 1965 (hereafter in this Part
refesred to as the 1985 Act), in sub-section (3), the expression “constituent colleges”

shall be omitted.

6. Insectian 2 of the 1965 Act, in clausa (c), the expression “and includes constituent
calleges™ shall he gmitted.

7. Chapter Vill-A of the 1965 Act shall be omitted.

8. After séction 40 of the 1965 Act, the following section shall be inserted, narnely:—

“40-A. Transfer of consti‘uent colleges from the University.—Notwithstanding
anything contained in this Act or the statutes, regulations, ordinances and orders made
thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendment) Act, 2007, the colleges specified in clause (cc) of section 2 shall
cease 10 be constituent colieges of the University and the control and management of
those colleges shall stand transferred to the Government.”.

PART-IV.

AMENDMENTS TO THE BHARATHIAR UNIVERSITY ACT, 1981,

9. In section 1 of the Bharathiar University Act, 1981 (hereafter in this Part referred
fo as Tamil Nadu Act 1 of 1982), in sub-section (3), the expression “constituent coileges”
shall be omitted.

10. In section 2 of Tamil Nadu Act 1 of 1982, in clause (d), the expression “and
includes constituent colleges™ shall be omitted. .

11. Chapter 1X-A of Tamil Nadu Act 1 of 1982 shall be omitted.

/

12. After section 46 of Tamil Nadu Act 1 of 1982, the following section shall be

“46-A. Transfer of constituent colleges from the University.—Notwithstanding
anything contained in this Act or the statutes, regulations, ordinances and orders made
thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendment) Act, 2007, the colleges specified in the Schedule shali cease to

. be constituent ¢olleges of the University and the control and management of those

colleges shall stand transferred to the Government.”.

PART-V.

AMENDMENTS TO THE BHARATHIDASAN UNIVERSITY ACT, 1981.

13. In section 1 of the Bhars.iidasan University Act, 1981 (hereafter in this Part
referred to as Tamil Nadu Act 2 of 1982), in sub-section (3), the expression “constiluent
colleges™ shall be omitted.

. 14. In section 2 of Tamil Nadu Act 2 of 1982, in clause (d). the expression “and
includes constituent colleges™ shall be omitted.

15. Chapter 1X-A of Tami: Nadu Act 2 of 1982 shall be omitted.

16. After section 46 of Tamil Nadu Az ! 2 of 1982, the foilowing section shall be

inserted, namely -

’ "46-A Transfer of consmuent colleges from the Umvers:ty —Notwithstanding

anythlng contamed in this Act or the statutes, regulations, ordinances and orders made

thereunder, ‘on and from the date of commencement of the Tamil Nadu Universities

Laws (Amendment) Act, 2007, the colleges specified in the Schedule shall cease to be
constituent colleges of the Umversnty and the control and management of those colleges

" shail stand trans( arred to the Government.”.

Tamil NagliiNadu Act

Tamil Naduig
1 of 1982 Pl Nadu Act
A Of 1985.

Tamil Naduht I8 dNadu Act
= 1 of 1990,
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PART-VIL.
AMENDMENTS TO THE MOTHER TERESA WOMEN’S UNIVERSITY ACT, 1984.
17. In section 1-A of the Mother Terasa Women's University Act, 1984 (hereafter in A";iggg:‘e';‘_:f
this Part referred to as the 1984 Act), clause (a) shall be omitted. -
1 18. In section 2 of the 1984 Act, in clause (ad), the expression “and includes a Amengment of .
3 constituent college” shall be omitted. section 2.
19. Section 38-B of the 1984 Act shall be omitted. Omission  of
section 38-B.
20. In section 38-C of the 1984 Act, sub-sections (1) and (1-A) shall be omitted. ~ Amendment of
: section 38-C.
- 21. After section 38-E of the 1984 Act, the followmg section shall be inserted, '"sem?“ of new
namely:-— section 38-F.
“3p.F. Transfer of constituent colleges from the University. —Notwithstanding
; anything contained in this Act or the statutes, regulations, ordinances and orders made
] thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendment) Act, 2007, the colleges specified in clause (ae) of section 2 shall
cease to be constituent colleges of the University and the control and management of
those colleges shall stand transferred to the Government.”.
PART-VIL. : »
AMENDMENTS TO THE ALAGAPPA UNIVERSITY ACT, 1985.
TamllNaduM ) , siit of
22. In section 1-A of the Alagappa University Act, 1985 (hereafler in this Part referred  Amendeiertéf.
to as the 1985 Act), clause (a) shall be omitted. section A,
23. In section 2 of the 1985 Act, in clause (ad), the expression “and includes a Amendment of
constituent college” shall be omiited. section 2.
24. Section 52-B of the 1985 Act shall be omitted. Omission  of
section 52-B.
25. In section 52-C of the 1985 Act, sub-sections (1) and (1-A) shall be omitted. Armendment of
) ) ’ S . Section 52-C,
26. After section 52-E of the 1985 Act the following sectron shau be mserted Insertion of rew
namely:— . section 52-F..-
3 “52-F. Transfer of constituent colleges from the University.—Notwithstanding
anything contained in this Act or the siatutes, regulations, ordinances and orders made
F thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendmen*) Act, 2007, the colleges specified in Schedufe It shall cease to be
4 constituent colleges of the University and the control and managemeut of those colleges
4 shall stand transferred to the Government.”. :
PART-Viit.
| AMENDMENTS TO THE MANONMANIAM SUNDARANAR UNIVERSITY ACT, 1990,
j uf;g%m 27. In section 1 of the Manonmaniam Sundaranar University Act, 1990 (hereafter in  Amendment of
, . this Part referred to as the 1990 Act), in sub—sechon 3} the expression ‘constituent  section 1.
colleges” shall be omitted.
28. In section 2 of the 1990 Act, in clause (d), the expression “and includes a  Amendment of
constituent college® shall be omitted. section 2, -

29. Chapter IX-A of the 1990 Act shall be omitted.

30. After section 46 of the 1990 Act, the following section shall be inserted, namefy:—

“48-A. Transfer of constituent college from the University.—Notwithstanding

Omission  of
~ Chapter 1X-A.

fnsertion of new
section 46-A. -

anything: contained in this Act or the statutes, regulations, ordinances and orders made - -

thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendment) Act, 2007, the college specified in clause (dd) of section 2 shall
cease to be constituent college of the University and the control and management of that
cellege shall stand transferred to the Government.”.
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Amendmant of
section 1.

Amendment of
section 2.

Omission = of
Chapter IX-A.

Insertion of new
section 47-A.

N

- Amendment of

LN

.saction 1.

Amendment of
section 4.

. Amendméht of

section 20.

. Amendmént of

_,‘sactlon:24.

- Amendment of

saction 37.

Amendment of
section 38,

OInission of
sections 56
"and 57.

Insertion of new
section 60-A.

Amendment of

PART-IX.

AMENDMENTS TO THE PERIYAR UNIVERSITY ACT, 1997.

31. In section 1 of the Periyar University Act, 1997 (herealter in this Part referred to
as the 1997 Act), in sub-section (3). the expression “constituent colleges” shali be
omitted.

32. In section 2 of the 1997 Act, in clause (d), the expression “and includes constituent
colleges” shall be omitted.

33. Chapter {X-A of the 1997 Act shall be omitted.

34. After section 47 of the 1997 Act, the following section shall be inserted, namely:—

“47-A. Transfer of constituent colleges from the University.—Notwithstanding
anything contained in this Act or the statutes, regulations, ordinances and orders made
thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendment) Act, 2007, the colleges specified in the Schedule shall cease to be
constituent colleges of the University and the control and management of those colleges
shall stand transferred to the Government.”.

PART-X.
AMENDMENTS TO THE THIRUVALLUVAR UNIVERSITY ACT, 2002.
35. In section 1 of the Thiruvalluvar University Act, 2002 (hereafter in this Part referred

~ to as the 2002 Act), in sub-section (3), the expression “constituent” shall be omitted.

36. In section 4 of the 2002 Act, in clause (9), in sub-clause (a), the expression
“or in a constituent college™ shall be omitted.

37..In section 20 of the 2002 Act, in sub-section (1), in clause (g), for the expression
“constituent colleges”, the expression “Government Colleges” shall be substituted.

38. In section 24 of the 2002 Act, in item- (a), in sub-item (35), the expression
constituent colleges” shali he omitted.

39. In section 37 of the 2002 Act, in sub-section (3) the expression “or of a constituent
college” shall be omitted. . S

‘40, In section 38 of the 2002 Act Ihe expression "a constituant college or” shall bo
omitted.

41..Sections 56 and 57 of the 2002 Act shall be omitted.

42, After section 60 of the 2002 Act, the following section shall be inserted, namely:—

“60-A. Transfer of constituent colleges from the University.—Notwithstanding
anything contained in this Act or the statutes, regulations, ordinances and orders made
thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws. (Amendment) Act,: 2007, the colleges and institutions specified in the Schedule
shall cease to be constituent colleges of the University and the control and management
of those colleges and instititions shall stand transferred to the.Government.”.

43. In the Schedule to the 2002 Act, for the expression “See sections 2(e), (1) and 56",

TamilNa
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~ Schedule. the expression “See sections 2(e) and 2 (I)" shall be substituted.
(By order of the Governor)
. S. DHEENADHAYALAN,
. Secretary to Government-in-charge,
S . N TR _Laerepartment.
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the President on the 10th October 2018 and is hereby published for general
information:—

ACT No. 43 OF 2018.

An Act further to amend the Tamil Nadu Forest Act, 1882.

BEe it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-ninth
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Forest (Amendment) Act, 2018. Short title and
commence-
(2) It shall come into force at once. ment.
Tamil Nadu ActV 2. In section 2 of the Tamil Nadu Forest Act, 1882, for the definition of “tree”, the = Amendment of
of 1882. section 2.

following definition shall be substituted, namely:—

““tree” includes stumps and brushwood;”.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,
Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
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